Fourth Lok Sabha
IX Session (17/11/1969 to 24/12/1969)
LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

Monday, November 17, 1969/Kartika 26, 1891 (Saka)

No. 322
1. Obitnary References

The Speaker; Shrimati Indira Gandhi; Dr. Ram Subhag Singh, Sarva-
shri N. G. Ranga, Atal Bihari Vajpayee, Krishnan Manoharan, H. N.
Mukerjee, Rabi Ray, A. K. Gopalan, Surendranath Dwivedy, N. C
Chatterjee, Prakash Vir Shastri and Yashwant Singh Kushwah made
references to the passing away of Shri V. Y. Tamaskar and Mahant
Digvijai Nath, who were sitting Members of Lok Sabha; Shri Subiman
Ghose, who was a Member of Second Lok Sabha; Shri Sita Ram Asthana,
who was a Member of the First Lok Sabha and Shri V. B. Gandhi, who
was a Member of the First and Third Lok Sabha.

Thereafter, Members stood in silence for a short while as a mark of
respect.

2, Starred Questions

Starred Questions Nos. 1 and 2 were orally answered. Replies to
remaining questions were laid on the Table.

3. Unstarred Questions

Replies to Unstarred Questions Nos. 2—42, 44—147, 149—161 and 163—
200 were laid on the Table. ’ .

4. Calling Attention

Shri Madhu Limaye called the attention of the Minister of Home
Affairs to the outbreak of communal riots on a large scale in Ahmedabad
and other parts of Gujarat.

The Minister of Home Affairs made a statement in regard thereto.
The Minister also laid on the Table a detailed statement on the subject.
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5. Adjournment Motion

The Speaker gave his consent to the moving of an adjornment motion
given notice of by Shri Piloo Mcdy regarding “the failure of the Govern-
ment of India’s foreign policy as is evidenced from the hapi)enings at the
Islamic Conference at Rabat by Government of India needlessly inviting
humiliation of India being ejected from the Conference in an ignominous
manner consequent upon the Government extracting a last minute invita-
tion.”

Shri Piloo Mody then asked for leave of the House to the moving of
the motion and on objection being taken, the Speaker asked those Mem-
bers who were in favour of leave being granted to rise in their places.
As not less than fifty Members rose, the Speaker informed the House that
the leave was granted and direrted that the motion be taken up at 4 P.M.

6. Question of Privilege

Shri Shri Chand Goyal raised a guestion of privilege regarding the
reported manhandling and arrest of Shrimati Tarkeshwari Sinha, M. D,
outside the Parliament House on the 13th November, 1969.

With the consent of the House, the matter was refered to the Com-
mittee of Privileges.

7. Papers Laid on the Table

The following papers were laid on the Table:—

(1) A copy of the Certified Accounts of the Delhi Development
Authority for the year 1967-68 together with the Audit Report
thereon, under sub-section (4) of section 25 of the Delhi
Development Act, 1957.

(2) A copy of the Annual Report of the All India Institute of
Medical Sciences, New Delhi for the year 1968-69, under section
19 of the All India Institute of Medical Sciences Act, 1956.

(3) (i) A copy each of the following Notifications under sub-section
(2) of section 23 of the Prevention of Food Adulteration Act,
1954:—

(a) The Prevention of Food Adulteration (Amendment) Rules,
1968, published in Notification No. G.S.R. 1533 in Gazette of
India dated the 24th August, 1968.

(b) G.S.R. 2163 published in Gazette of India dated the 14th
December. 1968 containing corrigendum to Notification No.
G.S.R. 1533 dated the 24th August, 1968,

(c¢) G.S.R. 1764 published in Gazette of India dated the 26th
July, 1969 containing corrigendum to Notification No. G.S.R.
1533 dated the 24th August, 1968.

(d) The Prevention of Food Adulteration (Amendment) Rules,
1968 (Hindj version).

(ii) A statement showing reasons for delay in laying the Noti-
fications mentioned at (a) to (c) above.

1472



(4) A copy of the Foreign Exchange Regulation (Amendment)
Ordinance, 1969 (No. 9 of 1969) (Hindi and English versions)
promulgated by the President on the 13th November, 1969,
under provisions of article 123 (2) (a) of the Constitution.

) A co%\; of the Annual Report of the Life Insurance Corporation
f India for the year ended the 31st March, 1969 along with
the Audited Accounts, under section 29 of the Life Insurance
Corporation Act, 1956,

(6) A copy of the Annual Report of the Agricultural Refinance
Corporation, Bombay, for the year ended the 30th June, 1969,
along with the Audited Accounts, under sub-gsection (2) of
section 32 of the Agricultural Refinance Corporation Act, 1963.

(7) A copy of the Delhi Sales Tax (Second Amendment) Rules,
1969 (English and Hindi versions) published in Notification
No. F. 4(144) |68-Fin. (G) in Delhi Gazette dated the 23rd Sep-
tember, 1969, under sub-section (4) of section 26 of the Bengal
Finance (Sales Tax) Act, 1941, as in force in the Union ter-
ritory of Delhi.

(8) A copy of the Central Sales Tax (Registration and Turnover)
(Second Amendment) Rules, 1869, published in Notification
No. G.S.R. 2364 (English version) and G.SR. 2365 (Hindi
version) in Gazette of India dated the 30th September, 1969,
under sub-section (2) of section 13 of the Central Sales Tax
1956.

(9) A copy of the Additional Duty Rules, 1889, (Hindi version)
published in Notification No. G.SR. 2133 in Gazette of India
dated the 6th September, 1869, under section 11A of the Indian
Tariff Aect, 1934. '

(10) A copy each of the following Notifications issued under the
Central Excise Rules, 1944: —

(i) G.S.R. 1968 and 1969 (English version) and 1870 and 1971
(Hindi version) dated the 16th August, 1969, together with an
explanatory memorandum,

(i) G.S.Rs. 2007 and 2008 (Hindi version) published in Gazette
of India dated the 23rd August, 1969 together with an ex-
planatory memorandum.

-(iii) G.S.R. 2085 (Hindi version) published in Gazette of India
dated the 30th August, 1969 together with an explanatory
memorandum.

(iv) G.S.R. 2095 (English version) and G.S.R. 2095-A - (Hindi
version) published in Gazette of India dated the 27th August,
1969 together with an explanatory memorandum.

{(v) G.S.R. 2437 (Hindi version) published in Gazette of India
dated the 6th September, 1969 together with an explana-
tory memorandum.

(vi) G.S.R. 2273 published in Gazette of India dated the 20th
September, 1969 together with an explanatory memorandum.
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(11) A copy each of the following Notifications under section 159
of the Customs Act, 1962 and section 38 of the Central Excises
and Salt Act, 1944: —

(i) The Customs and Central Excise Duties Export Drawback
(General) Thirty-fifth Amendment Rules, 1969, published in
Notification No. G.S.R. 2148 (English version) and G.S.R.

2149 (Hindi version) in Gazette of India dated the 30th
August, 1969.

(i) The Customs and Central Excise Duties Export Drawback
(General) Thirty-sixth Amendment Rules, 1969, published in
Notification No. G.S.R. 2150 (English version) and G.S.R.

2151 (Hindi version) in Gazette of India dated the 30th
August, 1969.

(iii) The Customs and Central Excise Duties Export Drawback
(General) Thirty-eighth Amendment Rules, 1969, published
in Notification No. G.SR. 2212 (English version) and G.S.R.

2213 (Hindi version) in Gazette of India dated the 13th Sep-
tember, 1969.

(iv) The Customs and Central Excise Duties Export Drawback
(General) Thirty-seventh Amendment Rules, 1969, pub-
lished in Notification No. G.S.R. 2214 (English version) and

G.S.R. 2215 (Hindi version) in Gazette of India dated the 13th
September, 1969.

(v) The Customs and Central Excise Duties Export Drawback
(General) Thirty-ninth Amendment Rules, 1969, published
in Notification No. G.S.R. 2274 (English version) and G.S.R.

2275 (Hindi version) in Gazette of India dated the 20th
September, 1969.

(12) A copy each of the following Notifications under section 38 of
the Central Excises and Salt Act, 1944: —

(i) The Central Excise (First Amendment) Rules, 1969, (Hindi
version) published in Notification No. G.S.R. 1960 in Gazette
of India dated the 16th August, 1969,

(ii) The Central Excise (Eleventh Amendment) Rules, 1969, pub-
lished in Notification No. G.S.R. 2138 in Gazette of India dated
the 6th September, 1969.

(iii) The Central Excise (Twelfth Amendment) Rules, 1969, pub-
lished in Notification No. G.S.R. 2382 in Gazette of India dated
the 11th October, 1969.

(13) A copy each of the following Notifications under section 159
of the Customs Act, 1962: —

(i) GSR. 1964 (Hindi version) published in Gazette uf India

dated the 16th August, 1969 together with an explanatory
memorandum.

(i) G.S.R. 1965 (Hindi version) published in Gazette of India
dated the 16th August, 1969.

(iii) G.S.R. 2086 published in Gazette of India dated the 30th
August, 1969 together with an explanatory memorandum.
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(iv) G.S.R. 2088 published in Gazette of India dated the 30th
August, 1969 together with an explanatory memorandum.

(v) GS.R. 2089 published in Gazette of India dated the 30th
August, 1969 together with an explanatory memorandum.

(vi) G.S.R. 2132 (Hindi version) published in Gazette of India
dated the 6th September, 1969 together with an explanatory
memorandum.

(vii)) G.S.R. 2135 (Hindi version) published in Gazette of India
dated the 6th September, 1969 together with an explanatory
‘memorandum.

(viii) G.S.R. 2142 (English version) and G.SR. 2143 (Hindi
version) published in Gazette of India dated the 6th Septem-
ber, 1969 together with an explanatory memorandum.

(ix) G.SR. 2144 (English version) and G.S.R. 2145 (Hindi
version) published in Gazette of India dated the 6th Septem-
ber, 1969 together with an explanatory memorandum.

(x) G.S.R. 2146 (English version) and G.S.R. 2147 (Hindi version)
published in Gazette of India dated the 6th September, 1869
together with an explanatory memorandum.

(xi) G.S.R. 2152 published in Gazette of India dated the 6th Sep-
tember, 1969 together with an explanatory memorandum.

(xii) G.S.R. 2153 published in Gazette of India dated the 6th
September, 1969 together with an explanatory memorandum.

(xiii) The Specified Goods (Prevention of Illegal Export) Amend-
ment Rules, 1969, published in Notification No. G.S.R. 2154
(English version) and G.S.R. 2155 (Hindi version) in Gazette
of India dated the 6th September, 1869 together with an
explanatory memorandum.

(xiv) G.S.R. 2156 published in Gazette of India dated the 6th
September, 1969 together with an explanatory memorandum.

(xv) G.S.R. 2216 (English version) and G.S.R. 2217 gleindi ver-
sion) published in Gazette of India dated the 13th September,
1969 together with an explanatory memorandum.

(xvi) G.S.R. 2218 published in Gazette of India dated the 13th
September, 1969 together with an explanatory memorandum.

(xvii) G.S.R. 2267 (English version) and G.S.R. 2270 (Hindi ver-
sion) published in Gazette of India dated the 20th Septem-
ber, 1969 together with an explanatory memorandum.

(xviii) G.S.R. 2268 (English version) and G.S.R. 2269 (Hindi
version) published in Gazette of India dated the 20th Septem-
ber, 1969.

(xix) G.SR. 2271 (Hindi version) published in Gazette of India
dated the 20th September, 1969 together with an explanatory
memorandum.

(xx) G.S.R. 2289 (Hindi version) published in Gazette of India
dated the 27th September, 1969.
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(xxi) The Passengers (Non-Tourist) Baggage (Second Amend-
ment) Rules, 1969, published in Notification No. G.S.R. 2292
in Gazette of India dated the 27th September, 1969.

(xxii) G.S.R. 2383 (Hindi version) published in Gazette of India
dated the 11th October, 1969.

(xxiii) G.S.R. 2437 published in Gazette of India dated the 18th
October, 1969 containing corrigendum to Notification No.
G.S.R. 2292 dated the 27th September, 1969 together with an
explanatory memorandum.

(xxiv) G.S.R. 2512 (English version) and G.S.R. 2514 (Hindi
version) published in Gazette of India dated the 1st Novem-
ber, 1969 together with an explanatory memorandum.

(xxv) G.SR. 2513 (English version) and G.S.R. 2515 (Hindi
version) in Gazette of India dated the 1st November, 1969
together with an explanatory memorandum.

(xxvi) S.0. 4073 (English version) and S.0. 4074 (Hindi version)
published in Gazette of India dated the 11th October, 1969
together with an explanatory memorandum.

(14) A copy of Notification No. G.S.R. 2363 published in Gazette
of India dated the 30th September, 1969, issued under section
90 of the Income-tax Act, 1961 and section 24A of the Companies
(Profits) Surtax Act, 1964 regarding giving effect to the con-
vention between the Government of India and the Government
of the United Arab Republic for the avoidance of double taxa-
tion with respect to taxes on income.

(15) A copy of Notification No. G.S.R. 2366 (English version) and
G.S.R. 2367 (Hindij version) published in Gazette of India dated
the 3rd October, 1969 declaring the service in the Food Corpora-
tion of India to be an essential service for the purposes of the
Essential Services Maintenance Act, 1968, under sub-section (2)
of section 2 of the said Act.

(16) A copy of Notification No. G.S.R. 2610 published in Gazette of
India dated the 7th November, 1969 declaring the service in,
or in connection with the working of Bombay Port or dock to
be an essential service for the purposes of the Essential Services
Maintenance Act, 1968, under sub-section (2) of section 2 of
the said Act.

8. Report of Joint Commnittee

Shri Anil K. Chanda presented the Report of the Joint Committee on
the Bill to provide for the inclusion in, and the exclusion from, the lists
of Scheduled Castes and Scheduled Tribes, of certain castes and tribes,
for the readjustment of representation, and re-delimitation of parliamen-
tary and assembly constituencies in so far as such readjustment and re-
delimitation are necessitated by such inclusion or exclusion and for
matters connected therewith.

9. Evidence before Joint Committee—Laid on the Table

Shri Anil K. Chanda laid on the Table—

(1) A copy of the evidence given before the Joint Committee on
the Bill to provide for the inclusion in, and the exclusion from,
the lists of Scheduled Castes and Scheduled Tribes, of certain
castes and tribes, for the readjustment of re[]:resehtation, and
re-delimitation of parliamentary and assembly constituencies

1476 . -



in so far as such readjustment and re-delimitation are necessi-
tated by such inclusion or exclusion and for matters connected
therewith,

(2) Copies of MemorandaRepresentations received by the Joint
Committee on the Bill to provide for the inclusion in, and the
exclusion from, the lists of Scheduled Castes and Schedulad
Tribes, of certain castes and tribes for the readjustment of rep-
resentation, and re-delimitation of parliamentary and assembly
constituencies in so far as such readjustment and re-delimita-
tion are necessitated by such inclusion or exclusion and for
matters connected therewith.

(3) A copy of the Study Notes on the visits undertaken by the
Study Groups of the Joint Committee on the Bill to provide
for the inclusion in, and the exclusion from, the lists of Sche-
duled Castes and Scheduled Tribes, of certain castes and tribes,
for the readjustment of representation, and re-delimitation of
parliamentary and assembly constituencies in so far as such
readjustment and re-delimitation are necessitated by such in-
clusion or exclusion and for matters connected therewith.

10. Report of Joint Committee

Shri A. T. Sarma laid on the Table a copy of the Report of the Joint
Committee on the Bill to provide for the constitution of a Central Council
of Indian Medicine and Homoeopathy and the maintenance of a Central
Register of Indian Medicine and Homoeopathy and for matters connected
therewtih.

11. Evidence before Joint Committee—Laid on the Table

Shri A. T. Sarma laid on the Table a copy of the evidence given before
the Joint Committee on the Bill to provide for the constitution of a Cen-
tral Council of Indian Medicine and Homoeopathy and the maintenance
of a Central Register of Indian Medicine and Homoeopathy and for
matters connected therewith. ,

12. Report of Select Committee

Shri Tenneti Viswanatham presented the Report of the Select Com-
mittee on the Bill to enlarge the appellate jurisdiction of the Supreme
Court in regard to criminal matters.

13. Evidence before Select Committee—Laid on the Table
Shri Tenneti Viswanatham laid on the Table—

(1) A copy of the evidence given before the Select Committee on
the Bill to enlarge the appellate jurisdiction of the Supreme
Court in regard to criminal matters.

(2) Copies of Memoranda|Representations received by the Select

Committee on the Bill to enlarge the appellate jurisdiction of
the Supreme Court in regard to criminal matters.

14. Resignation by Deputy S er
peaker informed the House that Shri R. K. Khadilkar _had
reslgazdsthe office of the Deputy Speaker 6 Lok Sabha on the 1st
November, 1969. -
e [P.TO.
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15. Statement by Minister

The Minister of Law and Social Welfare and Railways laid on the
Table a statement regarding collision between 357 Dn. Bhusawal-Bhansi
Passenger and a Diesel Goods train at Itarsi station of the Central Rail-
way on the 10th November, 1969.

16. Motion Re: Report of Joint Committee
Shri Rajendranath Barua moved the following motion:—

“That this House do further extend the time appointed for the
presentation of the Report of the Joint Committee on _the Bill
to amend and consolidate the law relating to patents upto the
first day of the third week of the Budget Session (1970).”

The motion was adopted.
17. Motion Re: Report of Select Committee
Shri F. H. Mohsin moved the following motion:—

“That this House do extend the time for the presentation of the
Report of the Select Committee on the Bill to consolidate and
amend the law relating to Central duties of excise upto the
first day of the Monsoon Session (1970).”

The motion was adopted.

18. Government Bill—Introduced

The Union Duties of Excise (Distribution) Amendment Bill, 1969.
(Lok Sabha adjourned at 1-10 P.M. and re-assembled at 2-15 P.M.)

19. Government Bill—Under Consideration

The Khuda Bakhsh Oriental Public Library Bill, 1968

o The motion for consideraiton of the Bill was moved by Dr. V. K. R. V.
o.

The following members took part in the debate: —
(1) Shrimati Tarkeshwari Sinha
(2) Pandit D. N. Tiwary
(3) SHRI J. M. Lobo Prabhu
(4) Shri A. S. Saigal
(5) Shri Beni Shanker Sharma
(6) Shri Yashpal Singh
(7) Shri Ramavatar Shastri
(8) Shri S. Kandappan
(9) Shri Shiva Chandra Jha
(10) Shri Lakhan Lal Kepoor
"Dr. V. K. R. V. Rao replied to the-debate.
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The motion for consideration was adopted and caluse-by-clause consi-
deration was taken up.

Clauses 2 to 5, 7 and 8 were adopted.
Clause 6 was adopted, as amended.
The discussion was interrupted by edjournment motion.
20. Adjournment Motion
At 4 PM. Shri Piloo Mody moved the following motion: —
“That the House do now adjourn.”
The following members took part in the debate:—
(1) Shri J. B. Kripalani
(2) Shri R. K. Sinha
(3) Shri Asoka Mehta
(4) Shri Sant Bux Singh
(5) Shri Atal Bihari Vajpayee
(6) Shri Fakhruddin Ali Ahmed
(7) Shri Krishnan Manoharan
(8) Shri Chandrajeet Yadava
(9) Shri G. G. Swell
(10) Shri G. M. Bakshi
(11) Chaudhuri Randhir Singh
(12) Shri S. A. Dange
(13) Shri Surendranath Dwivedy
(14) Shri Prakash Vir Shastri
(15) Shri P. Ramamurti
(16) Shri Madhu Limaye
(17) Shri Dinesh Singh
Shri Piloo Mody replied to the debate.
On the motion the House divided, Ayes 140; Noes 308. The motion was
accordingly negatived.
21. Government Bill—Under Consideration
The Khuda Bakhsh Oriental Public Library Bill, 1968
Clause-by-clause consideration of the Bill was resumed.
Consideration of Clause 9 was taken up but not concluded.
The discussion on the Bill was not concluded.
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 18th November 1969)

S. L. SHAKDHER,
[6n Secretary.
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceeding]

Tuesday, November 18, 1969/Kartika 27, 1891 (Saka)

No. 323
1. Starred Questions

Starred Questions Nos. 32—34, 37, 38, 40 and 41 were orally answered.
Replies to remaining questions were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 201, 203—257, 259—269, 271, 273—
339 and 341—400 were laid on the Table,

A statement by the Minister of Railways correcting the regly given
on the 26th August, 1969 to Unstarred Question No. §011 regarding loca-
tion of Divisional Offices of North Eastern Railway in Bihar was also laid
on the Table.

3. Calling Attention

Shri-Kanwar Lal Gupta called the attention of the Minister of Home
Affairs to the delay in taking decision regarding Chandigarh issue by the
Government leading to the death of Shri Darshan Singh Pheruman.

The Minister of Home Affairs made a statement in regard thereto.
4. Papers Laid on the Table
The following papers were laid on the Table: —

(1) A copy each of the Annual Reports of the following Dévelop-
ment Councils for the year 1968-69, under sub-section (4) of
section 7 of the Industries (Development and Regulation) Act,
1951: —

(i) Development Council for Paper, Pulp and allied Industries.
(ii) Development Council for Machine Tools Industry.

2) A copy of the Annual Report of the National Productivity
@ Coun%, New Delhi for the year 1967-68.

(3) A copy of Notification No. S.0. 4054 (English version) and
S.0. 4055 (Hindi version) published in Gazette of India dated
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the 6th October, 1969, constituting ‘the Narmada Water Dis-
putes Tribunal’. i

(4) A copy each of Reference No. 12|6/69-WD, dated the 6th
October, 1969 and No. 10/1/69-WD, dated the 16th October,
1969 to the said Tribunal (Hindi and English versions).

(5) A copy each of the following Notifications issued under sec-
tion 6 of the Forward Contracts (Regulation) Act, 1952:—

(i) S.O. 3211 (English version) and S.O. 3212 (Hindi version)
published in Gazette of India dated the 9th August, 1969.

(ii) S.0. 3215 (English version) and S.O. 3216 (Hindi version)
published in Gazette of India dated the 9th August, 1969.

(6) A copy of the Annual Report (Hindi and English versions) of
the Trade Marks Registry for the year ending the 31st March,
}\969, under section 126 of the Trade and Merchandise Marks

ct, 1958.

(7) A copy of the Registration of Electors (Second Amendment)
Rules, 1969, published in Notification No. S.0. 3307 (English
version) and S.0. 3308 (Hindi version) in Gazette of India
dated the 16th August, 1969, under sub-section (3) of section
28 of the Representation of the People Act, 1950.

(8) A copy each of the following Notifications under sub-section
(2) of section 9 of the Representation of the People Act, 1950:—

(i) S.0. 3835 published in Gazette of India dated the 17th Sep-
tember, 1969 making certain correction in Part B of Schedule
XX to the Delimitation of Parliamentary and Assembly
Constituencies Order, 1966 in respect of Himachal Pradesh.

(ii) S.0. 4053 published in Gazette of India dated the 3rd October,
1969 containing errata to Notification No. 282|1/MY|69 dated
the 30th July, 1969.

(iii) S.0. 4231 published in Gazette of India dated the 16th Octo-
ber, 1969 making certain corrections and amendments in
Part B of Schedule I to the Delimitation of Parliamentary
and Assembly Constituencies Order, 1966 in respect of the
State of Andhra Pradesh.

5. Assent to Bills

(i) Secretary laid on the Table following eight Bills d by the
Houses of Parliament during the last session and assented to:—

(1) The Press Council (Amendment) Bill, 1969

(2) The Central Sales Tax (Amendment) Bill, 1969

(3) The Appropriation (Railways) No. 3 Bill, 1969

(4) The Appropriation (Railways) No. 4 Bill, 1969

(5) The Appropriation (No. 4) Bill, 1969

(6) The Bihar State Legislature (Delegation of Powers) Bill, 1969
(7) The Foreign Marriage Bill, 1969
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(8) The Banaras Hindu University (Amendment) Bill, 1969

(ii) Secretary also laid on the Table copies, duly authenticated by the
Secretary of Rajya Sabha, of the following eleven Bills passed by the
Houses of Parliament and assented to:—

(1) The West Bengal Legislative Council (Abolition) Bill, 1969
(2) The Indian Railways (Amendment) Bill, 1969

(3) The Banking Companies (Acquisition and Transfer of Under-
takings) Bill, 1969

(4) The Coal Bearing Areas (Acquisition and Development) Am-
endment Bill, 1969

(5) The Unlawful Activities (Prevention) Amendment Bill, 1969

(6) The Salaries and Allowances of Members of Parliament (Am-
endment) Bill, 1969

(7) The Gold (Control) Amendment Bill, 1969

(8) The Criminal and Election Laws Amendment Bill, 1969
(9) The Indian Penal Code (Amendment) Bill, 1969

(10) The Delhi High Court (Amendment) Bill, 1969

(11) The Constitution (Twenty-second Amendment) Bill, 1969

6. Report of Rules Committee

Shri Nath Pai laid on the Table, under sub-rule (1) of rule 331 of the
Rules of Procedure and Conduct of Business in Lok Sabha, the Fourth
Report of the Rules Committee.

7. Presentation of Petition

Shri S. M. Banerjee presented a petition signed by Shri C. K. Chand-
rap General Secretary, All India Youth Federation, and others re-
garding unemployment and other grievances of youth.

8. Motion Re. Report of Select Committee
Shri Chintamani Panigrahi moved the following motion:—

“That this House do extend the time appointed for the presentation
of the Report of the Select Committee on the Bill further to
amend the Income-tax Act, 1961, the Wealth-tax Act, 1957, the
Gift-tax Act, 1958 and the Companies (Profits) Surtax Act, 1964,
upto the 30th April, 1970.”

The motion was adopted.

9. Government Bills—Passed
(i) The Khuda Bakhsh Oriental Public Library Bill, 1968
Clause-by-clause consideration of the Bill continued.
Clauses 9 to 15 were adopted.
Clause 16 was adopted, as amended.
Clauses 17 to 28 were adopted.

' Clause 1 and the Enacting Formula were adopted, as amended:
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The Long Title was adopted.

The motion that the Bill, as amended, be passed was moved by
Dr. V. K. R. V. Rao.

The following members took part in the debate: —
(1) Shri Abdul Ghani Dar

(Lok Sabha adjourned at 1 P.M. and re-nssembled at 2-05 P.M.)
(2) Shri Bal Raj Madhok
(3) Shri Ramavatar Shastri
(4) Shri Shiva Chandra Jha
(56) Shri B. P. Mandal
(6) Dr. V. K. R. V. Rao

The motion was adopted and the Bill, as amended, was passed.
(ii) The Oilfields (Regulation and Development) Amendment Bill, 1969.

S The motion for consideration of the Bill was moved by Dr. Triguna
en,
The following members took part in the debate:—
(1) Shri J. N. Hazarika
(2) Shri Biswanarayan Shastri
(3) Shri R. K. Amin
(4) Shri G. Viswanathan
(5) Shri Dhireswar Kalita
(6) Shri J. H. Patel
(7) Chaudhuri Randhir Singh
(8) Shri Hem Barua
(9) Shri K. Ananda Nambiar
(10) Shri C. M. Kedaria
(11) Shri Onkar Lal Berwa
(12) Shri P. G. Sen
(13) Shri Shiva Chandra Jha
(14) Shri Bedabrata Barua

Dr. Triguna Sen replied to the debate.

The motion for consideration of the Bill was adopted and clause-by-
.clause consideration was taken up.

Clauses 2 to 4 were adopted.
Clause 1, the Enacting Formula and the Long Title were also adopted.
The motion that the Bill be passed was moved by Dr. Triguna Sen.

The following members took part in the debate:—
(1) Shri Tenneti Viswanatham
(2) Shri S. Kandappan
(3) Shri J. N. Hazarika
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(4) Shri Krishna Kumar Chatterji
(5) Shri N. G. Ranga
(6) Dr. Triguna Sen

The motion was adopted and the Bill was passed.
10. Government Bill—Under Consideration
The Punjab Legislative Council (Abolition) Bill, 1969

‘The motion for consideration of the Bill was moved by Shri
Mohammed Yunus Saleem. '

The following members took part in the debate: —

(1) Shri Nanubhai N. Patel

(2) Shri Vikram Chand Mahajan

(3) Shri Yajna Datt Sharma

(4) Chaudhuri Randhir Singh

(5) Shri C. Chittibabu

(6) Shri R. D. Bhandare (Speech unfinished)
The discussion was not concluded.

(Lok Sabha adjourned till 11 AM. on Wednesday, the 19th November,
1969).

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceeding}

Tuesday, November 18, 1969/Kartika 27, 1821 (Saka)

No. 323
1. Starred Questions

Starred Questions Nos. 32—34, 37, 38, 40 and 41 were orally answered.
Replies to remaining questions were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 201, 203—257, 259—269, 271, 273—
339 and 341—400 were laid on the Table.

A statement by the Minister of Railways correcting the reply given
on the 26th August, 1969 to Unstarred Question No. 5011 rega:&ng loca-
tion l::f Divisional Offices of North Eastern Railway in Bihar was also laid
on the Table.

3. Calling Attention

Shri Kanwar Lal Gupta called the attention of the Minister of Hothe
Affairs to the delay in taking decision regarding Chandigarh issue by the
Government leading to the death of Shri Darshan Singh Pheruman.

The Minister of Home Affairs made a statement in regard thereto.
4. Papers Laid on the Table

The following papers were laid on the Table: —

(1) A copy each of the Annual Reports of the following Develbp-
ment Councils for the year 1968-69, under sub-section (4) of
section 7 of the Industries (Development and Regulation) Act,
1951: —

(i) Development Council for Paper, Pulp and allied Industries.
(ii) Development Council for Machine Tools Industry.

(2) A copy of the Annual Report of the National Productivity
Council, New Delhi fcr the year 1967-68.

(3) A copy of Notification No. S.O. 4054 (English version) and
S.0. 4055 (Hindi version) published in Gazette of India dated

[P.T.O.
1480



i the 6th October, 1969, constituting ‘the Narmada Water Dis-
putes Tribunal’.

(4) A copy each of Reference No. 12/6/69-WD, dated the 6th
October, 1969 and No. 10]1/69-WD, dated the 16th October,
1969 to the said Tribunal (Hindi and English versions).

(5) A copy each of the following Notifications issued under sec-
tion 6 of the Forward Contracts (Regulation) Act, 1952:—

(i) S.0. 3211 (English version) and S.0. 3212 (Hindi version)
published in Gazette of India dated the 9th August, 1969.

(ii) S.0. 3215 (English version) and S.O. 3216 (Hindi version)
published in Gazetie of India dated the 9th August, 1969.

(6) A copy of the Annual Report (Hindi and English versions) of
the Trade Marks Registry for the year ending the 31st March,
113?69’ under section 126 of the Trade and Merchandise Marks

ct, 1958. .

(7) A copy of the Registration of Electors (Second Amendment)
Rules, 1969, published in Notification No. S.0. 3307 (English
version) and S.0. 3308 (Hindi version) in Gazette of India
dated the 16th August, 1969, under sub-section (3) of section
28 of the Representation of the People Act, 1950.

(8) A copy each of the followihg Notifications under sub-section
(2) of section 9 of the Representation of the People Act, 1950:—

(i) S.0. 3835 published in Gazette of India dated the 17th Sep-
tember, 1969 making certain correction in Part B of Schedule
XX to the Delimitation of Parliamentary and Assembly
Constituencies Order, 1966 in respect of Himachal Pradesh.

(ii) S.0. 4053 published in Gazette of India dated the 3rd October,
1969 containing errata to Notification No. 282/1|MY|69 dated
the 30th July, 1969.

(iii) S.0. 4231 published in Gazette of India dated the 16th Octo-
ber, 1969 making certain corrections and amendments in
Part B of Schedule I to the Delimitation of Parliamentary
and ‘Assembly Constituencies Order, 1986 in respect of the
State of Andhra Pradesh.

5. Assent to Bills

(i) Secretary laid on the Table following eight Bills passed by the
Houses of Parliament during the last session and assented to:—

(1) The Press Council (Amendment) Bill, 1969

(2) The Central Sales Tax (Amendment) Bill, 1969

(3) The Appropriation (Railways) No. 3 Bill, 1969

(4) The Appropriation (Railways) No. 4 Bill, 1969

(5) The Appropriation (No. 4) Bill, 1969

(6) The Bihar State Legislature (Delegation of Powers) Bill, 1969
(7) The Foreign Marriage Bill, 1969
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(8) The Banaras Hindu University (Amendment) Bill, 1969

(ii) Secretary also laid on the Table copies, duly authenticated by the
Secretary of Rajya Sabha, of the following eleven Bills passed by the
Houses of Parliament and assented to:—

(1) The West Bengal Legislative Council (Abolition) Bill, 1969
(2) The Indian Railways (Amendment) Bill, 1969

(3) The Banking Companies (Acquisition and Transfer of Under-
takings) Bill, 1969

(4) The Coal Bearing Areas (Acquisition and Development) Am-
endment Bill, 1969

(5) The Unlawful Activities (Preventnon) Amendment Bill, 1969

(6) The Salaries and Allowances of Membexg of Parliament (Am-
endment) Bill, 1969

(7) The Gold (Control) Amendment Bill, 1969

(8) The Criminal and Election Laws Amendment Bill, 1969
(9) The Indian Penal Code (Amendment) Bill, 1969

(10) The Delhi High Court (Amendment) Bill, 1969

(11) The Constitution (Twenty-second Amendment) Bill, 1969

6. Report of Rules Committee

Shri Nath Pai laid on the Tabhle, under sub-rule (1) of rule 331 of the
Rules of Procedure and Conduct of Business in Lok Sabha, the Fourth
Report of the Rules Committee.

7. Presentation of Petition

Shri S. M. Banerjee presented a petition signed by Shri C. K. Chand-
rappan, General Secretary, All India Youth Federation, and others vre-
garding unemployment and other grievances of youth.

8. Motion Re. Report of Select Committee
Shri Chintamani Panigrahi moved the following motion:—

“That this House do extend the time appointed for the presentation
of the Report of the Select Committee on the Bill further to-
amend the Income-tax Act, 1961, the Wealth-tax Act, 1857, the
Gift-tax Act, 1958 and the Companies (Profits) Surtax Act, 1964,
upto the 30th April, 1970.”

The motion was adopted.
9. Government Bills—Passed
(i) The Khuda Bakhsh Oriental Public Library Bill, 1968
Clause-by-clause consideration of the Bill continued.
Clauses 9 to 15 were adopted.
Clause 16 was adopted, as amended.
Clauses 17 to 28 were adopted.
Clause 1 and the Enacting Formula were adopted, as amended.
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The Long Title was adopted.

The motion that the Bill, as amended, be passed was moved by
Dr. V. K. R. V. Rao.

The following members took part in the debate: —
(1) Shri Abdul Ghani Dar

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2-05 P.M.)
(2) Shri Bal Raj Madhok
(3) Shri Ramavatar Shastri
(4) Shri Shiva Chandra Jha
(5) Shri B. P. Mandal
(6) Dr. V.K. R.V. Rao

The motion was adopted and the Bill, as amended, was passed.
(ii) The Oilfields (Regulation and Development) Amendment Bill, 1969.

The motion for consideration of the Bill was moved by Dr. Triguna
Sen.
The following members took part in the debate:—
(1) Shri J. N. Hazarika
(2) Shri Biswanarayan Shastri
(3) Shri R. K. Amin
(4) Shri G. Viswanathan
(5) Shri Dhireswar Kalita
(6) Shri J. H. Patel
(7) Chaudhuri Randhir Singh
_(8) Shri Hem Barua
(9) Shri K. Ananda Nambiar
(10) Shri C. M. Kedaria
(11) Shri Onkar Lal Berwa
(12) Shri P. G. Sen
(13) Shri Shiva Chandra Jha
(14) Shri Bedabrata Barua

Dr. Triguna Sen replied to the debate.

The motion for consideration of the Bill was adopted and clause-by-
clause consideration was taken up.

Clauses 2 to 4 were adopted.

Clause 1, the Enacting Formula and the Long Title were also adopted.
The motion that the Bill be passed was moved by Dr. Triguna Sen.

The following members took part in the debate:—
(1) Shri Tenneti Viswanatham
(2) Shri S. Kandappan
(3) Shri J. N. Hazarika
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(4) Shri Krishna Kumar Chatterji
(5) Shri N. G. Ranga
(6) Dr. Triguna Sen

The motion was adopted and the Bill was passed.
10. Government Bill—Under Consideration
The Punjab Legislative Council (Abolition) Bill, 1969

The motion for consideration of the Bill was moved by Shri
Mohammed Yunus Saleem.

The following members took part in the debate: —

(1) Shri Nanubhai N. Patel

(2) Shri Vikram Chand Mahajan

(3) Shri Yajna Datt Sharma

(4) Chaudhuri Randhir Singh

(5) Shri C. Chittibabu

(6) Shri R. D. Bhandare (Speech unfinished)
The discussion was not concluded.

(Lok Sabha adjourned till 11 AJ;LG c)m Wednesday, the 19th November,
1969).

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART 1
(Brief Record of Proceedings)

Wednesday, November 19, 1969{Kartika 28, 1891 (Saka)
No. 324
1. Starred Questions

Starred Questions Nos. 61, 62 and 64—68 were orally answered.
Replies to remaining questions were laid on the Table.

2. Unstarred Questions '

Replies to Unstarred Questions Nos. 402—437, 439—459, 461—488,
490—497, 499—518, 520—523, 525—530, 532—545, 547, 548, 550—562, 564—
577 and 579—600 were laid on the Table.

3. Calling Attention

Shri Shiva Chandra Jha called the attention of the Minister of Law
and Social Welfare to the Election Commission’s frequent pronounce-
ments and hasty preparations for the mid-term Parliamentary elections
for the country.

The Minister of Law and Social Welfare made a statement in regard
thereto.

4. Papers Laid on the Table
The following papers were laid on the Table:—

(1) A copy each of the following papers under sub-section (1) of
section 619A of the Companies Act, 1958:—

(i) Review by the Government on the working of the Indian
Rare Earths Limited, Bombay, for the year 1968-69.

(ii) Annual Report of the Indian Rare Earths Limited, Bombay,
for the year 1968-69, along with the Audited Accounts and
the comments of the Comptroller and Auditor General there-
on.

(2) A copy each of the following papers under sub-section (2) of
section 16 of the Tariff Commission Act, 1851:—

(i) (a) Report (1968) of the Tariff Commission on the fixation
of fair selling prices of Automobiles.

(b) Government Resolution No. 1(58)|68-A.E. Ind. (I) datea
the 4th October, 1969 on the above Report (Hindi and Eng-
lish versions).
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(ii) A statement showing reasons why the documents mentioned
at (i) (a) above could not be laid on the Table within the
period prescribed in sub-section (2) of section 16 of the said
Act.

(3) A copy of the Cotton Textiles (Control) Third Amendment
Order, 1969 (Hindi version) published in Notification No.
G.S.R. 4265 in Gazette of India dated the 25th October, 1969,
under sub-section (6) of section 3 of the Essential Commaodities
Act, 1955.

(4) A copy of the Textiles Committee (Second Amendment) Rules,
1969 (Hindi version) published in Notification No. G.S.R. 2171
in Gazette of India dated the 13th September, 1969, under sub-
section (3) of section 22 of the Textiles Committee Act, 1963.

(5) A copy of Notification No. S.0. 3745 (Hindi and English ver-
sions) published in Gazette of India dated the 11th September,
1969 regarding management of the Rai Saheb Rekhchand
Gopaldas Mohta Spinning and Weaving Mills Limited, Akola,
under sub-section (2) of section 18A of the Industries (Deve-
lopment and Regulation) Act, 1951.

(6) (i) A copy of the Coir Industry (Amendment) Rules, 1969,
published in Notification No. S.0. 2983 (English version) and
S.0. 2985 (Hindi version) in Gazette of India dated the 26th
July, 1969, under sub-section (3) of section 26 of the Coir
Industry Act, 1953.

(ii) A statement (Hindi and English versions) shewing reasons for
delay in laying the above Notification.

(7) A copy each of the following Notifications under sub-section
(3) of section 17 of the Export (Quality Control and Inspec-
tion) Act, 1963:—

(i) The Export of Vacuum Flasks (Inspection) Amendment
Rules, 1969 (Hindi and English versions) published in Noti:
fication No. S.0. 3627 in Gazette of India dated the 8th
September, 1969.

(ii) The Export of Laun Soap (Inspection) Amendment
Rules, 1969 (Hindi and English versions) published in Noti-
fication No. S.0. 3628 in Gazette of India dated the 9th
September, 1969.

(iii) The Export of Inorganic Chemicals (Inspection) Amend-
ment Rules, 1969 (Hindi and English versions) published in
Notification No. S.0. 3732 in Gazette of India dated the 10th
September, 1969.

(iv) The Export of Inorganic Pigments (Inspection) Amendment
Rules, 1969 (Hindi and English versions) published in Noti-
fication No. S.0. 3744 in Gazette of India dated the 11th

September, 1969.

(v) The Export of Vinyl Film and Sheeting (Inspection)
Amendment Rules, 1869 (Hindi and English versions) pub-
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lished in Notification No. S.0. 3747 in Gazette of India dated
the 12th September, 1969.

(vi) The Export of Linoleum (Quality Control and Inspection)
Rules, 1969, published in Notification No. S.0. 3753 in
Gazette of India dated the 15th Septémber, 1969.

(vii) The Export of Coir Yarn (Inspection) Second Amendment
Rules, 1969, published in Notification No. S.0O. #4431 in Gazette
of India dated the 29th October, 1969.

(8) A copy of the Passports (Second Amendment) Rules, 1969,
published in Notification No. G.S.R. 2220 in Gazette of India
dated the 15th September, 1969, under sub-section (3) of sec-
tion 24 of the Passports Act, 1967.

5. Messages from Rajya Sabha
Secretary reported the following messages from Rajya Sabha:—

(1) That at its sitting held on the 17th November, 1969, Rajya
Sabha adopted a motion further extending the time for pre-
sentation of the Report of the Joint Committee of the Houses

- on the Contempt of Courts Bill, 1968, upto the first day of the
Seventy-first Session of the Rajya Sabha.

(2) That at its sitting held on the 17th November, 1969, Rajya
Sabha adopted a motion further extending the time for pre-
sentation of the Report of the Joint Committee of the Houses
on the Hire-Purchase Bill, 1968, upto the first day of the
Seventy-first Session of the Rajya Sabha.

6. Paper Relating to Estimates Committee

Shri M. Thirumala Rao laid on the Table a statement showing further
reply of Government to the comments of the Estimates Committee on
recommendation (SL. No. 30 Para 77) included in Chapter II of the
Twenty-second Report of the Estimates Committee relating to the Minis-
try of Industrial Development and Company Affairs—Rural Industriali-
sation.

7. Report of Committee of Privileges

Shri Surendranath Dwivedy laid on the Table the Ninth Report of
the Committee of Privileges.
8. Report of Committee on Private Members’ Bills and Resolutions

Shri Bhaljibhai Ravjibhai Parmar presented the Fifty-fourth Report
of the Committee on Private Members’ Bills and Resolutions.
9. Motion for Election to Committee

Shri Bali Ram Bhagat moved the following motion:—

“That in pursuance of sub-rule (1) (e) of rule 4 of the Coir Indus-
try Rﬂles, 1954, as amended by the Ministry of Commerce and
Industry S.R.O. No. 3983, dated the 12th December, 1857, the
members of this House do proceed to elect, in such manner as
the Speaker may direet, two members from among themselves
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to serve as members of the Coir Board for a term to be speci-
fied by the Central Government.”

The motion was adopted.

10. Government Bill—Passed
The Punjab Legislative Council (Abolition) Bill, 1969

Discussion on the motion for consideration of the Bxll moved on the
18th November, 1969, continued.

The following members took part in the debate:—

(1) Maulana Ishag Sambhali
(2) Shri Prakash Vir Shastri-

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2-05 P.M.)
(3) Shri Bedabrata Barua
(4) Shri J. M. Lobo Prabhu
(5) Shri Onkar Lal Bohra
(6) Shri K. M. Abraham
(7) Shri A. S. Saigal
(8) Shri Shiva Chandra Jha
(9) Shri Jaipal Singh

(10) Shri S. N. Misra

(11) Shri Arangil Sreedharan

(12) Shri Abdul Ghani Dar

(13) Shri J. N. Hazarika

Shri Mohammed Yunus Saleem replied to the debate.

The motion for consideration of the Bill was adopted and clause-by
clause consideration was taken up.

Clauses 2 to 9 were adopted.
Clause 1, the Enacting Formula and the Long Title were also adopted.

The motion that the Bill be passed was moved by Shri Mohammed
Yunus Saleem.

The following members took part in the debate:—
(1) Shri S. N. Misra
(2) Shri Shri Chand Goyal
(3) Shri E. K. Nayanar
(4) Shri N. K. Somani
(5) Shri Jageshwar Yadav
(6) Shri Srinibas Mishra
(7) Shri B. P, Mandal
(8) Shri Tulshidas Jadhav
(9) Shri Bal Raj Madhok
(10) Shri Mohammed Yunus Saleem
The motion was adopted and the Bill was passed.
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11. Governmenf Bill—Under Consideration

The International Monetary Fund and Bank (Amendment) Bill, 1969

The motion for consideration of the Bill was moved by Shri Prakash-
chand B. Sethi.

The following members took part in the debate:—

(1) Shri N. K. Somani

(2) Shri Prabhu Dayal Himatsingka
(3) Shri S. S. Kothari

(4) Shri Era Sezhiyan

(5) Shri S. M. Banerjee

(6) Shri Shiva Chandra Jha

(7) Shri Dinkar Desai

The discussion was not concluded.
12. Report of Business Advisory Committee

Shri K. Raghuramaiah presented the Fortieth Report of the Business
Advisory Committee.

(Lok Sabha adjourned till 11 A.M. on Thursday, the 20th November, 1969).

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART 1
(Brief Record of Proceedings)

Thursday, November 20, 1969|Kartika 28, 1891 (Saka)
No. 325
Obituary Reference

Shrimati Indira Gandhi, Dr. Ram Subhag Singh, Sarvashri N. G. Ranga,
Atal Bihari Vajpayee, H. N. Mukerjee, Era Sezhiyan, A. K. Gopalan,
Surendranath Dwi , Rabi Ray, N. C. Chatterjee, Prakash Vir Shastri,
Yashwant Singh K wah Ebrahim Sulaiman Sait and the Smer
made references to the passing away of Shrimati Violet Alva,

Deputy Chairman of Rajya Sabha.

As a mark of respect to the memory of Shrimati Violet Alva, Members
:tooctih in :;Jence for a short while and thereafter the House was adjourned
or the day

(Lok Sabha adjourned till 11 AM. on Friday, the 21st November, 1969).

S. L. SHAKDHER,
Secretary.
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LOK SABHA
- ]

BULLETIN—PART 1
(Brief Record of Proceedings) '

Friday, November 21, 1969|Kartika 30, 1891 ( Saka)

No. 326
1. Oath or Affirmation

Shri Gurcharan Singh made and subscribed the oath in English and
took his seat in the House.

2. Starred Questions

Starred Questions Nos. 121—124 were orally answered. Replies to
remaining questions were laid on the Table.

Replies to Starred Questions Nos. 91—120, which were put down on
the Order Paper for the 20th November, 1969, were also laid on the Table
today, the Lok Sabha having adjourned without transacting any business
on the 20th November, 1969,

3. Unstarred Questions

Replies to Unstarred Questions Nos. 801—892, 894—898, 900—924,
927—937, 939-—941, 943—988 and 990—1000 were laid on the Table.

Replies to Unstarred Questions Nos. 601-602, 605—7—609, 611—660,
662—682, 684—782 and 784—800, which were put down on the
Order Paper for the 20th November, 1969, were also laid on the Table
today. ‘

A statement by the Deputy Minister in the Ministry of Education and
Youth Services correcting the reply given on the 19th April, 1968 to
Unstarred Question No. 7733 regarding archaeological monuments was
also laid on the Table.

4 Calling Attention

Shri Surendranath Dwivedy called the atiention of the Minister of
Finance to the reported decision of the Government to appoint another
Pay Commission for Central Government Employees.

The Prime Minister made a statement in regard thereto.
N P.T.Q,
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5. Papers Laid on the Table

The following papers were laid on the Table:—

(1) A copy of the National Cooperative Development Corpora-
tion (First Amendment) Rules, 1969, published in Notifica-
tion No. G.S.R. 2344 in Gazette of India dated the 4th Octo- -
ber, 1969 (English version) and G.S.R. 2596 in Gazette o
India dated the 8th November, 1969 (Hindi version), undei
sub-section (3) of section 22 of the National Cooperative
Development Corporation Act, 1962.

(2) A copy of the Certified Accounts of the Indian Institute o
Technology, Kanpur for the year 1967-68 along with the
Audit Report thereon, under sub-section (4) of section 23 of
the Institutes of Technology Act, 1961.

(3) A copy each of the following Notifications (Hindi and English
versions) under sub-section (3) of section 8 of the Cinemato-
graph Act, 1952:—

(i) The Cinematograph (Censorship) Third Amendment Rules.
1969, published in Notification No. G.S.R. 2062 in Gazette
of India dated the 30th August, 1969.

(ii) The Cinematograph (Censorship) Fourth Amendment
Rules, 1969, published in Notification No. G.S.R. 2257 in
Gazette of India daled the 20th September, 1969. 4

(4) A copy of the Fourth statement showing decisions taken on on
more recommendation of the Committee on Broadcasting
and Information Media on Documentary Films and Newsreels.

(5) A copy of the Metalliferous Mines (Second Amendment) Re- |
gulations, 1969, published in Notification No. G.S.R. 2293 |
(English version) and G.S.R. 2294 (Hindi version) in Gazette
of India dated the 27th September, 1969, under sub-section
(7) of section 59 of the Mines Act, 1952.

(6) A copy of the Employees’ Provident Funds (Fourth Amend-
ment) Scheme, 1969, published in Notification No. G.S.R.
1922 in Gazette of India dated the 16th August, 1969, undei ]
sub-section (2) of section 7 of the Employees’ Provident Funds
Act, 1952,

(7) A copy each of the following Notifications under sub-section ‘-
(3) of section 27 of the Salar Jung Museum Act, 1961:—

(1) The Salar Jung Museum {Second Amendment) Rules, 1969.
published in Notification No. G.S.R. 2246 (English ver-
sion) and G.S.R- 2249 (Hindi version) in Gazette of Ind:a
dated the 20th September, 1969.

(ii) The Salar Jung Museum (Third Amendment) Rules, 1969.
published in Notification No. G.S.R. 2247 (Enghsh ver- l
sion) and G.S.R. 2250 (Hindi version) in Gazette of Ind,st
dated the 20th September, 1969.
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(8) A copy of the Annual Report (Hindi and English versions)
of the Executive Committee of the Trustees of the Victoria
Memorial, Calcutta for the year 1967-68.

(9) A copy each of the following papers under sub-section (1)
of section 619A of the Companies Act, 1956:—

(i) Review (Hindi and English versions) by the Government
on the working of the Mogul Line Limited, Bombay, for
the year 1968.

(ii) Annual Report of the Mogul Line Limited, Bombay for
the year 1968 along with the Audited Accounts and the
comments of the Comptroller and Auditor General thereon.

(10) A copy of the Merchant Shipping (Examination for Skippe1
and Second Hand of a Fishing Vessel) Amendment Rules,
1969, published in Notification No. G.S.R. 1929 in Gazette
of India dated the 16th August, 1969, under sub-section (3)
of section 458 of the Merchant Shipping Act, 1958.

(11) Following statements showing the action taken by Govern-
ment on various assurances, promises and undertakings given
by the Ministers during the various sessions of Fourth Lok

Sabha:—
(i) Supplementary Statement Eigth Session, 1969.
No. L
(ii) Supplementary Statements Seventh Session, 1969.

Nos. IX, X and XI.
(iii) Supplementary Statement - Sixth Session, 1968.

No. VIL
(iv) Supplementary Statement Fifth Session, 1968.
No. XIV. :
(v) Supplementary Statement Fourth Session, 1968.
No. XX.
(vi) Supplementary Statements Third Session, 1967.
No. XV.
(vii) Supplementary Statement Second Session, 1967.
No. XXII. .

12) A copy each of the following Notifications pnder sub-section
( )(6) o?yswlion 3 of the Essential Commodities Act, 1955:—

i) Arable Land (Utilisation for F.ood‘ Crops) Amendmepl
@ Ordeg, 1968, published in Notification No. S.0. 2030 in

Gazette of India dated the 8th June, 1968.

(ii) G.S.R. 2541 (Hindi version) published in Gazette of India
dated the 1st November, 1969.

(iii) G.S.R. 2542 (Hindi version) published in Gazette of India
dated the 1st November, 1969 making certain amendment
to Notification No. G.S.R. 1835 dated the 29th July, 1969.

(P.T.O.
1493



(23) A copy each of the following papers under sub-section (2)
of section 103 of the Major Port Trusts Act, 1963:— -

(i) Annual Accounts of the Kandla Port Trust for thc year 1967
68 and the Audit Report thereon.

(ii) Annual Accounts of the Mormugao Port Trust for the year
1967-68 and the Audit Report thereon.

6. Message from Rajya Sabha

Secretary reported a message from Rajya Sabha that at its sitting held
on the 18th November, 1969, Rajya Sabha concurred in the recommenda-
tion of Lok Sabha to join in. the Joint Committee of the Houses on the
Comptroller and Auditor General’s (Duties, Powers and Conditions of
Service) Bill, 1969 and nominated the following members of the Rajya
Sabha to serve on the said Joint Committee:—

(1) Shri M. Anandam
(2) Shri Anant Prasad Sharma
(3) Shri Gurumukh Singh Musafir
(4) Pandit Bhawaniprasad Tiwary
(5) Shri C. D. Pande
(6) Shri T. Chengalvaroyan
(7) Shri Sundar Mani Patel
(8) Shrimati Sarla Bhadauria
(9) Shri Kalyan Roy
(10) Shri Thillai Villalan
7. Statement Re. Government Business
The Minister of Parliamentary Affairs made a statement regarding
Government business for the week commencing the 24th November, 1969.
(Lok Sabha adjourned at 12-50 P.M. and re-assembled at 2-05 P.M.)

‘8. Motion Re. Fortieth Report of Business Advisory Commitree
Shri K. Raghuramaiah moved the following motion:— —

“That this House do agree with the Fortieth Report of the Business
Advisory Committee presented to the House on the 19th
November, 1969.”

The motion was adopted.
9. Government Bill—Introduced
The Commissions of Inquiry (Amendment) Bill, 1969

The motion for leave to introduce the Bill moved by Shri Y. B. Chavan
was opposed. The motion was adopted and the Bill was introduced.

10- Governinent Bill—Passed
The International Monetary Fund and Bank (Amendment) Bill, 1969
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Shri Prakashchand B. Sethi replied to the debate on the motion for
consideration of the Bill moved on the 19th November, 1969.

The motion for consideration of the Bill was adopted and clause-by-
clause consideration was taken up.

Clauses 2 and 3 were adopted.
Clause 1, the Enacting Formula and the Long Title were also adopted.

The motion that the Bill be passed was moved by Shri Prakashchand
B. Sethi.

The motion was adopted and the Bill was passed.
11, Government Bill—under consideration

The Salaries and Allowances of Ministers (Amendment) Bill, 1967

The motion for consideration of the Bill was moved by Shri Vidya
Charan Shukla. His speech was agg Concluded.

The discussion was not concluded.

12. Motion Re. Fifty-fourth Report of Committee on Private Members’
Bills and Resolutions

Shri Bhaljibhai Ravjibhai Parmar moved the following motion:—

“That this House do agree with the Fifty-fourth Report of the
Committee on Private Members' Bills and Resolutions pre-
sented to the House on the 19th November, 1969.”

The motion was adopted.
13. Private Members’ Bills—Introduced
(1) The Indian Trusteeship Bill. 1969 by Shri‘ George Fernandes.

(2) The Constitution (Amendment) Bill, 1969 (Amendment of
articles 217 and 220) by Shri M. Narayana Reddy.

(3) The State Bank of India (Amendment) Bill, 1969 (Amendment
of sections 19, 21, etc.) by Shri Tenneti Viswanatham.

(4) The Maternity Benefit (Amendment) Bill, 1969 (Amendment of
sections 2, 3, etc.) by Shrimati Suseela Gopalan.

(5) The Orphanages and other Charitable Homes (Supervision and
Control) Amendment Bill, 1969 (Insertion of new section 214) by Shrl
Om Prakash Tyagi.

(6) The Working Journalists (Conditions of Service) and Miscel-
laneous Provisions (Amendment) Bill, 1969 (Amendment of section 2),
by Shri Samarendra Kundu.

(7). The Industries (Development and Regulation) Amendment Bill,
1969 (Amendment of section 11) by Shri Samarendra Kundu.

(8) The Child Marriage Restraint (Amendment) Bill, 1969 ( Amend-
ment of sections 2, 3, etc.) by Shri Om Prakash Tyagi.

[P.T.0,

1497



(9) The State Bank of India (Amendment) Bill, 1969 (Amendmenr
of sections 17, 19, etc.) by Shri Madhu Limaye.

(10) The Companies (Amendment) Bill, 1969 (Amendment of section
252 and insertion of new section 255A, eic.) by Shri Madhu Limaye.

(11) The Life Insurance Corporation (Amendment) Bill, 1969
(Amendment of sections 19, 23, etc.) by Shri Madhu Limaye.

(12) The Salaries and Allowances of Ministers (Amendment) Bill,
1969 (Amendment of sections 3, 4, etc.) by Shri Yashwant Singh Kushwah.

(13) The Constitution (Amendment) Bill, 1969 (Amendment of
articles 15, 16, etc.) by Shri S. M. Siddayya.

(14) The Constitution (Amendment) Bill, 1969 (Insertion of new
article 24A4) by Shri Shiva Chandra Jha.

(15) The Prevention of Conversion Bill, 1969 by Shri Yashwant Singh
‘Kushwah.

(16) The Ceiling on Urban Property Bill, 1969 by Shnmau Sharda
. Mukerjee.

(17) The Bihar Atomic Authority Bill, 1969 by Shri Shiva Chandra
Jha.

(18) The Retrospective Legxsldtnon (Regulation) Bill, 1969 by Shri
Tenneti Viswanatham.

14. Private Member’s Bill—Under Consideration

The Public Undertakings (Compulsory approval of Agreements) Bill, 1969
by Shri S. S. Kothari

—

Shri S. S. Kothari. concluded his speech on the motion for consideration
of the Bill moved by him on the 22nd August, 1969.

The following members took part in the debate:—
(1) Shri N. K. Sanghi
'(2) Shri N. K. Somani }
(3) Shri Onkar Lal Bohra
(4) Shrimati Sharda Mukerjee
(5) Shri Jaipal Singh
(6) Shri Prem Chand Verma
(7) Shri K. Rajaram
(8) Shri Chintamani Panigrahi
(9) Shri Prabhu Dayal Himatsingka
(10) Chaudhuri Randhir Singh
(11) Shri Ramavatar Shastri
1498
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(12) Shri Nathu Ram Ahirwar )
(13) Shri Maharaj Singh Bharti

(14) Shri R. D. Bhandare
(15) Shri K. Ananda Nambiar -
(16) Shri Arangil Sreedharan

The discussion was not concluded.
15. Statement by Minister

The Minister of Defence made a statement refuting certain allegations
made by Shrimati Tarkeshwari Sinha and Dr. Ram Subhag Singh during
the day about the use of IAF planes for bringing A.I.C.C. members for the

requisitioned A.I.C.C. meeting.
(Lok Sabha adjourned till 11 A.M. on Monday, the 24th November, 1969).

S. L. SHAKDHER,
Secretary.
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LOK SABHA
BULLETIN—PART I
.(Brief Recerd of Proceedings)

Monday, November 24, 1969|Agrahayana 3, 1891 (Saka)

No. 327
1. Starred Questions
Starred Question No. 152 was orally answered. Starred Question

-"No. 151 was held over for answer on Monday, the 8th December, 1969.
Replies to'the remaining questions were laid on the Table.

2. Unstarred Questhms 8

Replies to Unstarred Question Nos. 1001-—1027; 1039—1093, 10951105,
1107—1121, 1123—1138, 11401157 snd 11501200 ‘were leid on the Table

3. Calling Attention

+ Shri Deven Sén called the atterition of the Minister of External Affairs
to the reported massacre of civilian villagers including women and
chi'dren in South Vietnam by American soldiers.

theThe ‘Deputy Minister of External Affairs made a statement in regard
reto. ‘ : ' T ‘ \

4 Papers laid on the Table

The following papers were laid on the Table:— _ i
(1) A copy of the Certified Accounts of the Post Graduate Insti
tute of Medical Education and Research, Chandigarh, for the
year 1967-68 together with the Audit Report thereon, under
sub-section (4) of section ‘18 of the Post-Graduate Institute
of Medical Education and Research, Chandigarh Act, 1966.

(2) A copy of the Prevention of Food Adulteration (Second
Amendment) Rules, 1969, published in Netification No. G.S.R.
2068 (English version) and G.S.R. 2069 (Hindi version) in
Gazette of India dated the 30th August, 1968, under sub-
section (2) of section 23 of the Prevention of Food Adultera-
tion' Act, 1954. '

(3) A copy of the Audit Report on the Accounts of the Coal
Board for the year 1967-68, under sub-section (2) of the
section 12 of the Coal Mines (Conservation and Safety)

© Act, 1952. -

[P.T.O.
1500



(4) A cooy of the Annua! Report (Hindi and English versions)
of the Coal Board, Calcutta for the year 1968-69.

(5) A copy of the Incometax (Fifth Amendment) Rules, 1969,
published in Notification No. S.O. 4427 in Gezette of India
dated the 29th October, 1969, under section 296 of the In-
come-tax Act, 1961

(6) A copy of the Central Excise (Thirteenth Amendment) Rules,
1969, published i Notification No. G.S.R. 2511 in Gazette
of Indla dated the 1st November, 1969, under section 38 of
the Central Excises and Salt Act, 1944,

(7) A copy each of the following Notlﬂcatlons 1ssued under the
Central :Excise . Rules, 1944:— -

(i) G.S.R. 2033. 2034, and 2035 Dubhshed in Gazette of India
dated the 23rd Aug'ust, 1969 (English version) and G.SR.
2209, 2210. and 2211 published in Gazette of India dated
the 13th September, 1969 (Hindi version); toge'&her with
an_exp anatory memo‘randum L

(u) GS.R -2290, oublished in Geazette of Ind:la da‘bed the 27tn
Sepé*.ember 1960  together with anm explmtory memo-
ranaum

~ (8) A copy each of the followmg Notlﬁcatlons under section 159 of
. the Customs -Act, 1962: —

() GSR 2055 pubhshed in Gazette of India dated the 25th
August, 1969 together with an explanatory memorandnm.”

:. (i) G.S:R. 2367 published in Gazette of India dated the 30th
-September, 1969 topether with  an explanatory memo-
randum. ‘

(it} G.S.B. 2468 published in Gazette of India dated the 25th
October, 1969 together with an explanatory memorandum.

(iv) G.S.R. 2469 publlshed in Gazette of Indla datedd the 27th
October, 1969.

. (v) G.SR. 2470 published in Gazette of India - dated the 27th
.. Octeber, 1969 together with an ezplanatary memorandum.

¢vi) GS.R. 2555 published in Gazette of India dated the 31st
October 1969 together with an explanatory memorandum.

(vii) The Passengers (Non-Tourist) Baggage (Second Amend-
ment) Rules, 1969, (Himndi version) published in Noti-
fication No.’ GSR 2582 in Gazette of India dated the 8th
November, 1969 together with an explanatory memo-
‘randum.

(viii) S.0. 4515 (Enghsh version): and ' SO. 4517 (Hindi
version) published in Gazette of India dated the 8th
November, 1969 together with an ‘explanatory memo-
randum.

(9) A cony of Notiﬁcahon No. G.SR. 2384 (Hindi~ version) and
G.SR. 2385 (English version) published in Gazette of India
dated the 11th October, 1969 containing corrigendum to Noti-
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fication No. G.S.R. 1544 (Hindi version) and 1543 (English
version) dated the 28th JFeuné, 1969, - urder section 159 of
the Customs Act, 1962 and section 38 of the Central Ex-
cises and Salt Act 1944.

5. Motion
Shn Madhu Lunaye moved the following motxon —

"*“That this' House do consider the Eighth. Report of the Comxmttee
of Privileges on the issues arising out of the arrest of
Shri Madhu Limaye premwd to the - House on the 30th

o August 1969.”
The follovnng members took part in the debate; —
(1) Dr. Ram Subhag Singh
“’¢2) Chaudhuri Randhir Singh
(3) Shri Prakash Vir Shastri
(4) Shri Vidya Charan Shukla
(5) Shri H. N. Mukerjee ‘
(6) Shri K. Ananda Nambiar
(7) Shri R, D. Bhandare
(8 "Shri Hem Barua
(9) Shri S. N. Misra i
*~A motion that the Eighth Report of the Committee of Privileges be

referred back. to the Committee of  Privileges for reconsideration after
hearing Shri Madhu Limaye. on the matter, was adopted.

6. Government Bnll-—Introduced

The Additional Duiies of Excise (Goods of Special Importance) Amend-
ment Bill, 1969.

The motion for leave to introduce the Bill moved by Shri: Prakashchand
B. Sethi was opposed. The motmn was, adopted and the Bill was intro-
duced.

7. Government Bill—Passed
The Salaries and Allowances of Ministers (Amendment) Bill, 1967.

Discussion on the motion for consideration of the Bill moved on the
21st November, 1969, continued.
The followmg members took part in the debate:—
(1) "Shri, Jharkhande Rai

(Lok Sabha ad)oumed at 1 P.M. and. re.-assembled at 2-05 P.M. )

2) Shri Nuggehalli Shwappa
~ (3) Chaudhuri Randhir Singh
' 4y Shri Kanwar Lal Gupta
(5) Shri R. D. Bhandare
(6) Shri Jyotirmoy Bosu

(7) Shri N. P. C. Naidu
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(8) Shri Samarendra Kundu
(9) Shri Jaipal Singh
(10) Shri J. H. Patel

Shri Vidya Charan Shukla replied to the debate. ~
The motion for consideration of the Bill was adopted and clause-by
clause consideration was taken up.

Clause 2 was adopted, as amended. !

Clause 1 and the Enacting Formula were adopted, as amended.
The Long Title was adopted.
The motion that the Bill, as amended, be passed was moved by !
Shri Vidya Charan Shukla.
The following members took part in the debate: —
(1) Shri Tenneti Viswanatham
(2) Shri N. G. Ranga
(3) Shri Vidya Charan Shukla

The motion was adopted and the Bill, as amended, was passed,
8. Government Bill—Under Consideration

The Wakf (Amendment) Bill, 1969, as passed by Rajya Sabha. |

The motion for consideration of the Bill, as passed by Rajya Sabhe,)
was moved by Shri Mohammed Yunus Saleem.

The following members took part in the debate:—

(1) Shri J. M. Imam ’

(2) Shri F. H. Mohsin

(3) Shri Ghayoor Ali Khan

(4) Maulana Ishaq Sambhali

(5) Chaudhuri Randhir Singh

(6) Shri Sheo Narain

(7) Shri Abdul Ghani Dar

(8) Shri Hardayal Devgun *
(9) Shri Mushir Ahamad Khan
(10) Shri V. Mayawan

The discussion was not concluded.

(Lok Sabha adjourned till 11 AM. on Tuesday, the 25th November,
1969). ~

S. L. SHAKDHER,
Secretary.

..
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LOK SABHA

Chart showing the dates of answer of questions pertaining to the various
Ministries/Departments in various Groups during the NINTH SESSION
: of the Fourth Lok Sabha

Group Ministries/Departments Date of Sitting
o November-December

1969

A Finance; Health and Family Planning; Works, Nov. 17, 24
Housing and Urban Development; Irrigation Dec. 1, 8, 15, 22
and Power; Petroleum and Chemicals ;-

Mines and Metals

B Industrial Development, Internal Trade and Nov. 18. 25
Company Affairs; Law; Social Welfare; Rail- DPec. 2, 9, 16, 23
ways; Steel and Heavy Engineering

C Primé Minister; Defence; External Affairs; Nov. 19, 26
Foreign-Trade ; Supply Dec. 3, 10, 17, 24

D Food, Agriculture, Community Development Nov. 20, 27
and Cooperation; Information and Broadcast- Dec. 4, 18
ing; Communications; Labour, Employment
and Rehabilitation

E Home Affairs; Education and Youth Services; Nov. 21, 28
Shipping and Transport; Tourism and Civil Dec. 5, 12, 19
Aviation; Parliamentary Affairs
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LOK SABHA

.

BULLETIN—PART 1
- [Brief Record of Pmceeding.sj

T“"Sday November 25, 1969|Agrahayana 4, 1891 (Saka)

No. 328
1. Starred Questions

Starred Question Nos. 181-184 were orally answered. Replies to the
remaining questions were laid on- the Table.

2. Unstarred Questions 1k
Replies to Unstarred Question Nos. 1201—1239, 1241—1257, 1258

1277, 12791287, 1280—1297, 1299—1388, 1390—1393. 1395, 1396 and
N 1398—1400 were laid on the Table.

© 3. Calling Attention
Shrimati Tarkeshwari Sinha called the attention of the Minister of
Labour, Employment”anid Rehabilitation to the serious situation arising

out of strike by 40,000 workers of TELCO and other engineering con-
cerns in Jamshedpur for implementation of Central Wage Board wage-

rates; . -
The Minister of Food and Agriculture and Labour, Employment and
Rehabilitation made a statement in regard thereto. e

4. Paper laid on the Table

" A copy of the Registration of Electors (Third Amendment) . Rules,
1969, published in Notification No. S.0. 4540 (English version) and S.O.
4541 (Hindi version) in Gazette of India dated the 6th November, 1969,
was laid on the Table under sub-section (3) of section 28 of the Repre-

sentation of the People Act, 1850,

5. Message from R.ajya ‘Sabha -

Secretary reported a message from Rajya Sabha that at its sitti
held on thrg lstl})xo November, 1969, Rajya Sabha passed the Ind:an.% .

diers (Litigation) Amendment Bill, 1969.
Ps.’ Bill passed by Rajya Sabha—Laid on the Table
2 Secre laid on the Table a copy of the Indian Soldiers (Litiga-
rtion) Antgaydment Bill, 1969. as passed by Rajya Sabha.

A - - ! . s)
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7. Government Bill—Passed
The Wakf (Amendment) Bill, 1969 as passed by Rajya Sabha

Shri Mohammed Yunus Saleem replied to the debate on the motion

for consideration of the Bill, as passed by Rajya Sabha, moved on the
24th November, 1969.

The motion for consideration was adopted and clause-by-clause con-
sideration was taken up.

Clauses 2 to 11 were adepted.
Clause 1, the Enacting Formula and the Long Title were adopted.
The motion that the Bill be passed was moved by Shri Mohammed
Yunus Saleem,
The following members took part in the debate:—
(1) Shri Abdul Ghani Dar
(2) Shri Kanwar Lal Gupta
(Lok Sabha adjourned ai 1 P.M. and re-assémbled gt 205 P.M.)
(3) Shri A. S. Saigal
'(4) Shri Shiva Chandra Jha
(5) Shri Sheo Narain
(6) Shri S. M. Banerjee
(7) Shri Mohammad Ismail
(8) Shri Mohammed Yunus Saleem

The motion“waé adopted and the Bill was passed.

8. Govemmnt Bill—Under Consideration
The Motor Vehicles (Amendment) Bill, 1968, as passed by Rajya Sabha

The motion for consideration of the Bill, as passed by Raj,ya Sabha,
was moved by Sardar Igbal Singh.

The following members took part in the debate:—
(1) Shrx N. P. C. Naidu
(2) Shrimati Tla Pal Chaudhuri ’
{3) Shri Surendra Kumar Tapuriah
(4) Shri Tulshidas Jadhav
(5) Shri Om Prakash Tyagi (Speech unfinished).
The discussion was not concluded. .

9. Discussion under Rule 193 :

Shri Amrit Nahata raised a discussion on the acute drought and
famine conditions in Western Rajasthan. '
The following members took part in the debate:—
(1) Shrimati Sucheta Kripalani
¢2) Shri D. N. Patodia

-
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(3) Dr. Karni Singh
(4) Shri Onkar Lal Bohra
(5) Shri Om Prakash Tyagi
(6) Shri N. K. Sanghi
(7) Dr. K. L. Rao
(8) Shri Kamla Misra ‘Madhukar’
(9) Shri Bashweshwar Nath Bhargava
(10) Shri R, K. Birla
Shri Annasahib P. Shinde replied to the discussion.
(Lok Sabha adjourned till 11 A}ld%g)n Wednesday, the 26th November,

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

Wednesday, November 26, 1969|Agrahayana 5, 1891 (Saka)
No. 329

1. Starred Questions

Starred Question Nos. 211—213, 215 and 216 were orally answered.
Replies to the remaining questions were laid on the Table,

2. Unstarred Questions

Replies to Unstarred Question Nos. 1401—1412, 1414, 1415, 1417—1460,
1462—1533, 1535—1568. 1571, 1572, 1574, 1575, 1577—1592 and 1594—1600
were laid on 1‘;he Table.

v

3. Calling Attention

Shri D. N, Patodia called the attention of the Minister of Defence to
the reported continuous and wilful violation of the air corridor between
West and East Pakistan by Pakistani aircraft over the territory of India.

The Minister of Défence made a statement in regard thereto.
4. Papers Laid on the Table
The following papers were laid on the Table:—

(1) A copy of Notification No, S.0. 4433 (English version) and
S.0. 4434 (Hindi version) published in Gazette of India dated
the 30th October, 1989, regarding management of the Bengal
Nagpur Cotton Mills Limited, Rajnandgaon, under sub-section
(2) of section 18A of the Industries (Development and Regula-
tion) Act, 1951,

(2) A copy of the Export of Froglegs (Inspection) Second Amend-
ment Rules, 1969 (Hindi and English versions) published in
Notification No. S.O. 4537 in Gazette of India dated the 6th
November, 1969, under sub-section (3) of section 17 of the Ex-
port (Quality Control and Inspection) Act, 1963.

(3) A copy of the Textiles Committee (Third Amendment) Rules.
1969, published in Notification No. G.SR. 2172 in Gazette of
India dated the 13th September, 1969, under suhb-section (3) of
section 22 of the Textiles Committee Act, 1963.

(4) A copy of Corrigendum to the Annual Report on the working
of the Cardamom Board for the year 1967-68.

[P.TO.
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5. Report of Committee on Private Members' Bills and Resolutions

Shri Bhaljibhai Ravjibhai Parmar presented the Fifty-fifth Report of
the Committee on Private Members’ Bills and Resolutions.

(A. Matter Under Rule 377

Shri M. L, Sondhi raised a matter regarding certain information given
by the Minister of External Affairs on the 17th November, 1969 about the
decisions taken by Shri Jawaharlal Nehru on India’s participation in
religious Conferences.

The Minister of External Affairs made a statement on the subject.
7. Motion
Shri Surendranath Dwivedy moved the following motion:—

“That this House do agree with the Ninth Report of the Committee
of Privileges laid on the Table of the House on the 19th Nov-
ember, 1969.”

The motion was adopted.

8. Government Bill—under consideration

The Motor Vehicles (Amendment) Bill, 1968, as passed by
Rajya Sabha

Discussion on the motion for consideration of the Bill, as passed by
Rajya Sabha, moved on the 25th November, 1969, continued.

The following members took part in the debate:—
1) Shri On Prakash Tyagi
(Lok Sabha adjourned at 1-05 P.M. and re-assembled at 2-05 P.M.)

(2) Shri R. S. Arumugam

(3) Shri Krishna Kumar Chatterji
(4) Shri Thandavan Kiruttinan
(5) Chaudhuri Randhir Singh

(6) Shri Samarendra Kundu

(7) Shri Yashpal Singh

(8) Shri Sarjoo Pandey

(9) Shri Nathu Ram Ahirwar
(10) Shri Shiva Chandra Jha

(11) Shri Vikram Chand Mahajan
(12) Shri Tenneti Viswanatham
(13) Shri Abdul Ghani Dar
(14) Shri Beni Shanker Sharma
(15) Shri Mohammad Ismail

Sardar Igbal Singh replied to the debate.

The motion for consideration was adopted and clause-by-clause consi-
deration was taken up.
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Consideration of Clause~ 2 was taken up but not concluded.
The discussion on the Bill was not concluded.

9..Motion

Shri Prakash Vir Shastri concluded his speech on the following
motion moved by him on the 16th Mey, 1969: —

“That the situation arising out of the encouragement being given
to the subversive and violent activities in the country by
certain political parties and by some foreign powers, be
taken into consideration.”

The following members took part in the debate:—

(1) Shri Prem Chand Verma
(2) Shri Manubhai Patel '
(3) Shrimati Ila Palchaudhuri ¢

‘he discussion was not concluded.

10, Half-an-hour discussion on matters arising out of answer to question

Shri Om Prakash Tyagi raised a half-an-hour discussion on points
anising out of the answer given on the 17th November, 1969 to Unstarred
Question No. 66 regarding Income-tax arrears.

Shri Prakashchand B. Sethi replied to the discussion.
(Lok Sabha adjourned till 11 A.M. on Thursday, the 27th November, 1969).

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings] ~

Thursday, November 27, 1969/Agrahayana 6, 1891 (Saka)

No. 330
1. Starred Questions

Starred Questions Nos. 242 and 243 were orally answered. Replies to
the remaining questions were laid on the Table.

2. Unstarred Questions
Replies to Unstarred Questions Nos. 1601—1646, 1648—1701, 1703—1712,
\’?—1756, 1758—1780 and 1782—1800 were laid on the Table,

. Calling Attention

Shri Bal Raj Madhok called the attention of the Minister of Health
and Family Planning and Works, Housing and Urban Development to
the reported demand of over 16 lakhs of rupees by the Central Govern-
ment from Gurdwara Prabandhak Committee, Delhi for the Kotwali
building which is to be converted into a memorial Gurdwara in memory
of martyrdom of Guru Teg Bahadurji.

The Minister of State for Health and Family Planning and Works,
Housing and Urban Development made a statement in regard thereto,:

4. Papers Laid on the Table
The following papers were laid on the Table:—
(1) A copy of the Report of Inquiry into the fatal accident at
Raigudda Amb and Botacho Band (Nanora) Ferro Manganese
Mine, Mysore, on the 21st May, 1969. .
(2) A copy of the Annual Report of the Central Coal Mines Rescue
Stations Committee, Dhanbad, for the year 1968-69.
3) A copy of the Bihar Sugarcane (Regulation of Su ply and
( Purcl?gse) Act, 1969 (Hindi and English versions) (President’s
Act No. 8 of 1969) published in Gazette of India dated the 3lst
August, 1969, under sub-section (3) of section 3 of the Bihar
e State Legislature (Delegation of Powers) Act, 1969.

5. Statement by Minister

The Minister of State for Labour, Employment and Rehabilitation
made a statement on the strike in the Birla Cotton Spinning and Weaving

Mills, Delhi.
[P.T.O.
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6. Government Bill—Passed
The Motor Vehicles (Amendment) Bill, 1968, as passed by Rajya Sabha

Clause-by-clause consideration of the Bill, as passed by Rajya Sabha,
continued. .

Clauses 2 to 4 were adopted.

Clause 5 was adopted, as amended.

Clauses 6 to 8 were adopted.

(Lok Sabha adjourned at 1-05 P.M. and re-assembled at 2-05 P.M.)

Clauses 10 to 12, 14 to 16, 18, 19, 21, 22, 24 to 28, 30 to 32, 34 to 38,
40 to 79 and 81 were adopted.

Clauses 9, 13, 17, 20, 23, 29, 33, 39, 80 and 82 were adopted, as amended.
Clause 1 and the Enacting Formula were adopted, as amended.

The Long Title was adopted.

The motion that the Bill, as amended, be passed was moved by
Sardar Igbal Singh.

The following members took part in the debate:—

(1) Shri Jageshwar Yadav
(2) Shri S. Kandappan
(3) Shri Tulshidas Jadhav
(4) Shri Shiva Chandra Jha
(5) Shri Kedar Paswan
(6) Sardar Igbal Singh
The motion was adopted and the Bill, as amended, was passed.

7. Government Bill—Under Consideration
The Oaths Bill, 1968, as passed by Rajya Sabha

The motion for consideration of the Bill, as passed by Rajya Sabha,
was moved by Shri P. Govinda Menon.

The following members took part in the debate: —

(1) Shri Brij Bhushan Lal
(2) Shri B. P. Mandal
(3) Shri Chandra Sekhar Singh
(4) Chaudhuri Randhir Singh (Speech unfinished)
"The discussion was not concluded. )
(Lok Sabha adjourned till 11 A.M. on Friday, the 28th November, 1969).

S. L. SHAKDHER,
Secretary..
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LOK SABHA

BULLETIN—PART I
|Brief Record of Proceedings]

Friday. November 28, 1969 Agrahayana 7, 1891 (Saka)

No. 331
1. Srarred Questions

. Starred Question Nos. 272—276 and 280 were orally answered. Re-
plies to the remaining questions were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Question Nos. 1801—1821, 1823—1827, 1829,
1830, 1832, 1834—1846, 1848—1863, 1865—1874, 1876, 1878— 1880,
1882—1951, 1953—1956, 1958—1980 and 1983—2000 were laid on
the Table.

‘{.: Calling Attention

Shri Samar Guha called the attention of the Minister of External Affairs
to the reported mass exodus of minorities from East Pakistan as a sequel
to planned atrocities on them by the agents of the Government of Pakistan.

- The Deputy Minister of External Affairs made a statement in regard
thereto.
4 Papers Laid on the Table

The following papers were laid on the Table:—

(1) A copy each of the following Notifications under sub-section
" (2) of section 3 of the All India Services Act, 1951;—

(i) The Indian Forest Service (Appointment by Competitive
Examination) Amendment Regulations, 1969, published
in Notification No. G.S.R. 1806 in Garzette of India dated
the 2nd August, 1969, '

(ii) The Indian Forest Service (Released Emergency Commis-
sioned and Short Service Commissioned Officers) (Appoint-
‘ment by Competitive Examination) Amendment Regula-
tions, 1969, published in Notification No. G.S.R. 1807 in
Gazette of India dated the 2nd August. 1969.

[P.T.O.
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(iii) The Indian Forest Service (Fixation of Cadre Strength)
Amendment Regulations, 1969, published in Notification
No. G.S.R. 1887 in Gazette of India dated the 9th August,
1969.

(iv) The Indian Police Service (Fixation of Cadre Strength)
Sixth Amendment Regulations, 1969, published in Notifi-

)

cation No. G.S.R. 1987 in Gazette of India dated the 23rd ~¥

August, 1969, )

(v) The Ninth Amendment of 1969 to the Indian Police Ser-
vice (Pay) Rules, 1954, published in Notification No.
G.S.R. 1988 in Gazette of India dated the 23rd August,
1969.

(vi) The Eighth Amendment of 1969 to the Indian Police Ser-
vice (Pay) Rules, 1954, published in Notification No.
G.S.R. 1989 in Gazette of India dated the 23rd August,
1969.

(vii) The Indian Police Service (Fixation of Cadre Strength)
Fifth Amendment Regulations, 1969, published in Noti-
fication No. G.S.R. 1990 in Gazette of India dated the 23rd
August, 1969.

(viii) The Ninth Amendment of 1969 to the Indian Adminis-
trative Service (Pay) Rules, 1954, published in Notification
No. G.S.R. 1991 in Gazette of India dated the 23rd August,
1969.

(ix) The Indian Administrative Service (Fixation of Cadre
Strength) Sixth Amendment Regulations, 1969, published
in Notification No. G.S.R. 1992 in Gazelte of India dated
the 23rd August, 1969.

(x) G.S.R. 1993 published in Gazette of India dated the 23rd
August, 1969 containing corrigendum to Notification No.
G.S.R. 1634 dated the 19th June, 1969.

(xi) The Indian Administrative Service (Fixation of  Cadre
Strength) Fifth Amendment Regulations, 1969, published

in Notification No- G.S.R. 2119 in Gazette of India dated j

the 6th September, 1969.

(xii) The Twelfth Amendment of 1969 to the Indian Adminis-
trative Service (Pay) Rules, 1954, published in Notification
No. G.S.R. 2120 in Gazette of India dated the 6th Septem-
ber, 1969.

(xiii) The Indian Administrative Service (Fixation of Cadrc
Strength) Seventh Amendment Regulations, 1969, publish-
ed in Notification No. G.S.R. 2229 in Gazette of India
dated the 20th September, 1969.

(xiv) The Tenth Amendment of 1969 to the Indian Administra-
tive Service (Pay) Rules, 1954, published in Notification
No. G.S.R. 2230 in Gazette of India dated the 20th Sep-
tember, 1969.

S
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(xv) G.S.R. 2329 published in Gazette of India dated the 4th
October, 1969 containing corrigendum to Notification No.
G.S.R. 1992 dated the 23rd August, 1969.

(xvi) G.S.R. 2391 published in Gazette of India dated the 11th
October, 1969 containing corrigendum to Notification No.
G.S.R. 1993 dated thc 23rd August, 1969.

(xvii) The Indian Administrative Service (Fixation of Cadre
Strength) Twelfth Amendment Regulations, 1969, publish-
ed in Notification No. G.S.R. 2562 in Gazette of India
dated the 8th November, 1969.

(xviii) The Fourteenth Amendment of 1969 to the Indian Ad-
ministrative Service (Pay) Rules, 1954, published in Noti-
fication No. G.S.R. 2563 in Gazette of India dated the 8th
November, 1969,

(2) A statement showing reasons for delay in laying the Notifica-
tions mentioned at (i) to (iii) of item (1) above.

5. Report of Joint Committee )

Shri Bal Raj Madhok laid on the Table a copy of the Report of the
Joint Committee on the Bill to provide for the registration of architects and
for purposes connected therewith.

6. Evidence before Joint Committee—Laid on the Table

Shri Bal Raj Madhok laid on the Table a copy of the evidence given
before the Joint Committee on the Bill to provide for the registration of
architects and for purposes connected therewith.

7. Statement Re. Government Business

The Minister of Parliamentary Affairs made a statement regarding
Government business for the week commencing the 1st December, 1969.

7’8. Personal Explanation under Rule 357

Shri Chandrajeet Yadava made a personal explanation regarding cer-
tain remarks atout him made by Shri Manubhai Patel in the House on the
26th November, 1969,

9. Government Bill—Under Consideration
The Oaths Bill, 1968, as passed by Rajya Sabha

Discussion on the motior for consideration of the Bill, as passed by
Rajya Sabha, moved on the 27th November, 1969, continued.

The following members took part in the debate:—

(1) Chaudburi Randhir Singh
(2) Shri S. Kandappan
(Lok Sabha adjourned at 1 P.M. and re-assembled at 2 P.M.)

[P.TO.
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(3) Shri Tulshidas Jadhav
Shri P. Govinda Menon replied to the debate.

The motion for consideration was adopted and clause-by-clause conss
deration was taken up.

Clauses 2 to 6 were adopted.
Consideration of Clause 7 was taken up but not concluded-
The discussion on the Bill was not concluded.

10. Motion re. Fifty-fifth Report of Committee on Private Members’ Bills
and Resolutions

Shri Bhaljibhai Ravjibhai Parmar moved the following-motlon:——

“That this House do agree with the Fifty-fifth Report of the Com-
mittee on Private Members’ Bills and Resolutions presen-
ted to the House on the 26th November, 1969.”

The motion was adopted.
11. Private Members’ Resolution—Withdrawn

Discussion on the following Resolution moved by Shri Jyotirmoy
Bosu and the amendments, thereto moved on the 29th August, 1969, con-
tinued:—

“This House expresses its grave concern at the unprecedented in-
crease in unemployment in the country and failure of the
Plans to create adequate employment potential and recom-
mends immediate formulation of a high power All Party
Parliamentary Committee to tackle the problem imme-
diately and frame rules for operating National Financial
Assistance Scheme for the unemployed.”

The following members took part in the debate:—

(1) Shrimati Sushila Rohatgi
(2) Shri P. G. Sen

(3) Shri S. R. Damani

(4) Shri P. K. Vasudevan Nair
(5) Shri J. B. Kripalani

(6) Shri Onkar Lal Bohra

(7) Dr. M:s)) Maitreyee Bose
(8) Shri Samarendra Kundu
(9) Shri M. L. Sondhi

(10) Shri E. K. Nayanar

(11) Shri Bhagwat Jha Azad

Shri Jyotirmoy Bosu replied to the debate.

All the amendinents were negatived.
1515
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‘The Resolution was withdrawn by leave of the House.

12. Private Member’s Resolution—Under Consideration
Shri J. M. Imam moved the following Resolution:—
“This Heuse takes note of widespread criticism in the country re-
garding [;pe failure on the part of the Union Food Munister,
Shri Jagjivan Ram to file his Income-tax and Wealth-tax
returns and also the serious financial irregularities com-
mitted by various institutions with which the Union Food
Minister is associated and resolves that a Committce of

Members of Parliament be appointed to investigate these
allegations and make a report to the House.”

Ris speech was not concluded-

The discussion was not concluded.

13. Half-an-hour Discussion on Matters Arising out of Answer fo
Question

Shri Rajendranath Barua raised a half-an-hour discussion on points
arising out of the answer given on the 17th November, 1969 to Starred
Question No. 3 regarding unsatisfactory state of Indian Economy.

Shri Prakashchand B. Sethi replied to the discussion.
14. Statement by Minister

The Minister of Defence Production made a statement rgga:rding the
revision of the wage structure of the Hindustan Aeronautics Limited.

(Lok Sabha adjourned till 11 A.M. on Monday, the 1st December, 1969).

S. L. SHAKDHER,
Secretary-
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LOK SABHA

'BULLETIN—PART I
(Brief Record of Proceedings)

Monday, December 1, 1969|/Agrahayana 10, 1891 {Saka)

No. 332

1. Starred Questions

‘Starred Questions Nos. 302—304, 307, 309, 311 and 312 were orally
answered. Replies to the remaining questions were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 2001—2027, 2029—2047, 2049—2053,
2055—2074, 2076—2080, 2082—2119, 21212127, 2129, 2130, 2182—2176 and
2178—2200 were laid on the Table.

{Calling Attention

Shrimati Sucheta Kripalani called the attention of the Minister of
Health and Family Planning and Works, Housing and Urban Develop-
ment to the reported recent decision by the Cabinet regarding the site
for Gandhi statue between Kasturba Gandhi Marg and Tilsk Marg.

. The Minister of State for Health and Family Planning and Works,
Housing and Urban Development made a statement in regard thereto.

4. Papers Laid on the Table
The following papers were laid on the Table:—

(1) A copy each of the following papers under sub-section (1) of
section 619A of the Companies Act, 1956:— S

(i) Review by the Government on the working of the Engineers
India Limited, New Delhi for the year 1968-69. :

(ii) Annual Report of the Engineers India Limited, New Delhi
for the year 1968-69, along with the Audited Accounts and

the comments of the Comptroller and Auditor Genersl-
thereon.

(2) (1) Review by the Government on the working of the Madras
.- .. Refineries Limited, Madras for the year 1968-69.

(ii) Annual Report of the Madras Refineries Limited, Madras for
the year 1968-69, along with the Audited Accounts and the
comments of the Comptroller and Auditor General thereon.

' [PTO.
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(3) A copy each of the following Notifications “under section 159
of the Customs Act, 1962:—

(i) G.S.R. 2087 (Hindi version) published in Gazette of India

dated the 30th August, 1969 together with an explanatory
memorandum.

(ii) G.S.R. 2219 (Hindi version) published in Gazette of India

dated the 13th September, 1989 together with an explana-
tory memorandum.

(iil) G.S.R. 2658, (Hindi and English versions) published in
Gazette of India dated the 22nd Navember, 1960 making
‘certain amendment to Notification No. G.S.R. 575 dated
the 28th May, 1960. :

(4) A copy of the Customs and Central Excise Duties, Export
Drawback (General) Fortieth Amendment Rules, 1969,
(Hindi and English versions) published in Notification No.
G.S.R. 2659 in Gazette of India dated the 22nd Nowvember,
1969, under section 158 of the Customs Act, 1962 and section
38 of the Central Excise and Salt Act, 1944

(5) A copy of the Central Excise (Eleventh Amendment) Rules,
1969 (Hindi version) published in Notification No. G.S.R.
2685 in Gazette of India dated the 15th November, 1969, under
section 38 of the Central Excises and Salt Act, 1944.

(6) A copy of the Annual Report of the Delhi Financial Corpo-
ration together with statement of assets and liabilities, profit
and loss account and the Auditor’s Report for the year 1968-69
together with its Hindi version published in Notification
No. F.6/9|69-Fin (G) in Delhi Gazette dated the 18th Septem-
ber, 1969, under sub-section (3) of section 38 of the State
Financial Corporations Act, 1851

(7) A copy of the Cardamom (Lieensing and Registration) Second
Amendment Rules, 1969 published in Notification No. G.S.R.
2421 in Gazette of India dated the 18th October, 1969 under
sub-section (3) of section 33 of the Cardamom Act, 1965.

5. Statement by Minister

The Minister of Parliamentary Affairs made a statement r

egarding
change in the date for taking up the Constitution (Twenty-third ﬁm

ment) Bill, 1969.

end-

6. Personal Explanations under Rule 357

(i) Shrimati Nandini Satpathy made a personal explanation regard-
ing certain remarks about her made by Shri Manubhai Patel
in the House on the 26th November, 1969.

- (ii) Shri K. R. Ganesh made a personal explanation regarding cer-
tain remarks about him made by Shri Manubhai Patel in the
House on the 26th November, 1969.
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7. Government Bills—Passed

(i) The Oaths Bill, 1968, as passed by Rajya Sabla

Clause-by-clause consideration of the Bill, as passed by Rajya Sabha,
continued.

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2.05 P.M.)
Clauses 7 to 9 were adopted.

On amendment No. 5 to the Schedule moved by Shri Shiva Chandra
Jha, the House divided, Ayes 5; Noes 111. The amendment was accord-
ingly negatived.

The Schedule was adopted.

Clause 1 and the Emacting Formula were adopted, as amended.
The Long Title was adopted.

The motion that the Bill, as amended, be passed was moved by Shri
P. Govinda Menon.

The following members took part in the debate: —
(1) Shri Shiva Chandra Jha
(2) Shri Beni Shanker Sharma
(3) Shri Sarjoo Pandey
(4) Shri P. Govinda Menon
The motion was adopted and the Bill, as amended, was passed.

(ii) The Indian Registration (Amendment) Bill, 1968, as passed by
Rajya Sabha

The motion for consideration of the Bill, as passed by Rajya Sabha,
was moved by Shri P. Govinda Menon.

The motion for consideration was adopted and clause-by-clause consi-
deration was taken up.

Clause 2 was adopted.

Clause 1 and the Enacting Formula were adopted, as amended.

The Long Title was adopted.

The motion that the Bill, as amended, be passed was moved by Shri
P. Govinda Menon.

The motion was adopted and the Bill, as amended, was passed.

Government Bill—under Consideration

The Tea (Amendment) Bill, 1969,

The motion for consideration of the Bill was moved by Chowdhary
Sewak.

An amendment for circulation of the Bill for the purpose of elicitng
opinion thereon, was moved by Shri Shiva Chandra Jha.

' [P.TO:
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‘The following members took part in the debate:—-
(1) Shri Jyotirmoy Bosu
(2) Shri J. N. Hazarika
(3) Shri Bedabrata Barua
(4) Shri Jaipal Singh
The discussion was not concluded.

9. Half-an-hour Discussion on matters arising out of answer to question
Shri Samar Guha raised a half-an-hour discussion on points arising
out of the answer given on the 27th November, 1969 to Unstarred Ques-
tion No. 1640 regarding settlement of East Pakistan refugees in Waest
Bengal.
Shri Bhagwat Jha Azad replied to the discussion.
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 2nd December, 1969).

'S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Tuesday, December 2, 1969!Agrahayana 11, 1891 (Saka)

No. 333
1. Starred Questions
Starred Question Nos. 331, 332 and 334—338 were orally answered.
Replies to Starred Question Nos. 339—360 were laid on the Table. '
2. Unstarred Questions

Replies to Unstarred Question Nos. 2201—2238 and 2240—2400 were
laid on the Table.

+3. Calling Attention

Shri Prakash Vir Shastri called the attention of the Minister of Food,
Agriculture, Community Development and Cooperation to the conclu-
sions of the Chief Ministers’ Conference regarding land reforms.

The Minister of State for Food, Agriculture, Community Development
and Cooperation made a statement in regard thereto, ‘

4. Papers Laid on the Table
The following papers were laid on the Table:—

(1) A copy each of the following Notifications under sub-section
(3) of section 642 of the Companies Act, 1856:—

(i) The Cost Audit (Report) Amendment Rules, 1969, published
in Notification No. G.S.R. 2297 in Gazette of India dated the
27th September, 1969.

(ii) The Cost Accounting Records (Electric Fans) Rules, 1969,
published in Notification No. G.S.R. 2298 in Gazette of India
dated the 27th September, 1969 together with co'mgendum
thereto published in Notification No. G.S.R. 2626 in Gazette
of India dated the 15th November, 1969.

iii) The Cost Accounting Records (Electric Motors) Rules, 1969,
() published in Notiﬁcftion No. G.SR. 2574 in Gazette of India
dated the 8th November, 1969.
P.T.O.
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(2) A copy of Notification No. S.O. 4438 (English version) and
S.O. 4439 (Hindi version) published in Gazette of India dated
the 1st November, 1969, issued under section 6 of the Forward
Contracts (Regulation) Act, 1952

(3) A copy of the Bihar Contingency Fund (Amendment) Act,
1969 (Hindi and English versions) (President’s Act No. 9 of
1969) published in Gazette of India dated the 15th November,
1969, under sub-section (3) of section 3 of the Bihar State
Legislature (Delegation of Powers) Act, 1969.

5. Message from Rajya Sabha

Secretary reported a message from Rajya Sabha that at its sitting
held on the 25th November, 1969, Rajya Sabha passed the All-India
Services (Laying of Regulations Before Parliament) Bill, 1969.

6. Bill Passed by Rajya Sabha—Laid on the Table

Secretary laid on the Table a copy of the All-India Services (Laying
of Regulations Before Parliament) Bill, 1969, as passed by Rajya Sabha.

7. Statement by Minister

The Minister of Parliamentary Affairs made a statement that the
discussion on the recent communal disturbances in the various parts

of the country would be held on Thursday, the 4th December, 1969 on a
Government motion.

b/ 8. Government Bill—Passed

The Tea (Amendment) Bill, 1969

Discussion on the motion for consideration of the Bill and the
amendment thereto moved on the 1st December, 1969, continued.

The following members took part in the debate:—

(1) Shri K. M. Koushik

(2) Shri Hem Raj

(3) Shri S. Kandappan

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2-05 P.M.)
(4) Shri S. R. Damani

(5) Shri Beni Shanker Sharma
(6) Shrimati Ila Pal Chaudhuri,
(7) Shri Dhireswar Kalita

(8) Shri Biswanarayan Shastri
(9) Shri Shiva Chandra Jha
(10) Shri Samar Guha

(11) Shri Abdul Ghani Dar

Chowdhary Ram Sewak replied to the debate.

On the amendment for circulation of the Bill for the purpose of eli-
citing opinion thereon moved by Shri Shiva Chandra Jha, the House
divided, Ayes 22; Noes 101. The amendment was accordingly negatived.
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The motion for consideration of the Bill was adopted and clause-by
clause consideration was taken up.

Clauses 2 to 4 were adopted.
Clause 1, the Enacting Formula and the Long Title were also adopted.

The motion that the Bill be passed was moved by Chowdhary Ram
Sewak.

The motion was adopted and the Bill was passed.
P :

“9. Government Bill—Motion for Reference to Select Committee—Under
Consideration

The Advocates (Second Amendment) Biil, 1968, as passed by Rajye
Sabha ..

The motion for reference of the Bill as passed by Rajya Sabha, to a
Select Committee was moved by Shri Mohammed Yunus Saleem.

The following members took part in the debate:—

(1) Shri Shri Chand Goyal
(2) Shri K. M. Koushik

(3) Shri Tenneti Viswanatham
(4) Chaudhuri Randhir Singh

Shri Mchammed Yunus Saleem replied to the debate.

_-The discussion was not concluded.

/10. Statement by Minister

The Minister of State for Finance made a statement regarding some
of the.senior officers of the Finance Ministry having met Shri T. T.
Krishnamachari to seek certain clarifications and enlightenment.

(Lok Sabha adjourned till 11 A.Mgégon Wednesday, the 3rd December,
1969)

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART I
(Brief Record of Proceedings)

st

Wednesday, December 3, 1969/Agrahayana 12, 1891 (Saka)

No. 334

1. Starred Questions

S@arréd Question Nos. 361—363 and 365—367 were orally answered.
Replies to the remaining questions were laid on the Table,

2. Unstarred Questions
Replies to Unstarred Question Nos. 2401—2415, 2417—2433, 2435—2517,
2719—2565 and 2567—2600 were laid on the Table.

/3. Calling Attention

Shri Atal Bihari Vajpayee called the attention of the Minister of
Home Affairs to the reported hunger strike by the Chief Minister of
West Bengal in protest against the widespread violence and lawlessness
in West Bengal and the disturbances connected therewith.

The Minister of Home Affairs m;de a statement in regard thereto.

4..Papers laid on the Table
The following papers were laid on the Table:—
(1) A statement regarding communal situation in the country.
(2) A copy of the Naval Ceremonial, Conditions of Service and
Miscellaneous (Amendment) Regulations, 1959 (Hindi and

English versions) published in Notification No. SR.O. 271 in
Gazette of India dated the 9th September, 1969, under section

185 of the Navy Act, 1957.
(3) A copy each of the following papers under sub-section (1) of
section 619A of the Companies Act, 1956:—

i) Review by the Government on the working of the Export

2 Credit anil’ Guarantee Corporation Limited, Bombay, for the
period 1st January, 1968 to 31st December, 1968.

(ii) Annual Report of the Export Credit and Guarantee Corpo-
ration Liimted, Bombay, for the period 1st January, 1968 to
31st December, 1968, along with the Audited Accounts and
the comments of the Comptroller and Auditor General

thereon.
[P.T.O.
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(4) A copy of the Coir Retting (Licensing) Amendment Order,
1969, (Hindi and English versions) published in Notification
No. S.O. 3819 in Gazette of India dated the 27th September,

1969, under sub-section (6) of section 3 of the Essential Com-
\modltles Act, 1955.

5. Statement re: Supplementary Demands for Grants (Railways) for
1969-70

Shri P. Govinda Menon presented a statement showing Supplemen-

tgxéyg ;())emands for Grants in respect of the Budget (Railways) {for
1969-

6. Minutes of Rules Committee—Laid on the Table

The Minutes of the sitting of the Rules Committee held on the 27th
November, 1969, were laid on the Table.

/ Statement by Prime Minister

The Prime Minister made a statement regarding-some of the senior
officers of the Finance Ministry having met Shri T. T. Krishnamachari
to seek certain clarifications and enlightenment.

(Lok Sabha adjourned at 1-20 P.M. and re-assembled at 2-25 P.M.)
8. Government Bill—Under Consideration
The Central Silk Board (Amendment) Bill, 1968

The motion for consideration of the Bill was moved by Chowdhary
Ram Sewak.

An amendment for circulation of the Bill for the purpose of elicit-
ing opinion thereon, was moved by Shri Abdul Ghani Dar.

The following members took part in the debate:—
(1) Shri C. Muthusami
(2) Shri Chintamani Panigrahi
(3) Shri Abdul Ghani Dar
(4) Shri Liladhar Kotoki
(5) Shri Beni Shanker Sharma
(6) Shri Vikram Chand Mahajan
(7) Shri Jyotirmoy Bosu .
(8) Shri Era Sezhiyan
(9) Shri Kamla Misra ‘Madhukar’
(10) Shri K. Lakkappa
(11) Shri Shiva Chandra Jha
(12) Shri Hukam Chand Kachwai

.Chowdhary Ram Sewak commenced his speech in reply to - the
debate. His speech was not concluded. i

The discussion was not concluded.

1525

1



*9. Personal explanation under Rule 357

Shri R. K. Birla made a personal explanation regarding certain alle-
gations made by Shri Madhu Limaye against the Wool Purchase Mis-
sion headed by Shri R. K. Birla.

10. Half-an-hour discussion on matters arising out of answer to question
Shri Raghuvir Singh~ Shastri raised a half-an-hour discussion on
points arising out of the answer given on the 2Ist November, 1969 to

Unstarred Question No. 914 regarding illegal entry of Pakistanis into
Ajmer.

‘Shri Mohd. Shafi Qureshi spoke by way of personal explanation,
Shri Vidya Charan Shukla replied to the discussion.
(Lok Sabha adjourned till 11 AM. on Thursday, the 4th December, 1969).

S. L. SHAKDHER,
Secretary.

*Made :t 4-05 P.M.
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LOK SABHA

BULLETIN—PART 1
(Brief Record of Proceedings)

Thursday, December 4, 1969!Agrahayana 13, 1891 (Saka)

No. 335

1. Starred Questions

_ Starred Question Nos. 391—395 and 397 were orally answered. Re-
plies to Starred Question Nos. 396, 398—402 and 404—420 were laid on

the Table.
2. Unstarred Questions
Replies to Unstarred Question Nos. 2601—2631, 2633—2641, 2643 —
42646, 2648—2671, 2673—2683, 2685—2706, 2708—2717, 2719—
12743, 2745—2761, 2763—2772 and 2774—2800 were laid on the Table.
. Calling Attention
Shrimati Tarkeshwari Sinha called the attention of the Minister of
Finance to the reported difficulties of Indian Banks in Malaysia.
The Minister of State for Finance made a statement in regard thereto.
4. Papers laid on the Table
The following papers were laid on the Table:—

(1) A copy of the Conclusions of the Eleventh Session of che
Industrial Committee on Coal Mining held at New Delhi on
the 6th November, 1969.

(2) A copy of the Conclusions of the Second Session of the In
dustrial Committee on Tron and Steel held at New Delhi o
the 16th October, 1969.

(3) A copy each of the following Notifications under sub-section
(6) of section 3 of the Essential Commodities Act, 1955:—

(i) G.S.R. 2051 published in Gazette of India dated the 22nd
August, 1969.

(ii) The Madhya Pradesh Rice (Movement Control) Amendmeat
Order, 1969, published in Notification No. G.S.R. 2054 in

Gazette of India dated the 23rd August, 1969.
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(iii) The Inter-Zonal Wheat and Wheat Products (Movement Con-
tro}) Order, 1969, (Hindi version) published in Notification

No. G.S.R. 2305 in Gazette of India dated the 27th Septui-
ber, 1969.

(iv) The Inter-Zonal Wheat and Wheat Products (Movement
Control) Amendment Order, 1969 (Hindi version), publish
ed in Notification No. G.S:R: 2306 in Gazette of India duicd
the 27th September, 1969.

(v) The Delhi Roller Mills Wheat Products (Ex-Mill and Retuil
Price Control) Order, 1969 (Hindi version), published
Notification No. G.S.R. 2307 in Gazette of India dated the
27th September. 1969.

(vi) The Roller Mills Wheat Products (Ex-mill) Price Conirol
(Amendment) Order, -1969 (Hindi version), published in
Notification No. G.S.R. 2308 in Gazette of India dated the
27th September, 1969.

(vii) G.S.R. 2545 (Hindi version) published in Gazette of India
dated the 1st November, 1969.

(viii) The Madhya Pradesh Rice (Movement Control) Amend-
ment Order, 1969 (Hindi version), published in Notification
No. G.S.R. 2546 in Gazette of India dated the 1st November.
1969.

(ix) The Roller Mills Wheat Products (Ex-mill) Price Control
(Third Amendment) Order, 1969, published in Notification

No. G.S.R. 2553 in Gazette of India dated the 29th Octobei.
1969.

(x) The Foodgrains ( Prohibition of Use in Manufacture of Starch)
Amendment Order, 1969, published in Notification No. G.S.R.
2608 in Gazette of India dated the 4th November, 1969.

(xi) G.S.R. 2669 publishéd in Gazette of India dated the 22nd
~ November, 1969. ‘

(4) A copy each of the following Notifications under section 7A of
the Coal Mines Provident Fund and Bonus Schemes Act, 1948:—

(i) The Coal Mines Provident Fund (Second Amendment)
Scheme, 1969, published in Notification No. G.S.R. 2483
(English version) and G.S.R. 2487 (Hindi version) in Gazette
of India dated the 1st November, 1969.

(ii) The Andhra Pradesh Coal Mines Provident Fund (Second
Amendment) Scheme, 1969, published in Notification No.
G.S.R. 2484 (English version) and G.S.R. 2488 (Hindi ver-
sion) in Gazette of India dated the 1st November, 1969.
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(1ii) The Rajasthan Coal Mines Provident Fund (Second Amend-
ment) Scheme, 1969, published in Notification No. G.S.R.
2485 (English version) and G.S.R. 2489 (Hindi version) in
Gazette of India dated the 1st November, 1969,

(iv) The Neyveli Coal Mines Provident Fund (Third Amendment)
Scheme, 1969, published in Notification No. G.S.R. 2486
(English version) and G.S.R. 2490 (Hindi version) in Gazette
of India dated the Ist November, 1969.

(v) The Coal Mines Provident Fund (Third Amendment) Scheme,
1969, published in Notification No. G.S.R. 2491 (English ver-
sion) and G.S.R. 2495 (Hindi version) in Gazette of India
dated the 1st November, 1969.

(vi) The Andhra Pradesh Coal Mines Provident Fund (Third
Amendment) Scheme, 1969, published in Notification No.
G.S.R. 2492 (English version) and G.S.R. 2496 (Hindi ver-
sion) in Gazette of India dated the 1st November, 1969.

(vii) The Rajasthan Coal Mines Provident Fund (Third Amend-
ment) Scheme, 1969, published in Notification No. G.S.R.
2493 (English version) and G.S.R. 2497 (Hindi version) in
Gazette of India dated the Ist November, 1969.

(viii) The Neyveli Coal Mines Provident Fund (Fourth Amend-
ment) Scheme, 1969, published in Notification No. G.S.R.
2494 (English version) and G.S.R. 2498 (Hindi version) in
Gazette of India dated the 1st November, 1969.

5. Report of Committee on the Welfare of Scheduled Castes and Scheduled

Shri D. Basumatari presented the First Report of the Committee on
the Welfare of Scheduled Castes and Scheduled Tribes on the Depart-
ment of Social Welfare—Reorganisation of the Offices of the Commis-
sioner for Scheduled Castes and Scheduled Tribes and Director General,
Backward Classes Welfare.

6. Government Bill—Passed

The Ceniral Silk Board (Amendment) Bill, 1968

Chowdhary Ram Sewak concluded his speech in reply to the debate
on the motion for consideration of the Bill and the amendment thereto
moved on the 3rd December. 1969,

The amendment for circulation of the Bill for the purpose of eliciting
opinion thereon, moved by Shri Abdul Ghani Dar-was negatived.

The motion for consideration of the Bill was adopted and clause-by-
clause consideration was taken up.

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2-05 p.m.)
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Clauses 2 to 4 were adopted.

Clause 5 was adopted, as amended.

Clause 6 was adopted.

Clause 1 and the Enacting Formula were adopted, as amended.
The Long Title was adopted.

The motion that the Bill, as amended, be passed was moved by
Chowdhary Ram Sewak.

The following members took part in the debate:—
(1) Shri Maharaj Singh Bharati
(2) Shri Ramavatar Shastri
(3) Shri Nanubhai N. Patel
(4) Shri Abdul Ghani Dar
(5) Chowdhary Ram Sewak
The motion was adopted and the Bill, as amended, was passed.

7. Government Bill—under consideration

The Petroleum (Amendment) Bill, 1969

The motion for consideration of the Bill was moved by Shri D. R.
Chavan.

Shrimati Tarkeshwari Sinha took part in the debate.
The discussion was not concluded.

~§. Motion .
Shri Y. B. Chavan moved the following motion:—

“That the statement laid on the Table by the Minister of Home
Affairs on the 3rd December, 1969 on communal situation
in the country, be taken into consideration.”

Two substitute motions were moved by Sarvashri Yashpal Singh and
Shiva Chandra Jha.

Tt;e following members took part in the debate:—

(1) Shri Morarji R. Desai .
(2) Shri Indulal Yajnik

(3) Shri J. M. Imam

(4) Shri. Shashi Bhushan

(5) Shri Jagannath Rao Joshi

(6) Shri P. Ramamurti



(7) Chaudhuri Randhir Singh
(8) Shri Yashpal Singh
The discussion was not concluded.

9. Report of Business Advisory Committee

Shri K. Raghuramaiah presented the Forty-first Report of the Busi-
ness Advisory Committee.

ILok Sabha adjourned till 11 A.M. on Friday, the Sth December, 1969).

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART 1
(Brief Record of Proceedings)

Friday, December 5, 1969|Agrahayana 14, 1891 (Saka)

_ No. 336
1. Starred Questions ) ]
Starred Questions Nos. 421, 425, 426, 429 and 430 were orally answered.
Replies to remaining questions were laid on the Table.
2. Unstarred Questions

Replies to Unstarred Questions Nos. 2801—2831, 2833—2845, 2847—2926,
2928—2930, 2932—2934, 2936—2941, 2943, 2944, 29462954, 2956, 2957, 2959,
‘?0; 2963-—2967, 2969—2980, 2982—2995, and 2997—3000 were l4aid on Table,

. Calling Attention

Shri S. M. Joshi called the attention of the Minister of Irrigation and
Power to the demand by the residents of Mokama, Barhaya and Mansi
areas of Bihar for the appointment of an expert Engineering Committee
to study the situation arising out of the erosion of the Ganges.

The Minister of Irrigation and Power made a statement in regafd
* thereto. ‘

4. Papers Laid on the Table

The following papers were laid on the Table:—

(1) A copy of the Annual Report of the Indian School of Mines,
Dhanbad for the period 1st July, 1967 to 31st March, 1968

(2) A copy of the Aircraft (Fifth Amendment) Rules, 1969, pub-
lished in Notification No. G.S.R. 2379 in Gazette of India dated
the 11th October, 1969, under section 14A of the Aircraft Act, -
1934 together with an explanatory note,

(3) A copy of the Report and Certified Accounts (Hindi and Eng-
lish versions) of the Shipping Development Fund Committee
for the year 1967-68, together with the Audit Report thereon,
under sub-section (6) of section 16 of the Merchant Shipping
Act, 1958.

(4) A copy each of the following Notifications under sub-section (2)
of section 3 of the All India Services Act, 1951:—

(i) The Indian Administrative Service (Fixation of Cadre
Strength) Fourth Amendment Regulaions, 1969,- published
in Notification No. G.S.R. 1884 in Gazette of India dated the
9th August, 1969.

(ii) The Seventh Amendment of 1969 to the Indian Administrative
Service (Pay) Rules, 1954, published in Notification No.
G.S.R. 1885 in Gazette of India dated the 9th August, 1969.

"~ (iii) ‘The Indian Administrative Service (Fixation of Cadre
@ Strength) Eighth Amendment Regulations, ‘1969, published
in Notification No. G.SR. 2614 in Gazette of India dated

the 15th November, 1969.
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(iv) The Fifteenth Amendment of 1969 to the Indian Adminis-
triative Service (Pay) Rules, 1954, published in Notification
II;I:. (.1;9(S$9R 2615 in'Gazette of India dated the 15th Novem-

T, .

(5) A statement showing reasons for delay in laying the Noti-
fications mentioned at (i) and (ii) of item (4) above.

5. Messages from Rajya Sabha

Secretary reported the following messages from Rajya Sabha:—

(i) That at its sitting held on the 2nd December, 1969, Rajya Sabha
agreed without any amendment to the Oilfields (Regulation and
Development) Amendment Bill, 1969, passed by Lok Sabha on
the 18th November, 1969.

.- (i) That at its sitting held on the 3rd December, 1969, Rajya Sabha

3 agreed without any amendment to the Khuda Bakhsh ‘Oriental
"Public Library Bill, 1969, passed by Lok Sabha on the »18th
November, 1969. ‘

6. Assent to Bill

Secretary laid on the Table the Wakf (Amendment) Bill, 1969 passed
by the Houses of Parliament during the current session and assented to.

7. Statement Re: Government Business

The Minister of Parliamentary Affairs made a statement regarding
Government business for the week commencing the 8th December, 1969.

8. Statement by Minister

The Minister of State for Home Affairs laid on the Table a statement
regarding the holding of the Upper Division Grade Limited Departmental
Competitive Examination by the Union Public Service Commission in
December, 1969. -

9. Motien for Election to Committee
Dr. VK.R.V. Rao moved the following motion:—

. .“That in pursuance of sub-clause (e) of clause 9(1) of the Scheme
. for the Administration and Management of the Properties and
Funds of the Indian Institute of Science, Bangalore, read with
regulations 3.1 and 3.1.1 of the Regulations of the Institute,
this House do proceed to elect, in such manner as the Speaker
may direct, two members from among themselves, to serve as
members of the Council of the Indian Institute of Science,
lfmaragglore, for the next term commencing from ‘the 1st January,

The motion was adopted..
10. Motion Re: Forty-first B._eport of Business Advisory Committee
Shri K. Raghuramaiah moved the following metion:i—

“That this House do agree with the Forty-first' Report of the
- Business Advisory Committee presented to the House on the
4th  December, 1969” i o

The motion was adopted.
1533



ll Statement by Minister.. - e

The Minister of Educatxon and Youth Servxces made a ‘-statement
regarding a fast undertaken by some Professors of Bihar University.

(Lok Sabha adjourned at 1-05 P.M. and rev-assembl_e_d: at 2:05 P.M.)

12. Motion

Discussion on the following motion and the substltute motions thereto
moved on the 4th December, 1969, continued:—

“That the statement laid on the Table by the Minister of Home
Affairs on the 3rd December, 1969 on communal situation in
the country, be taken into consideration.”

The following members took part in the debate:—
(1) Shri Ebrahim Sulaiman Sait

(2) Shri. Chandrajeet Yadava
(3) Shr1 G. Viswanathan
(4) Shri R.D. Bhandare
*(5) Shri H.N. Mukerjee
(6) Shri Ramshekhar Prasad Singh. g
(7) Shri Ram Sewak Yadav
The discussion was not co;{cluded.

13. Private Members’ Bills— Introduced

(1) The Drugs and Magic Remedies (Objectionable Advertisements)
Amendment Bill, 1969. (Amendment of Section 2) by Shri Yashpal Singh, .
(2) The Constitution (Amendment) Bill, 1969 (Amendment of article
83 and substitution of Fourth Schedule) by Shri Yashpal Singh.
14. Private Member’s Bill—Withdrawn

The Public Undertakings (Compulsory approval of Agreements) Bill, 1969
by Shri S. S. Kothari

Discussion on the motion for consideration of the Bill moved by Shri
S. S. Kothari on the 22nd August, 1969, continued.

The folowing members took part in the debate:—
(1) Shri J. M. Lobo Prabhu
(2) Shri Prakashchand B. Sethi
Shri S. S. Kothari replied to the debate.
The Bill was withdrawn by leave of the House.
15. Private Member’s Bill—Under Consideration

The Constitution (Amendment) Bill, 1968 (Amendment of articles 75 and
164) by Shri Kanwar Lal Gupta
The motion for consideration of the Bill was moved by Shri Kanwar
Lal Gupta.
[P.T.O.
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The following members took part in the debate: —
©7 (1) Shri Nuggehalli Shivappa
(2) Shri Prem Chand Verma
(3) ‘Shri Shiva Chandra Jha
(4) Chaudhuri Randhir Singh
(5) Shri G. Viswanathan
(6) Shri Sheo Narain_
(7) Shri Sarjoo Pandey
(8) Shri Madhu Limaye
(9) Shri J. B. Kripalani
(10) Shri Srinibas Mishra /
(11) Shri R. D. Bhandare

(12) Shri Mohammed Yunus Saleem (Speech unfinished) The
aisgussion was not concluded.

. Statement by Prime Minister

The Prime Minister made a statement on certain programmes relating
to_the economic development of Assam.

7. Half-an-Hour Discussion on Matters arising out of answer to question .

Shri Prakash Vir Shastri raised a half-an-hour discussion on points
arising out of the answer given on the 21st November, 1969 to Starred

Question No. 127 regarding use of National Language j High Courts
of Hindi-speaking States. ' '

Shri Vidya Charan Shukla replied to the discussion.
(Lok Sabha adjourned till 11 AM. on Monday, the 8th December, 1969).

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART 1
(Brief Record of Proceedings)

Monday, December 8, 1969|Agrahayana 17, 1891 (Saka)

No. 337

1. Starred Questions

Starred Question Nos. 451—453 and 455 were orally answered.
Replies to remaining questions were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Question Nos. 3001—3013, 3015—3017, 3018—3042,
3044—3054, 3056—3063, 3065—3095, 3097, 3099—3131, 3133—3147, 3149—
?3,4185—3192 and 3194—3200 were laid on the Table.

. Calling Attention

Shri S. Supakar called the attention of the Minister of Education and
Youth Services to the reported disappearance of important military
designs from the Central Scientific Instruments Organisation, Chandigarh.

The Minister of Education and Youth Services made a statement in
regard thereto.

4. Papers Laid on the Table
The following papers were laid on the Table:—

(1) A copy of the Report of the Enquiry Committee on Film Cen-
sorship.

(2) A statement of cases in which lowest tenders have not been
accepted by the India Supply Mission, London and India
Supply Mission, Washington, for the half year ending the 30th

June, 1969.

(3) A copy of the Annual Report (Hindi and English versions) of
the Industrial Finance Corporation of India for the year ended
the 30th June, 1969, along with the Statement showing the
Assets and Liabilities and Profit and Loss Account of  the
Corporation, under sub-section (3) of section 35 of the Indus-
trial Finance Corporation Act, 1948.

(4) A copy each of the following Notifications issued under the
Central Excise Rules, 1944:—

(i) G.S.R. 2291 (Hindi version) published in Gazette of India
dated the 27th September, 1969 together with an explana-

tory memorandum.
[P.TO.
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(ii) G.S.R. 2636 (Hindi version) and G.S.R. 2638 (English ver-
sion) published in Gazette of India dated the 15th November,
1969 together with an explanatory memorandum.

(iii) G.S.Rs. 2661, 2662 and 2663 (Hindi and English versions)
published in Gazette of India dated the 22nd November,
1969 together with an explanatory memorandum.

(5) A copy of Notification No. G.S.R. 2698 (Hindi and English ver-
sions) published in Gazette of India dated the 29th November,
1969 making certain amendments to the Tax Credit Certificate
(Excise Duty on Excess Clearance) Scheme, 1965, under sub-
section (4) of section 280ZE of the Income-tax Act, 1961.

5. Statement Re: Supplementary Demands for Grants (General) for 1969-
' 79

Shri Prakashchand B. Sethi presented a statement showing Supple-
mentary Demands for Grants in respect of the Budget (General) for
1969-70.

6. Statement Re: Supplementary Demands for Grants (Manipur) for
1969-70

Shri Prakashchand B. Sethi presented a statement showing Supple-
mentary Demands for Grants in respect of Union territory of Manipur
for 1969-70.

7. Government Bill—Introduced
The Foreign Exchange Regulation (Amendment) Bill, 1969
The motion for leave to introduce the Bill moved by Shri Prakash-

chand B. Sethi was opposed. The motion was adopted and the Bill was
introduced.

8. Statement Re: Ordinance—Laid on the Table

A copy of the explanatory statement giving reasons for immediate
legislation by the Foreign Exchange Regulation (Amendment) Ordi-
nance, 1969, was laid on the Table under rule 71(1) of the Rules of Pro-
cedure and Conduct of Business in Lok Sabha.

9. Government Bill—Introduced

The Bihar Land Reforms Laws (Regulating Mines and Minerals)
Validation Bill, 1969.

10. Government Bill—Motion for reference to Select Committee—adopted

The Advocates (Second Amendment) Biil, 1968, as passed by
Rajya Sabha

 The motion for reference of the Bill, as passed by Rajya Sabha, to a
Selllect Committee moved on the 2nd December, 1969, was adopted as
follows:~

“That the Bill further to amend the Advocates Act, 1961, as passed
by Rajya Sabha, be referred to a Select Committee consist-
ing of 24 members, namely:—
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(1) Shri R. D. Bhandare
(2) Shri D. K. Kunte
(3) Shri J. K. Choudhury
(4) Shri Shivajirao S. Deshmukh
(5) Shri A. K. Gopalan
(6) Shri Shri Chand Goyal
(7) Shri S. M. Joshi 4
" (8) Shri Vikram Chand Mahajan
(9) Shri P. Govinda Menon
(10) Shri Srinibas Mishra
(11) Shri F. H. Mohsin
(12) Shri H. N. Mukerjee
(13) Shri Anand Narain Mulla
(14) Shri Jagannath Pahadia
(15) Shri Viswa Nath Pandey
(16) Chaudhuri Randhir Singh
(17) Shri K. Narayana Rao
(18) Shrimati Savitri Shyam
(19) Shri A. K. Sen
(20) Shri Shantilal Shah .
(21) Shri Tenneti Viswanatham
(22) Shri G. Viswanathan
(23) Shri S. Xavier; and
(24) Shri Mohammed Yunus Saleem

with instructions to report by the first day of the next Session.”
(Lgk Sabha adjourned at 1-05 P.M. and re-assembled at 2-05 P.M.)

11." Motion
Discussion on the following motion and the substitute motions there-
to moved on the 4th December, 1969, continued:—

“That the statement laid on the Table by the Minister of Home
Affairs on the 3rd December, 1969 on communal situation in
the country, be taken to consideration.”

The following members took part in the debate:—

(1) Shri Surendranath Dwivedy
(2) Shri Syed Ahmed Aga
(3) Syed Badrudduja
(4) Shri Amrit Nahata
(5) Shri Shripati Misra
(6) Shri A. S. Saigal
(1) Shri Shiva Chandra Jha
Shri Y. B. Chavan replied to the debate.

The substitute motions moved by Sarvashri Yashpal Singh and Shiva
Chandra Jha were negatived.
(P.T.O.
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\J{Government Bill—Under Consideration
The Constitution (Twenty-third Amendment) Bill, 1969

The motion for consideration of the Bill was moved by Shri P
Govinda Menon.

Two amendments for circulation of the Bill for the purpose of elicit-
ing opinion thereon, were moved by Sarvashri B. P. Mandal and Abdul
Ghani Dar.

The following members took part in the debate:—
(1) Dr. Ram Subhag Singh
(2) Shri R. D. Bhandare
(3) Shri M. R. Masani
(4) Shri S. M. Siddayya
(5) Shri P. Sivasankaran
(6) Shri Krishna Kumar Chatterji
(7) Shri Sheo Narain
(8) Shri Ramji Ram
(9) Shri Tulshidas Jadhav
,(10) Shri B. P. Mandal (Speech unfinished)

The discussion was not concluded.
(Lok Sabha adjourned till 11 AM. on Tuesday, the 9th December, 1969).

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART 1
(Brief Record of Proceedings)

Tuesday, December 9, 1969/Agrahayana 18, 1891 (Saka)

No. 338
1. Starred Questions .

Starred Questions Nos. 481—486 were orally answered. Replies to re-
maining questions were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 3201—3338 and 3340-—3400, were
laid on the Table.

A statement by the Minister of Industrial Development, Internal Trade
and Company Affairs correcting the reply given on the 18th March, 1969
to ?}?st;rgeld Question No. 3526 regarding grant of patents was also laid
on the Table.

3. Calling Attention

Shri Om Prakash Tyagi called the attention of the Minister of Exter-
nal Affairs to the reported exodus of about 60,000 persons of Indian origin
from Malaysia to India.

The Deputy Minister of External Affairs made a statement in regard
thereto.

4. Papers laid on the Table
The following papers were laid on the Table:—

(1) (i) A copy of the Registration of Licensing of Industrial Under- "

"~ takings (Amendment) Rules, 1968 (Hindi version), published in
Notification No. G.S.R. 2187 in Gazette of India dated the 21st
December, 1968, under sub-section (4) of section 30 of the In-
dustries (Development and Regulation) Act, 1951.

(ii) A statement showing reasons for delay in laying the above
Notification.

(2) A copy of Notification No. S.0. 4665 (Hindi and English ver-
sions) published in Gazette of India dated the 22nd November.
1969, issued under section 27 of the Forward Contracts (Regu-
lation) Act, 1952

[P.T.O.
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5. ReTplgll;t of Committee on the Welfare of Scheduled Castes and Scheduled
es

Shri D. Basumatari presented the Second Report of the Committee on
the Welfare of Scheduled Castes and Scheduled Tribes on the Ministry
of Finance (Bureau of Public Enterprises) and Ministry of Home Affairs—

Reservations for Scheduled Castes and Scheduled Tribes in Public Under-
takings.

6. Motion for Election of Deputy Speaker
Shri Tenneti Viswanatham moved the following motion:—

“That Shri G. G. Swell, a member of this House, be chosen as the
Deputy Speaker of this House.”

Shri N. C. Chatterjee seconded the motion.

The motion was adopted unanimously and Shri G. G. Swell was
chosen as the Deputy Speaker. _ -

<im0 i e i ko

7. Felicitations t; ﬂthe Deputy Speaker
The following offered felicitations to the Deputy Speaker:—
(1) Shrimati Indira Gandhi
(2) Shri Era Sezhiyan
(3) Shri H. N. Mukerjee
(4) Shri P. Ramamurti
(5) Shri N. C. Chatterjee
(6) Shri Frank Anthony
(7) Shri M. Muhammad Ismail
{8) Shri Tenneti Viswanatham
(9) The Speaker
The Deputy Speaker in reply thanked the Speaker and the Members.
8. Statement by Minister

The Minister of State for Supply and Finance laid on the Table a
tatement regarding proposed strike by Development Officers of L.I.C.

(Lok Sabha adjourned at 1-10 P.M. and re-assembled at 2-05 P.M.)

"9. Government Bill—Passed
The Constitution (Twenty-third Amendmient) Bill, 1969

Discussion on the motion for consideration of the Bill and the amend-
ments thereto moved on the 8th December, 1969, continued.
The following members took part in the debate:—

~ (1) Shri B. P. Mandal

- .{2)-Shri Atal Bihari Vajpayee
"(3) Shri Yogendra Sharma
(4) Shrimati Sudha V. Reddy
(5) Shri C. K. Chakrapani
(6) Shri Rabi Ray
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(7) Shri Surendranath Dwivedy
(8) Shri Kartik Oraon

(9) Shri Frank Anthony

(10) Shri Ram Charan

(11) Chaudhuri Randhir Singh
(12) Shri R." S. Arumugan

(13) Swami Ramanand Shastri
(14) Shri Meetha Lal Meena

(15) Shri Tayappa Hari Sonavane
(16) Shri G. Kuchelar

Shri P. Govinda Menon replied to the debate.

The amendment for circulation of the Bill for the purpose of elicit-
ing opinion thereon, moved by Shri B. P. Mandal, was withdrawn by
leave of the House.

The amendment for circulation of the Bill for the purpose of elicit-
ing opinion thereon, moved by Shri Abdul Ghani Dar, was negatived.

On the motion for consideration of the Bill, the House divided, Ayes
305; Noes Nil. The motion was adopted by a majority of the total
membership of the House and by a majority of not less than two-thirds
of the Members present and voting.

»  Clause-by-clause consideration was then taken up.

On amendment No. 18 to Clause 2 moved by Shri Suraj Bhan, the
House divided, Ayes 136; Noes 203. The amendment was accordingly
negatived.

On the motion for adoption of Clause 2, the House divided, Ayes
339; Noes 1.

Clause 2 was adopted by a majority of the total membership of the
House and by a majority of not less than two-thirds of thd members
present and voting. ‘

On the motion for adoption of Clause 3, the House divided, Ayes
343; Noes Nil.

Clause 3 was adopted by a majority of the total membership of the
House and by a majority of not less than two-thirds of the members
present and voting.

On amendment No. 3 to Clause 4 moved by Shri Shiva Chandra
Jha, the House divided, Ayes 6; Noes 278. The amendment was accor-
dingly negatived. '

On the motion for adoption of Clause 4, the House divided, Ayes
323; Noes 6. ..

Clause 4 was adopted by a majority of the total membership of the
House and by a majority of not less than two-thirds of the members pre-

. sent and voting.

" On amendment No. 17 to Clause 5 moved by Shri Kanwar Lal Gupta,
the House divided, Ayes 22; Noes 262. The amendment was accordingly
negatived. ;

[P.TO.
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On amendment No. 28 to Clause 5 moved by Shri Rabi Ray, the House
divided, Ayes 23; Noes 259. The amendment was accordingly negatived.

On amendment No. 16 to Clause 5 moved by Shri R. S. Arumugam,
the House divided, Ayes 41; Noes 230. The amendment was accordingly
negatived.

On the motion for adoption of Clause 5, the House divided, Ayes 287,
Noes 2. '

Clause 5 was adopted by a majority of the total membership of the
House and by a majority of not less than two-thirds of the members
present and voting. )

Clause 1, the Enacting Formula and the Long Title were adopted.

The motion that the Bill be passed was moved by Shri P. Govinda
Menon.

The folltwing members took part in the debate: —

(1) Shri N. G. Ranga

(2) Shri Bal Raj Madhok
(3) Shri Ram Singh Ayarwal
(4) Shri Sheo Narain

(6) Shri K. Anirudhan

(6) Shri Panna  Lal Barupal
(7) Shri Molahu Prasad

(8) Shri Samarendra Kundu
(9) Shri Bhogendra Jha

(10) Shri S. Kandappan

(11) Shri P. Govinda Menon

On the motion the House divided, Ayes 302; Noes Nil.

The motion was adopted by a majority of the total membership of
the House and by a majority of not less than two-thirds of the members
present and voting and the Bill was passed.

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 10th December,
1969) .

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART 1
(Brief Record of Proceedings)

Wednesday, December 10, 1969/Agrahayana 19, 1891 (Saka)

No. 339

1. Starred Questions

Starred Questions Nos. 511—514 were orally answered. Replies to
remaining questions were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 3401—3415, 3417—3441, 3443—
3454, 3456—3459, 34613473, 3475, 3476, 3478—3490, 3492—3568 and
3570—3600 were laid on the Table.

3. Calling Attention

Shri Benoy Krishna Daschowdhury called the attention of the Min-
ister of Home Affairs to the reported removal of boundary pillars by
Pakistani Police on the Assam East Pakistan border.

The Minister of Home Affairs made a statement in regard thereto,

4. Papers Laid on the Table
The following papers were laid on the Table:—

(1) A copy each of the following papers under sub-section (1)
of section 619A of the Companies Act, 1966:—

(i) Review by the Government on the working of the Electro-
nics Corporation of India Limited, Hyderabad for the year

1968-69.

(ii) Annual Report of the Electronics Corporation of India
Limited, Hyderabad for the year 1968-69, along with the
Audited Accounts and the comments of the Comptroller
and Auditor General thereon.

1
(2) A capy each of the following papers under sub-section (2)
of section 16 of the Tariff Commission Act, 1851:— -

(i) Report (1969) of the Tariff Commission on the
ance of protection to the Sericulture Industry.

t Resolution No. 11(I)-Tar|{69 dated the 6th

ii) Governmen
W December, 1969 on the above Report (Hindi and English

versions).

continu-
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(3) A copy of the Annual Report on the activities of the Coir
Board and the working of the Coir Industry Act, 1953 for
the year 1968-69, under sub-section (1) of section 19 of the
said Act.

(4) A copy each of the following Notifications (Hindi version)
under sub-section (3) of section 17 of the Export (Quality
Control and Inspection) Act, 1963:—

(i) The Export of Linoleum (Quality Control and Inspection)
Rules, 1969, published in Notification No. S.0. 3753 in
Gazette of India dated the 15th September, 1969.

(ii) The Export of Coir Yarn (Inspection) Second Amendment
Rules, 1969, published in Notification No. S.0. 4431 in
Gazette of India dated the 29th October, 1969.
5. Messages from Rajya Sabha
Secretary reported the following messages from Rajya Sabha:—

(1) That at its sitting held on the 3rd December, 1969, Rajya
Sabha passed the Merchant Shipping (Amendment) Bill,
1969. '

(ii) That at its sitting held on the 8th December, 1969, Rajya
Sabha agreed to the amendments made by Lok Sabha on
the 1st December, 1969, in the Indian Registration (Amend-
ment) Bill, 1968.

6. Bill Passed by Rajya Sabha—Laid on the Table
Secretary laid on the Table a copy of the Merchant Shipping (Amend-
ment) Bill, 1969, as passed by Rajya Sabha.

7. Report of Committee on Private Members’ Bills and Resolutions

Shri M. G. Uikey, presented the Fifty-six Report of the Committee
on Private Members’ Bills and Resolutions.
8. Government Bill-—Under Consideration

The Monopolies and Restrictive Trade Practices Bill, 1969, as passed by
Rajya Sabha

The motion for consideration of the Bill, as passed by Rajya Sabha,
was moved by Shri Fakhruddin Ali Ahmed. -

The following members took part in the debate:—
(1) Shri Asoka Mehta
(Lok Sabha adjourned at 1P.M. and re-assembled at 2.05 P.M.)
(2) Shri Chintamani Panigrahi
(3) Shri M. R. Masani
-(4) Shri Kanwar Lal Gupta
(5) Shri Era Sezhiyan

(6) Pandit D. N. Tiwary
(7) Shri Bedabrata Barua

1545



(8) Shri Ram Sewak Yadav

(9) Shri Tulshidas Jadhav

(10) Shri R. K. Birla

(11) Shri Prem Chand Verma

(12) Shri Hem Barua

(13) Shri S. R. Damam

(14) Shri Sheopujan Shastri

(15) Shri Krishna Kumar Chatterji. (Speech unfinished).

The discussion was not concluded.

9. Statement by Mirister

The Minister of Defence Production laid on the Table a statement
regarding the declaration of more than 3500 workers as surplus in
Ordnance Clothing Factories at Kanpur, Shahjahanpur and Avadi.

10. Report‘ of Business Advisory Committee

Shri K. Raghuramaiah presented the Forty-second Report of the
Business Advisory Committee.

11. Discussion Under Rule 193

Shri Kanwar Lal Gupta raised a discussion on the statement made
by the Minister of Law and Social Welfare on the 19th November, 1969
regarding mid-term Parliamentary elections.

The following members took part in the debate: —

(1) Shri Surendranath Dwivedy
(2) Shri K. Narayana Rao

(3) Shri N. K. Somani

(4) Dr. Ram Subhag Singh

(5) Shri R .D. Bhandare

(6) Shri S. Kandappan

(7) Shri S. M. Banerjee

(8) Shri Shiva Chandra Jha
(9) Shri M. Narayana Reddy
(10) Shri Prakash Vir Shastri

Shri P. Govinda Menon replied to the discussion.
(Lok Sabha adjourned till 11 A.M. on Friday, the 12th December, 1969).

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART 1
(Brief Record of Proceedings)

Friday, December 12, 1969|Agrahayana 21, 1891 (Saka)

No. 340
1. Motion Re: Forty-Second Report of Business Advisory Committee
Shri K. Raghuramaiah moved the following motion:—

“That this House do agree with the Forty-second Report of the
Business Advisory Committee presented to the House on the
10th December, 1969.”

The motion was adopted.
2. Adjournment of the House

On account of Idu’l Fitr, the House was adjourned for the day.
(Lok Sabha adjourned till 11 A.M. on Saturday, the 13th December, 1969).

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

Saturday, December 13, 1969/Agrahayana 22, 1891 (Saka)
No. 341 4
1. Starred Questions

" 'Replies to Starred Questions Nos. 541—570, which were put down on
the Order Paper for the 12th December, 1969, were laid on the Table today,

Lok Sabha having adjourned. without taking up questions on the 12th
December, 1969.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 3601, 3602, 3604—3636, 3639—3643,
3645—3707, 3709—3722, 3724—3729, 3731—3768 and 3770—3800, which were

put down on the Order Paper for the 12th December, 1969 were laid on
the Table to-day.

3. Papers Jaid on the Table
The following papers were laid on the Table:—

(1) ‘A copy of the Annual Report of the Indian Institute of Tech-
nology, Kanpur, for the year 1968-69.

(2) A capy of the Annual Report of the Indian Institute of Manage-
ment, Ahmedabad for the year 1968-69. ”

(3) A copy of the Report of the Commissjoner of Railway Safety on
the accident involving train No. 22 Down North Bihar Express
at Luckeesarai Station of Eastern Railway on the 24th October,
1966.

(4) A statement (Hindi and English versions) regarding Novem-
ber, 1969 Cvclone in Andhra Pradesh.

(5) A copy of the Annual Report of the Kerala Agro-Industries-
Corporation Limited, Trivandrum for the vear 1968-69. along
A with the Audited Accounts and the comments of the Comptrol-
ler and Auditor General thereon. under sub-section (1) of sec-

tion 618A of the Companies Act, 1956.

[P.T.O.
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(6) A copy each of the following Notifications under sub-section
(2) of section 3 of the All India Services Act, 1951:—

(i) The Indian Police Service (Fixation of Cadre Strength) -
Seventh Amendment Regulations, 1969, published in Notifi-
cation No. G.S.R. 2670 in Gazette of India dated the 29th
November, 1969.

‘.
t

(ii) The Tenth Amendment to the Indian Police Service (Pay)
Rules, 1954, published in Notification No. G.S.R. 2671 in
Gazette of India dated the 29th November, 1969.

(ifi) The Indian Police Service (Probationers’ Final Examination)
Regulations, 1968, published in Notification No. G.S.R. 2677
in Gazette of India dated the 29th November, 1969.

(7) (i) A copy of the Mormugao Port Trust (Procedure at Boatd
Meetings) Amendment Rules, 1969, published in Notification
No. G.S.R. 1736 in Gazette of India dated the 26th July,
1969, under sub-section (3) of section 122 of the Major Port
Trusts Act, 1963.

(ii) A statement showing reasons for delay in laying the above
Notification.

4. Minutes of Rules Committee—Laid on the Table

The Minutes of the sitting of the Rules Committee held on the 8th
December, 1969, were laid on the Table.

5. Report of Committee on Government Assurances

Shri Kanwar Lal Gupta presented the Seventh Report of the Com-
mittee on Government Assurances. ‘i

6. Evidence before Committee on Government Assurances—Laid on the
Table

Shri Kanwar Lal Gupta laid on the Table a copy of the Evidence
given before the Committee on Government Assurances.

7. Statement Re: Government Business

The Minister of Parliamentary Affairs made a statement regarding
Government business for the week commencing the 15th December, 1969.

_ ‘/ﬁ Government Bill—Passed

The Bihar Land Reforms Laws (Regulating Mines and Minerals) *‘
Validation Bill, 1969. ”

The motion for consideration of the Bill was moved by Shri Jaganath
Rao.
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The following members took part in the debate:—
(1) Shri P. G. Sen
(2) Shri N. G. Ranga
(3) Shri Brij Bhushan Lal
(4) Shri Shiva Chandra Jha
(5) Shri Jaipal Singh
(6) Shri K. N. Tewari
(7) Shri Yashwant Singh Kushwah
(8) Shri Prabhu Dayal Himatsingka
(9) Shri Bhogendra Jha
(10) Shri Satya Narain Singh
(Lok Sabha adojourned at 1 P.M. and re-assembled at 2-10 P.M.)
Shri Jaganath Rao replied to the debate.

The motion for consideration of the Bill was adopted and clause-by-
clause consideration was taken up.

Clause 2 and the Schedule were adopted.
Clause 1, the Enacting Formula and the Long Title were also adopted.
The motion that the Bill be passed was moved by Shri Jaganath Rao.
e The motion was adopted and the Bill was passed.
*9. Motion Re: Contempt of the House
Shri K. Raghuramaiah moved the following motion:—

“This House resolves that the persons calling themselves (1) Shri
Tarachand C. Shah, (2) Shri Krishna P. Patil and (3) Shri
Gulabrao R. Deshmukh who threw some leaflets from the
Visitors’ Gallery on the floor of the House at 12.25 p.Mm. today
and whom the Watch and Ward Officer took into custody im-
mediately have committed a grave offence and are guilty of

the contempt of this House.

This House further resolves that they be sentenced to simple im-
prisonment till 6 p.mM. on Saturday, the 20th December, 1969

and sent to Tihar Jail, Delhi.”

The motion was adopted.

*Moved at 2-10 p.M.
[P.T.O.
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10. Adjournment of the House

On account of Guru Tegh Bahadur’s martyrdom day, the House was
adjourned at 2-30 r.m.

(Lok Sabha adjourned till 11 A.M. on Monday, the 15th December,
1969). -

S. L. SHAKDHER
Secretary.
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LOK SABHA

BULLETIN—PART I
(Brief Record of Proceedings)

-

Monday, December 15, 1969/Agrahayana 24. 1891 (Saka)

- s

No. 342

1. Obituary Reference

The Speaker; Shrimati Indira Gandhi; Dr. Ram Subhag Singh,
Sarvashri Hem Barua, Yajna Datt Sharma, Jyotirmoy Bosu and D. N.
Patodia made refefences to the passing away of Shri Asim Krishna Dutt,
who was a Member of the First Lok Sabha. ’

Thtireafter, Members stood in silence for a short while as a mark of
respect.

2. Starred Questions

Starred Questions Nos. 572—579 were orally answered. Replies to re-
maining questions were laid on the Table.

3. Unstarred Questions

Replies to Unstarred Questions Nos. 3801—3855, 3857—3862, 3864—3893,
3895—3900, 3902, 3903, 3905—3959, 3961—3979, 39843995 and 3997—4000
were laid on the Table.

A statement by the Minister of State in the Ministry of Finance cor-

recting the reply given on the 1st December, 1969 to Unstarred Question
No. 2132 regarding Hundi Transactions was also laid on the Table.

4. Short Notice Question
Short Notice Question No. 2 addressed to the Minister of Home

Affairs regarding Administrative Reforms Commission was orally answer-
/d and supplementaries were also answered thereon.
5.

Calling Attention

Shri Hem Barua called the attention of the Minister of Finance to the
reported loot of a branch of the State Bank of India in Calcutta to the

tune of Rupees 4.6 lakhs on, 12-12-1969. '
The Minister of State for Finance made a statement in regard thereto.
The Minister also laid* on the Table a further statement on the
subject.
(Lok Sabha adjourned at 1.25 P.M. and re-assembled at 2.25 P.M.)

*Laid at 6.40 P.M.

(PTO.
1552



6. Papers Laid on the Table
The following papers were laid on the Table:—

(1) A copy each of the following papers under sub-section (1) of:
section 619A of the Companies Act, 1956:— K

(i) Review by the Government on the working of Indian Oi
Corporation Limited, Bombay for the year 1968-69.
(ii) Annual Report of the Indian Oil Corporation Limited, Bom-
" bay for the year 1968-69, along with the Audited Accounts
: and .the comments of .the Comptrelleriand Auditor General
thereon.

(2) A copy each of the follawing papers (Hindi and English ver-
sions) under sub-section (1) of section 613A of the Companies
Act, 1956:— ‘

. (i), Review by the Government on the working of the ‘- National ;

Coal Development Corporation Limited, Ranchi, for the year
- 1968-69. '

. (ii) Annual Report of the National Coal Development_Corpora-
“tion Limited, Ranchi for the year 1968-69 along - with the
Audited Accounts and the comments of the Comptreller and
Auditor General thereon. ‘_

. {3) A copy of the. Customs and Central Excise Duties . Exportﬁ
Drawback (General) Forty-first = Amendment Rules, . 1969,
(Hindi and English versions) published in Notification No.
G.S.R. 2697 in Gazette of India dated:the:29th' November; 1969,

--uander section 159 of the Customs Act, 1962 and section 38 of
.the, Central Excises and. Salt Act, 1944.

7. Messages from Rajya Sabha

wSecretary reported the:following messages, from -Rajya-.Sabha:—
" (i) That at its sitting held on the 8th . December, 1969,  rRajya
Sabha agreed to the amendments made by Lok Sabha on the
1st December, 1969, in the Oaths Bill, 1968.

. (ii) “That at its sitting held on the:8thDecember, 1969, Rajya
"~ Sabha passed a motion referring the: Medical:-Termination of
Pregnancy Bill, 1989, to. a/ Joint Committee of the Houses con-
sisting of 33 members, 11 members .from Rajya Sabha,
. namely:— '
{1).:Dr. (Mrs.): Mangladevi-Talwar
(2) Shri Narayan Patra
(3) Shrimiati Usha Barthakur
1+f4)»Shri Krishan: Kant
(5) Dr S. Chandrasekhar
{6) :Shri-K.- P Mallikarjunudu ‘s
(7) Shrimati Bindumati Devi "
(8) Shri Niranjan Varma
(9) Shri G. Gopinathan Nair
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(10) Shri S. A. Khaja Mchideen

(11) Shri Mulka Govinda Reddy
and 22 members from Lok Sabha and recommended that Lok
Sabha do join in the said Joint Committee and communicate to

that House the names of méembers to be appointed by Lok Sabha
to the said Joint Committee,

(iii) That at its sitting held on the 10th De¢ember, 1969, Rajya
Sabha agreed without any amendment to the International
Monetary Fund and -Bank {Amendment)-Bill, 1969, passed by

. Lok Sabha on the 21st November, 1869 ]

8. Government’ Bills—Introduced
(1) The Assam Reorganisdation ‘(Meghtlaya)” Bill' 1969

The motion for leave to introduce the’ Bill moved 'by Shri Vidya
Ch&aggn Ecliukla was opposed. The motion was’ adopted-afd’ the Bill was
introduc

— (2) The North-Eastern Council Bill, 1869

The motion for leave to introduce the Bill'moved by ‘Shri Vidya
Chaggn Sgukh was opposed. The motion:was adopted: arid the Bill was
introduce

«(3) The Requisitioning and Acquisition of I'mmovable Piopeérty (Amend-
ment) Bill, 1869

The motion for leave to introduce the Bill moved by Shri K. K. Shah
was opposed. The motion was adopted and the Bill was introduced.

9. Government Bill—Under Consideration
VT{esMonopoues end ‘Restrictive Trade Practices.Bill, 1969, as passed by
-‘Rajya Sabha

Discussion on the motion for consideration of the Bill, as passed by
Rajya Sabha, -moved on the 10th December, 1969, continuéd.

“"Phe' following members took part in the debate:—
(1) -Shri Krishna Kumar Chatterji
(2) Shri Indrajit Gupta . .
(3) Shri Vikram Chand Mahajan (Speech unfinished)
The discussion was not concluded.
10. Discussions Under Rule 193
(i) Shri Kashi Nath Pandey raised a discussion on the sugar policy.
The following members took part in the debate:— '
(1) Shri M. Narayana Reddy
(2) Shri Kommareddi Suryanarayana
(3) Shri N. K. Somani
(4) Shrimati Savitri Shyam
(5) Shri Sharda Nand
[P.T.O.
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(6) Shri S. Kandappan

(7) Chaudhuri Randhir Singh
(8) Shri Sarjoo Pandey

(9) Shri R. Umanath

(10) Shri Maharaj Singh Bharti
(11) Shri S. M. Krishna

(12) Shri Raghuvir Singh Shastri

Shri Jagjivan Ram replied to the discussion.

(i) Shri N. P. C. Naidu raised a discussion on the fall in prices

sugarcane and gur resulting in losses to sugarcane growers.
The following members took part in the debate:—

(1) Shri Tulshidas Jadhav

(2) Shri N. G. Ranga

(3) Shri Tayappa Hari Sonavane
(4) Shri Ramavatar Shastri

(5) Shri K. Narayana Rao

(6) Shri Yashpal Singh

(7) Shri Prakash Vir Shastri ,,
(8) Shri Chandrika Prasad .

(9) Shri M. Narayana Reddy.

l/ Shri Jagjivan Ram replied to the discussion.
1

of

. Half-an-hour Discussion on Matters arising out of Answer to Question

Shri Shiva Chandra Jha raised a half-an-hour discussion on

points

arising out of the answer given on the 17th November, 1969 to Starred
Question No. 16 regarding proposal for structural changes in the manage-

. ment of the World Bank.
 Shri Prakashchand B. Sethi repli:d to the discussion.

(Lok Sabha adjourned till 11 A M. on Tuesday, the 16th December, 1969).

S. L. SHAKDHER,
' Secretary.
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L. LOK SABHA .

BULLETIN—PART 1
(Brief Record of Proceedings)

Tuesday, December 16, 1969|Agrahayana 25, 1891 (Saka)

No. 343

Obituary Reference

‘The Speaker; Shrimati Indira Gandhi; Dr. Ram Subhag Singh;
Sarvashri Jagannath Rao Joshi, Era Sezhiyan, R. Umanath, Rabi Ray,
Surendranath Dwivedy, Yashwant Singh Kushwah, Shiv Charan Lal and
N. G. Ranga made references to the passing away of Shri Girraj Singh
Singh, who was a sitting Member of Lok Sabha.

As a mark of respect to the memory of Shri Girraj Saran Singh,
Members stood in silence for a short while and thereafter the House was
adjourned for the day.

[Lok Sabha adjourned till 11 AM. on Wednesday, the 17th December,
1969]

S. L. SHAKDHER,
Secretary.
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LOK SABHA

—

BULLETIN—PART I
? (Brief Record of Proceedings)

Wednesday, December 17, 1969|Agrahayana 26, 1891 (Saka)

No. 344

1. Starred Questions

‘ Starred Questions Nos. 631, 33—637 and 639 were orally answered.
¥ Replies to remaining questions were laid on the Table. ‘

‘ Replies to Starred Questions Nos. 601—630, which were put down on
the Order Paper for the 16th December, 1969, were also laid on the

, Table today, the Lok Sabha having adjourned without taking up ques-
tions on the 16th December, 1969. -

2. Unstarred Questions

Replies to Unstarred Questions Nos. 4201—4219, 4221—4227, 4229.—
4299, 4301—4335 and 4337—4350 were laid on the Table.

Replies to Unstarred Questions Nos. 4001—4073, 4075---4103 and
4105—4200, which were put down on the Order Paper for the 16th
. December, 1969, were also laid on the Table today.

A statement by the Minister of Defence correcting the reply given
on the 30th April, 1969 to Unstarred Question No. 8182 regarding con-
cessions given to Royal Air Force of UK. in Nicobar Islands was also

laid on the Table.

V3.’Calling Atteution

Shri Ramavatar Shastri called the attention of the Minister of -Edu-
cation and Youth Services to the reported token strike by the teachers

and other staff of Patna University.

The Minister of Education and Youth Services made a statement in
- regard thereto.

P.TO.
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4. The Leader of Opposition

The Speaker announced that he had recognised Congress Party (Op-
position) as a party and its leader, Dr. Ram Subhag Singh, as the Leader

of Opposition.
5. Question of Privilege

Shri T. Ram raised a question of privilege against the Sub-Inspector
of Police, Mahishi (Bihar State) regarding the Member’s alleged arrest,
non-intimation thereof to the Speaker and ill-treatment by the said Sub-

Inspector.

The matter was referred to the Committee of Privileges.

(Lok Sabha adjourned at 1-10 P.M. and re-assembled at 2-15 P.M.)
6. Papers Laid on the Table

The following papers were laid on the Table:—

(1) A copy of the Foreign Exchange Regulation (Amendment)
Rules 1969 (Hindi and English versions) published in Notifi-
cation No. G.S.R. 2643 in Gazette of India dated the 14th
November, 1969, under sub-section (3) of section 27 of the
Foreign Exchange Regulation Act, 1947.

(2) A copy each of the following papers under sub-section (1) of
section 619A of the Companies Act, 1956:—

(i) Review by the Government on the working of the National
Textile Corporation Limited, New Delhi for the year
1968-69.

(ii) Annual Report of the National Textile Corporation Limited,
New Delhi for the year 1968-69, along with the Audited
Accounts and the comments of the Comptroller and Auditor
General thereon.

(3) A copy of the Annual Report of the Development Council for
Manmade Textiles Industry for the year 1968-69, under sub-
section (4) of section 7 of the Industries (Development and

_ Regulation) Act, 1951.

»V/f;) A copy of Government Resolution No. F.9(1)[68-O&M dated
the 4th November, 1969 (Hindi and English versions) contain-
ing decisions of the Government on the recommendations con-
tained in Part II of the Report of the Study Team on the Tex-
tile Commissioner’s Organisation. "

‘1. Smt Re: Supplementary Demands for Grants (Bihar) For

_ Shri Prakashchand B. Sethi presented a statement (Hindi and Eng-
lish versions) showing Supplementary Demands for Grants in respect
of the State of Bihar for 1969-70.
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8. Motion for Election to Committee
Shri M. Thirumala Rao moved the following motion:—

“That the members of this House do proceed to elect in the man-
ner required by sub-rule (3) of Rule 254 read with sub-rule
(1) of Rule 311 of the Rules of Procedure and Conduct of
Business in Lok Sabha, one member from among themselves
to serve as a member of the Committee on Estimates for the
unexpired portion of the term ending on the 30th April, 1970,
vice Shri G. G. Swell resigned from the Committee.”

The motion was adopted.

9. Government Bill—Introduced
The Indian Tariff (Amendment) Bill, 1969

The motion for leave to introduce the Bill moved by Shri Bali Ram
Bhagat was opposed. The motion was adopted and the Bill was intro-

duced.
10. Government Bill—Under Consideration

The Monopolies and Restrictive Trade Practices Bill, 1969, as passed by
Rajya Sabha

Discussion on the motion for consideration of the Bill, as passed by
Rajya Sabha, moved on the 10th December, 1969, continued.

The following members took part in the debate:—

(1) Shri Vikram Chand Mahajan
(2) Shri Ganesh Ghosh
(3) Shri Raghuvir Singh Shastri
(4) Shri Amrit Nahata
(5) Shri Prabhu Dayal Himatsingka
Shri Fakhruddin Ali Ahmed replied to the debate.

The motion for consideration was adopted and clause-by-clause consi-
deration was taken up.

On amendment No. 56 to Clause 2 moved by Shri Shiva Chandra Jha,
the House divided, Ayes 16; Noes 120. The amendment was accordingly

negatived.
Clause 2 was adopted.
Consideration of Clause 3 was taken up but not concluded.

The discussion on the Bill was not concluded.
[P.T.O.
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11. Report of Business Advisory Committee
Shri K. Raghuramaiah presented the Forty-third Report of the Busi-

y( Advisory Committee.
12. Half-An-Hour Discussion on Matters arising out of Answer to
Question

Shri Samar Guha raised a half-an-hour discussion on paints arising
out of the answer given on the 26th November, 1869 to Unstarred Ques-
tion No. 1501 regarding development of Calcutta.

Shri Prakashchand B. Sethi replied to the discussion.
(Lok Sabha adjourned till 11 A.M. on Thursday, the 18th December, 1969).

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART 1.
(Brief Record of Proceedings)

Thursday, December 18, 1969|Agrahayana 27, 1891 (Saka)

No. 345
1. Starred Questions

Starred Questions Nos. 661—665 were orally answered. Replies to
remaining questions were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 4351—4412, 44144461, 4463—
4482 44844500, 4502—4525 and 4527—4550 were laid on the Table.

A statement by the Minister of State in the Ministry cf Food, Agri-
culture, Community Development and Cooperation correcting the reply
given on the 20th November. 1969 to Unstarred Question No. 679 regard-
ing development of fisheries in Mysore during Fourth Five Year Plan was

yﬁd on the Table.
3. Calling Attention
Shri Vishwa Nath Pandey called the attention of the Minister of Ex-

ternal Affairs to the reported unauthorised construction of a Cultural
Centre at Trivandrum by the Soviet Embassy.

The Minister of External Affairs made a statement in regard thereto.

4. Question of Privilege

The Speaker withheld his consent to the question of privilege sought
to be raised by Sarvashri Nuggehalli Shivappa, M. L. Sondhi and Kan-
war lal Gupta on the 15th and 17th December, 1969, regarding alleged
misleading statement made by the Minister of Education on the 8th
December, 1969 about the date and source of his knowledge of the re-
ported disappearance of certain papers from C.S.1.0., Chandigarh.

5. Motion
Shri K. Raghuramaiah moved the following motion:—

“This House resolves thst the sentence of imprisonment awarded
by this House on the 13th December, 1969 to the persons cal-
ling themselves (1) Shri Tarachand C. Shah (%) Shri Krishns

P.TO.
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P. Patil and (3) Shri Gulabrao R. Deshmukh for having t.. own
Jeaflets in the House from the Visitors’ Gallery and t.ereby
having committed contempt of the House, be reduced to the
imprisonment already undergone and they be released at
4 P.M. today.”

The motion was adopted.

6. Papers Laid on the Table

The following papers were laid on the Table:—

(1) A copy of the Employees’ Provident Funds (Fifth Amendment)
Scheme, 1969, published in Notification No. G.S.R. 2686 in
Gazette of India dated the 29th November, 1969, under sub-
section (2) of section 7 of the Employees’ Provident Funds Act,
1952.

\/;) A copy of the Report of the Committee on Distribution ot
“ Income and Levels of Living—Part II—Changes in Levels of

Living.
7. Message from Rajya Sabha

Secretary reported a message from Rajya Sabha that at its sitting
held on the 17th December, 1969, Rajya Sabha adopted a motion further

extending -the time for presentation of the Report of the Joint Committee y
of the Houses on the Code of Civil Procedure (Amendment) Bill, 1968, *

up to the last day of the Seventy-first Session of Rajya Sabha.

8. Report of Committee on Absence of Members
. Setb Achal Singh presented the Twelfth Report of the Committee on
Absence of Members from the Sittings of the House.
9. Report of the Committee on the Welfare of Scheduled Castes and
Scheduled Tribes

Shri D. Basumatari presented the Third Report of the Committee on
the Welfare of Scheduled Castes and Scheduled Tribes on the Depart-
ment of Social Welfare-Post-Matric Scholarship Scheme for Scheduled
Caste and Scheduled Tribe Students for Studies in India.

10. Statement by Minister

The Minister of State for Labour, Employment and Rehabilitation
laid on the Table a statement on the situation created by the continued
‘strike of 40,000 engineering workers of Jamshedpur.

11. Motion Re: Forty-Third Report of Business Advisory Committee
Shri K. Raghuramaiah moved the following motion:—

“That this House do agree with the Forty-third Report of the Busi-

ness Advisory Committee presented to the House on the 17th'§
December, 1969.” :

The motion was adopted.
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\//Govemment Bill—Passed

The Monopolies and Restrictive Trade Practices Bill, 1969, as passed by
Rajya Sabha

Clause-by-clause consideration of the Bill, as passed by Rajya Sabha,
continued.

On amendment No. 34 to Clause 3 moved by Shri M. R. Masani, the
House divided, Ayes 26; Noes 55. The amendment was accordingly
negatived.

Clauses 3 and 4 were adopted.

On amendment No. 234 to Clause 5 moved by Shri N. K. Somani,
the House divided, Ayes 17; Noes 67. The amendment was accordingly
negatived.

Clause 5 was adopted.

On amendment No. 78 to Clause 6 moved by Shri Chiva Chandra
Jha, the House divided, Ayes 7; Noes 73. The amendment was accord-
ingly negatived.

On amendment No. 47 to Clause 6 moved by Shri Deven Sen, the
House divided, Ayes 22; Noes 70. The amendment was accordingly
negatived.

Clause 6 was adopted.

On amsendment No. 175. to Clause 7 moved by Shri Ramavatar
Shastri, the House divided, Ayes 6; Noes 83. The amendment was ac-
cordmgly negatived.

Clauses 7 to 19 were adopted.

On amendment No. 80 to Clause 20 moved by Shri Shiva Chandra
Jha, the House divided, Ayes 14; Noex 101. The amendment was ac-
cordingly negatived.

Clauses 20 and 21 were adopted.

The remaining Clauses, the Enacting Formula and the Long Title
were disposed of under gulllotme as follows:—

Clauses 22 to 67 were adopted.

Clause 1, the Enacting Formula and the Long Title were also adopted.

That motion that the Bill be passed was moved by Shri Fakhruddin
Ali Ahmed.

The following members took part in the debate:—

(1) Shri Prabhu Dayal Himatsingka
(2) Shri D. N. Patodia

(3) Shri S. S. Kothari

(4) Shri Shiva Chandra Jha

(5) Shri Samarendra Kundu

(6) Shri Syed Ahmed Aga

(7) Shri Kanwar Lal Gupta

[P.T.O.
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(8) Shri Chandrika Prasad
(9) Shri Fakhruddin Al Ahmed .
The motion was adopted and the Bill was passed
¥13. Statutory Resolution

Shri Kanwa: Lal Gupta moved the following Resolution:—

g

&

“This House disapproves of the Foreign Exchange Regulation
/ (Amendment) Ordinance, 1969 (Ordinance No. 9 of 1969) pro-
*14

mulgated by the President on the 13th November, 1969.”
. Government Bill—Under Consideration
The Foreign Exchange Regulation (Amendment) Bill 1969

The motion for consideration of the Bill was moved by Shri Prakash-
chand B. Sethi.

The following members took part in the combined debate‘on the Re-

solution (vide para 13 above) and the motion for consideration of the
Bill:—

(1) Shri Prabhu Dayal Himatsingka
(2) Shri K. M. Abraham
(3) Shri Shiva Chandra Jha

The discussion on the Resolution and the motion for consideration of
the Bill was not concluded.

(Lok Sabha adjourned till 11 A M. on Friday, the 19th December, 1969).

S. L. SHAKDHER,
Secretary.

*Discussed toge;.her.
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LOK SABHA

BULLETIN—PART I
(Brief Record of Proceedings)

Friday, December 19, 1969|Agrahayana 28, 1891 (Saka)

No.w

1. Starred Questions

Starred Questions Nos. 691—693 were orally answered. Replies to
remaining questions were laid on the Table,
2. Unstarred Questions

Replies to Unstarred Questions Nos. 4551—4578, 4580—4602, 4604—
4646, 4648—4674, 4676—4679, 46814722, 4724—A4746 and 4748—4750 were

laid on the Table.
3. Short Notice Question

Short Notice Question No. 3 addressed to the Minister of Tourism
and Civil Aviation regarding revolving tower in Ashoka Hotels Ltd.,
New Delhi was orally answered and supplementaries were also ans-
we thereon.

4. Calling Attention
Shri Yashwant Singh Kushwah called the attention of the Minister

of Defence to the alarming situation arising out of the reported heavy
concentration of foreign naval forces in Indian Ocean.

The Minister of Defence Production made a statement in regard
thereto.
5. Papers Laid on the Table
The following papers were laid on the Table—
(1) A copy of the Report of the Uneconomic Branch Lines Com- | .-
mittee, 1969.
(2) A copy each of the following papers under sub-section (2) of
section 37 of the Air Corporations Act, 1953:—

(i) Annual Report of the Air India for the year 1968-60.
(ii) Annual Report of the Indian Airlines for the year 1968-69.

(3) A copy each of the following papers under sub-section (4) of
section 15 of the Air Corporations Act, 1953:—
(i) Certified Accounts of the Air India for the year 1968-69 to-
gether with the Audit Report thereon.
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(ii) Certified Accounts of the Indian Airlines for the year 1968-
69 together with the Audit Report thereon.

(4) A copy of the Report on the working of the Commission of
Railway Safety for the year 1967-68.

(5) A copy of the Annual Report for the year 196869 on the
working of the Seamen’s Provident Fund Scheme, 1966.

(6) A copy each of the following Notifications under sub-section
(2) of section 3 of the All India Services Act, 1951:—

(i) The Indian Administrative Service (Fixation of Cadre
.Strength) Twentieth Amendment Regulations, 1969, published
in Nuotification No.” G.S.R. 2714 in Gazette of India dated
the 6th December, 1969.

(ii) The Indian Police Service (Fixation of Cadre-Strength)
Tenth Amendment Regulations, 1969, published in Notifi-
‘cation No. G.S.R. 2715 in Gazette of India dated the 6th
December, 1369.

(iii) G.SR. 2716 published in Gazette of India dated the 6th
December, 1969 containing corrigendum to Notification
No. G.S.R. 2027 dated the 23rd November, 1968.

{iv) G.S.R. 2717 published in Gazette of India dated the 6th
December, 1969 containing corrigendum to Notification
No. G.S.R. 2026 dated the 23rd November, 1968.

(v) The Indian Administrative Service (Fixation of Cadre
Strength) Fifteenth Amendment Regulations, 1969, pub-
lished in Notification No. G.SR. 2718 in Gazette of India
dated the 6th December, 1969,

(vi) The Seventeenth Amendment of 1969 to the Indian Ad-
ministrative Service (Pay) Rules, 1954, published in Noti-
fication No. G.S.R. 2719 in Gazette of India dated the 6th
December, 1969. "

(vii) The Indian Administrative Service (Fixation of Cadre
Strength) Sixteenth Amendment Regulations, 1969, pub-
lished in Notification No. G.SR. 2720 in Gazette of Indja
dated the 6th December, 1969. ’ '

6. Minutes of Committee on Private Members’ Bills and Resolutjo
Laid on the Table > futjons—

Minutes of Fifty-fifth to Fifty-seventh Sittings of the Committee on
Private Members’ Bills and Resolutions held during the current ses-

_slon; “were 1laid ‘on the Table,

7. Message from Rajya Sabha

Secretary reported a message from Rajya Sabha that at its sitting
held, on the 17th December, 1969, Rajya Sabha passed in _accordance
with' the provisions. of article 368 of the Constitution of India, without
any amendment, the Constitution (Twenty-third Amendment) Bill,
1969, passed by Lok Sabha on the 9th December, 1969. '
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8. Government Bill—Introduced
The Continggncy Fund of India (Amendment) Bill, 1969

‘The motion for leave to introduce the Bill moved by Shri Prakash-
glt:gg BédSethi was opposed. The motion was adopted and the Bill was

*9. Statutery Resolution—Withdrawn
Discussion on the following Resolution moved by Shri Kanwar Lal
Gupta on the 18th December, 1969, continued: —

“This House disapproves of the Foreign Exchange Regulation
(Amendment) Ordinance, 1969 (Ordinance No. 9 of 1969) " pro-
mulgat_ed by the President on the 13th November, 1863.”

The Resolution was withdrawn by leave of the House after discussion
as jndicated under para 10 below.
0. Government Bill—Passed
The Foreign Exchange Regulation (Amendment) Bill, 1969
Combined discussion on the motion for consideration of the Bill moved
on the 18th December, 1969 and the Resolution (vide para 9 above) con-

tinued.
The following members took part in the debate:—
(1) Shri J. M. Lobo Prabhu
\ (2) Shri S. M. Banerjee
! (3) Shri Narendrasingh Mahida
(4) Shri S. M. Krishna
(5) Shri S. S. Kothari
Shri Prakashchand B. Sethi replied to the debate.
Shri Kanwar Lal Gupta spoke (by way of reply to the Statutory
Resolution).
The motion for consideration of the Bill was adopted and clauseby-
clause consideration was taken up.
Clauses 2 to 4 were adopted.
Clause 1, the Enacting Formula and the Long Title were also adopted.
Tile motion that the Bill be passed was moved by Shri Prakashchand
N The motion was adopted and the Bill was passed.
11. Supplementary Demands for Grants (Railways) for 1969-70.

Discussion on the Supplementary Demands for Grants Nos. 2. and 15
in respect of the Budget (Railways) for 1969-70, commenced.

Twenty-five cut motions were moved.
The discussion was not concluded.

d
*Discussed together.
[P.T.,
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12. Motion Re: Fifty-Sixth Report of Committ . ,
Bills and Resolutions PO ee on Private Members

Shri Tridib Chaudhuri moved the following motion: —

“That this House do agree with the Fifty-sixth, Report of the Com-
mittee on Private Members’ Bills and Res&lutions e
the House on the 10th December, 1969.” presented to

The motion was adopted.

13. Private Members’ Bills—Introduced

(1) The Code of Criminal Procedure (Amendment) Bill, 1969
(Amendment of section 423) by Shri M. Narayana Reddy.

(2) The Drugs and Cosmetics (Amendment) Bill, 1969 (Substitu-
tion of sections 13 and 27) by Shri N. K. P. Salve.

(3) The Constitution (Amendment) Bill, 1969 (Amendment of
article 256) by Shri N. K. P. Salve.

(4) The Constitution (Amendment) Bill, 1969 (Amendment of
Preamble and article 1, etc.) by Shri Krishna Dev Tripathi.

(5) The Industrial Disputes (Amendment) Bill, 1969 (Substitu-
tion of section 174) by Shri Samarendra Kundu.

14. Private Member’s Bill—Withdrawn
The Constitution (Amendment) Bill, 1969 (Amendment of articles 75

and 164) by Shri Kanwar Lal Gupta.

Discussion on the motion for consideration of the Bill moved by Shri
Kanwar Lal Gupta on the 5th December, 1969, continued.

Shri Mohammad Yunus Saleem took part in the debate.

Shri Kanwar Lal Gupta replied to the debate.

“The Bill was withdrawn by leave of the House.

15. Private Member’s Bill—Passed

The Enlargement of the Appellate (Criminal) Jurisdiction of the
Supreme Court Bill, 1968 by Shri Anand Narain Mulla, as reported
by Select Committee.

The motion for consideration of the Bill, as reported by Select Com-
mittee, was moved by Shri Anand Narain Mulla.

The following members took part in the debate:—
(1) Chaudhuri Randhir Singh
(2) .Shri Prabhu Dayal Himatsingka
(3) Shri Ram Sewak Yadav
(4) Shri G. Viswanathan
(5) Shri Tenneti Viswanatham
(6) Shri K. Narayana Rao
(7) Shri Srinibas Mishra
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(8) Shri Shiva Chandra Jha
(9) Shri Mohammad Yunus Saleem

Shri Anand Narain Mulla replied to the debate.

The motion for consideration was adopted and clause-by-clause consi-
deration was taken up.

Clause 2 was adopted.
Clause 1, the Enacting Formula and the Long Title were also adopted

. The motion that the Bill, as reported by Select Committee, be passed
was moved by Shri Anand Narain Mulla.

The motion was adopted and the Bill, as reported by Select Com-

miftee, was passed.
. Private Member’s Bill—under Consideration
The Constitution (Amendment Bill, 1969 (Amendment of articles 32 and
226) by Shri Tenneti Viswanatham,
The motion for consideration of the Bill was moved by Shri Tenneti
Viswanatham.
The following members took part in the debate: —
(1) Shri R. D. Bhandare
{2) Shri G. Viswanatham
(3) Shri S. M. Banerjee
(4) Shri K. Narayana Rao (Speech unfinished)
The discussion was not concluded.
17. Half-an-Hour Discussion on matters arising out of Answer to question
Shri Prakash Vir Shastri raised a half-an-hour discussion on points
arising out of the answer given on the 25th November, 1969 to Starred
Question No. 202 regarding management of Bennett Coleman and Co.
Ltd.

Shri Fakhruddin Ali Ahmed replied to the discussion.
(Lok Sabha adjourned till 11 AM. on Saturday, the 20th December,
1869).
8. L. SHAKDHER,
Secretary.
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LOK SABHA

i BULLETIN—PART I
. (Brief Record of Proceedings)

Saturday, December 20, 1969|Agrahayana 29, 1881 (Saka)

No. 347

1, Statement Re: Government Business

The Minister of Parliamentary Affairs made a statement regarding
Government business for the week commencing the 22nd December, 1969.

2. Motion Re: Report of Joint Committee

Shri S. M. Joshi moved the following motion:—

“That this House do extend the time appointed for the presenta-
tion of the Report of the Joint Committee on the Bill to deter-
mine the conditions aof service of the Comptroller and Auditor

. General of India and to prescribe his duties and powers and
: for matters connected therewith or incidental thereto upto the

1st day of the Monsoon Session (1970).”

&‘I‘h/emﬁtion was adopted,
3. Supplementary Demands for Grants (Railways) for 1969-70.

Discussion on the Supplementary Demands for Grants Nos. 2 and 15
in respect of the Budget (Railways) for 1969-70 continued and was

concluded. :

On cut motion No. 54 moved by Shri Nath Pai on the 19th December,
1969, the House divided, Ayes 35; Noes 66. The cut motion was

accordingly negatived.

The other cut motions moved on the 19th December, 1969, were also
negatived.

All the Supplementary Demands for Grants in respect of the Budget

(Railways) for 1969-70 as shown under column 3 of the printed List of
Supplementary Demands for Grants (Railways) for 1968-70, were voted

in .
R/gvernment Bill—Introduced
\/ The Appropriation (Railways) No. 5 Bill, 1969.
5. Government Bill—Passed
The Appropriation. (Railways) No. 5 Bill, 1969.
The motion for consideration of the Bill was moved by Shri Rohanlal
Chaturvedi.

of
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The motion for consideration was adopted and clause-by-clause con-
sideration was taken up.

Clauses 2 and 3 and the Schedule were adopted.

Clause 1, the Enacting Formula and the Long Title were also adopted.

The motion that the Bill be passed was moved by Shri Rohanlal
Chaturvedi. )

’/{he motion was adopted and the Bill was passed.
6. Demands for Excess Grants (General) for 1967-68 4
Discussion on the Demands for Excess Grants Nos. 1, 4, 5, 8, 21, 26,

38, 51, 52, 60, 71, 83, 95, 100 117, 125 and 128 in respect of the Budget
(General) for 1967—68 commenced and was concluded.

All the Demands for Excess Grants in respect of the Budget (General)
for 1967-68 as shown under column 3 of the printed List of Demands for
Excess Grants (General) for 1967-68, were voted in full.

7. Government Bill—Introduced

The Appropriation (No. 5) Bill, 1969.
8. Government Bill—Passed

The Appropriation (No. 5) Bill, 1969.

The motion for consideration of the Bill was moved by Shri Pra-
kashchand B. Sethi.

The motion for consideration was adopted and clause-by-clause con-
sideration was taken up.
Clauses 2 and 3 and the Schedule were adopted.
Clause 1, the Enacting Formula and the Long Title were also adopted.
The motion that the Bill be passed was moved by Shri Prakashchand
B. Sethi.
The motion was adopted’ and the Bill was passed.
v Supplementary Demands for Grants (General) for 1969-76.
Discussion on the Supplementary Demands for Grants Nos. 14, 51, 58,

67, 88, 96, 100, 101, 110, 112 and 124 in respect of the Budget (General) 1or |
1969-70 commenced and was concluded.

Forty-seven cut motions were moved and negatived.

All the Supplementary Demands for Grants in respect of the Budget
(General) for 1969-70, as shown under column 3 of the primted List of
Supplementary Demands for Grants (General) for 1969-70, were voted in

1

10. Government Bill—Introduced

«/ The Appropriation (No. 6) Bill, 1969.
11, Government Bill—Passed
The Appropriation (No. 6) Bill, 1969.
The motion for consideration of the Bill was moved by Shri Prakash-
chand B. Sethi.

The meotion for consideration was adopted and clause-by-clause cox?'
sideration was taken up.

Clauses 2 and 3 and the Schedule were adopted.
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Clause 1, the Enacting Formula and the Long Title were also adopted.
B The motion that the Bill be passed was mioved by Shri Prakashchand

2}l(e‘motion was adopted and the Bill was passed.
1¥7 Supplementary Demands for Grants (Manipur) for 1969-70

All the Supplementary Demands for Grants Nos. 1, 10, 13, 15, 16, 17,
19, 22, 34 and 41 in respect of the Budget (Manipur) for 1969-70 as shown
under column 3 of the printed List of Supplementary Demands for

Grants (Manipur) for 1869-70, were submitted to the vote of the House
and voted in full. .

JB.’ Government Bill—Introduced
he Manipur Appropriation Bill, 1969.
14. Government Bill—Passed
The Manipur Appropriation Bill, 1969.

The miotion for consideration of the Bill was moved by Shri Prakash-
chand B. Sethi.

Table motion for consideration was adopted and clause-by-clause
consideration was taken up.

Clauses 2 and 3 and the Schedule were adopted.

Clause 1, the Enacting Formula and the Long Title were also adopted.

The motion that the Bill be passed was moved by Shri Prakashchand
B .Sethi. :

(/ﬁ motion was adopted and the Bill was passed.
15. Supplementary Demands for Grants (Bihar) for 1969-70
Discussion on the Supplementary Demands for Grants Nos. 2 to 4,

6, 9 to 13, 15 to 22, 25, 28, 30 to 32, 35 to 40, 42, 43 and 46 in respect of
the Budget (Bihar) for 1969-70 commenced and was concluded.

Ten cut motions were moved and negatived.

All the Supplementary Demands for Grants in respect of the Budget
(Bihar) for 1969-70 as shown under column 3 of the printed List of Sup- Vi
plementary Demands for Grants (Bihar) for 1969-70, were voted in full. :

(Lok Sabha adjourned till 11 A .M. on Monday, the 22nd December;,
1969).

S. L. SHAKDHER,
Secretary.
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LOK SABHA .

(BULLETIN—PART I
(Brief Record of Proceedings)

..

Monday, December 22, 1969{Pausa 1, 1891 (Saka)

No. 348

1. Starred Questions

Starred Questions Nos. 721, 724—729, 732 and 733 were orally answerea.
Replies to remaining questions were laid on the Table.

2, Unstarred Questions
s  Replies to Unstarred Questions Nos. 4751—4950 were laid on the Table.

1
3. Short Netice Question

Short Notice Question No. 4 addressed to the Minister of Home Affairs
regarding clash in Village Amarpur Diyara, Thana Baxar (Bihar) was
orally answered and supplementaries were aiso answered thereon.

4. Question of Privilege

Shri Madhu Limaye raised a question of privilege regarding alleged
misrepresentation by All India Radio of Lok Sabha proceedings on the
3rd December, 1969, relating to the personal explanation of Shri R. K.
Birla.

The Minister of Information and Broadcasting and Communications
expressed regret. In view of that the matter was treated as closed.

5. Papers Laid on the Table
The following papers were laid on the Table:—

(1) A copy of the Annual Report of the Post-Graduate Institute of
Medical Education and Research, Chandigarh, for the year
1968-69, under section 19 of the Post-Graduate Institute of Medi-
Cal Education and Research, Chandigarh, Act, 1966.

(2) A copy of Notification No. S.O. 4727 published in Gazette of
India dated the 29th November, 1969, under sub-section (2) of
section 17 of the Requisitioning and Acquisition of Immovable

¢ Property Act, 1952.

(3) A copy each of the following papers under sub-section (1) of
section 619A of the Companies Act, 1956:—

[P.T.O.
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(a) (i) Review by the Government on the working of the Madras
Fertilizers Limited, Madras, for the year 1968-69.

(ii) Annual Report of the Madras Fertilizers Limited, Madras for
the year 1968-69, along with the Audited Accounts and the
comments of the Comptroller and Auditor General thereon.

(b) (i) Review by the Government on the working of the Ferti-
lizer, Corporation of India Limited, New Delhi, for the year
1968-69.

(ii) Annual Report of the Fertilizer Corporation of India Limited,
New Delhi, for the year 1968-69, along with the Audited Ac-
counts and the comments of the Comptroller and Auditor
General thereon.

(4) A éopy each of the following Notifications under section 159 of
the Customs Act, 1962:—

(i) G.S.R. 2468 (Hindi vers.on) published in Gazette of India
dated the 6th December, 1969 together with an explanatory
memorandum.

(i) G.S.R. 2637 published in Gazette of India dated the 15th
November, 1969 (English version) and the 13th December,
1969 (Hindi version) together with explanatory memoranda.

(iii) G.S.R. 2696 published in Gazette of India dated the 29th
November, 1969 (English version) and the 13th December,
1969 (Hindi version) together with explanatory memoranda.

(iv) The Passengers (Non-Tourist) Baggage (Third Amendment
Rules, 1969 (Hindi and English versions) published in Notifi-
cation No. G.S.R. 2728 in Gazette of India dated the 6th
December, 1969 together with an explanatory memorandum.

(v) G.SR. 2729 (Hindi and English versions) published in Gazette
of India dated the 6th December, 1969.

(5) A copy of Notification No. G.S.R. 2660 published in Gazette
of India dated the 22nd November, 1969 (English version) and
the 13th December, 1969 (Hindi version) issued under the Cen-
tral Excise Rules, 1944 together with explanatory memoranda.

(6) A copy each of the following papers (Hindi and English ver-
_sions) under article 323 (1) of the Constitution:—

/
.‘)’(i) Ninteenth Report of the Union Public Service Commission for
\/ QL the period 1st April, 1968 to 31st March, 1969.

(ii) Memorandum explaining the reasons for non-acceptance by
Government of the Commission’s advice in the cases referred
to in para 33 of the above Report.

(7) A statement (Hindi and English versions) showing reasons for
delay in laying the papers mentioned at item No. (6) above,

(Lok Sabha adjourned at 1-05 P. M. and re-assembled at 1-40 P. M.)
6. Minutes of Comimittee on absence of Members—Laid on the Table

The Minutes of the Twelfth sitting of the Committee on Absence of
Members from the Sittings of the House held during the current session,
were laid on the Table,
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1. Leave of Absence

_ The following Members were granted leave of absence from - the
sittings of the House for the periods mentioned against each:—

(1) Shrj J. Rameshwar Rao 17th November to 5th December, 1969

(Ninth Session).
_— . . .

(2) Shri Brijraj Singh-Kotah 17th November to 10th December, 1969
(Ninth Session)

(3) Shri K. Hanumanthaiyg 17th November to 17th December, 1969
(Ninth Session)

(4) HH. Masharaja Brijendra 4th to 24th December, 1968 (Ninth

Singh of Bharutpur Session)

8. Report of Committee on Public Undertakings

Shri M. B. Rana presented the Fifty-third Report of the Committee
on Public Undertakings on action taken by Government on the recom-
mendations contained in their Fifth Report on contract entered into by
State Trading Corporation of India Ltd. with Mls Oval Industries, Inc.,

w York for Import of Sulphur.

9. Statement l_py Minister

The Minister of Industrial Development, Internal Trade and Company
Affairs made a statement regarding cement decontrol.

10. Government Bill—Introduced
The Bihar Appropriation Bill, 1969.

/ 11. Government Bills—Passed

44

(i) The Bihar Appropriation Bill, 1969

_ The motion for consideration of the Bill was moved by Shri Prakash-
chand B. Sethi. :

The following members took part in the debate:—

(1) Shri Kameshwar Singh
(2) Shri Bhogendra Jha
(3) Shri Lakhan Lal Kapoor
(4) Shri Beni Shanker Sharma
(5) Shri Shiva Chandra Jha
(6) Shri Ramavatar Shastri
"(7) Shri Jyotirmoy Bosu
(8) Shri Prabhu Dayal Himatsingka
(9) Shri N. G. Ranga

Shri Prakashchand B. Sethi replied to the debate.

The motion for consideration was adopted and clause-by-clause consi-

deration was taken up.
Clauses 2 and 3 and the Schedule were adopted.
- [P.T.O.
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Clause 1, the Enacting Formula and the Long Title were -also adopted.

gg’% motion that the Bill be passed was moved by‘ Shri Prakashchand
B. Sethi.

The motion was adopted and the Bill was passed.
(ii) The Indian Tariff (Amendment) Bill, 1969

The motion for consideration of the Bill was moved by Chowdhary
Ram Sewak.

The following members took part in the debate:—

(1) Shri Prabhu Dayal Himatsingka
(2) Shri S. S. Kothari

(3) Shri Narendra Singh Mahida
(4) Shri J. M. Lobo Prabhu ‘
(5) Shri Biswanarayan Shastri

(6) Shri S. K. Sambandhan

(7) Shri Jyotirmoy Bosu

(8) Shri Srinibas Mishra

(9) Shri J. M. Biswas
(10) Shri Maddi Sudarsanam
(11) Shri Shiva Chandra Jha
(12) Shri Beni Shanker Sharma

Chowdhary Ram Sewak replied to the debate.

The motion for consideration was adopted and clause-by-clause consi-
deration was taken up.

Clause 2 was adopted.

Clause 1, the Enacting Formula and the Long Title were also adopted.

g The motion that the Bill be passed was moved by Chowdhary Ram
ewak.

The following members took part in the debate:—

(1) Shri D. K. Kunte
(2) Shri S. M. Krishna
(3) Shri Ramavatar Shastri
The motion was adopted and the Bill was passed.
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*12. Presentation of Petition

Shri Rabi Ray presented a petition signed by Shri Surendra Vi
and others regarding demands of students and yo}:xth. thram

13. Government Bil—Under Consideration
The Assam Reorganisation (Meghalaya) Bill, 1969

The motion for consideration of the Bill was moved by Shri Y. B.
Chavan.

_ Three amendments for circulation of the Bill for the purpose of elicit-
ing opinion thereon, moved by Sarvashri Shri Chand Goyal, Hem Barua
and Om Prakash Tyagi, were negatived.

Two amendments for reference of the Bill to Select Committee, moved
by Sarvashri Prakash Vir Shastri and Shri Chand Goyal, were negatived.

The following members took part in the debate:—

(1) Shri Shri Chand Goyal
(2) Shri Prakash Vir Shastri
(3) Shri Liladhar Kotoki

(4) Shri Om Prakash 'Tyagi
(5) Shri Bal Raj Madhok

(6) Shri Dhireswar Kalita

(7) Shri Chintamani Panigrahi
(8) Shri Prabhu Dayal Himatsingka
(9) Shri J. M. Lobo Prabhu
(10) Shri E. K. Nayanar

(11) Shri V. Krishnamoorthi
(12) Shri Bedabrata Rarua

(13) Shri George Fernandes
(14) Shri Kartik Oraon

(15) Shri Tenneti Viswanatham
(16) Shri Hem Barua

Shri Y: B. Chavan replied to the debate.

The motion for consideration was adopted and clause-by-clause consi-~
deration was, taken up.

Consideration of Clause 2 was taken up but not concluded.
e discussion on the Bill was not concluded.

14. Half-an-Hour Discussion on Matters Arising out of Answer to Question

Shri D. N. Patodia raised a half-an-hour discussion on points arising
out of :he answer given on the 17th November, 1969 to Unstarred Question

No. 35 regarding changes in the L.IC. premium rates,
Shri R. K. Khadilkar replied to the digﬁgsrsion.

+Presented at 2-55 P. M.

[P.T.O.
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15. Intimations Re: Arrest of Members

The Chairman informed the House of four communications dated thu
22nd December, 1969, from the Sub-Divisional Magistrate, New Delhi, to
the Speaker intimating that—

(i) Sarvashri Janeshwar Misra and J. H. Patel, Members, Lok
Sabha were arrested under Section 188 of the Indian Penal
Code today at 3 P. M. from Parliament Street for violating the

prohibitory orders promulgated under Section 144 of the Code
of Criminal Procedure in that area.

(ii) Sarvashri Arjun Singh Bhadoria and Madhu Limaye, Members,
Lok Sabha, were arrested under Section 188 of the Indian Penal
Code today at 3.45 P.M. from in front of the Parliament Houre

for violating the prohibitory orders promulgated under Section
144 of the Code of Criminal Procedure in that area.

The above Members were brought to Police Station, Parliament Street
and were later produced before a Magistrate.

96$()]);0k Sabha adjourned till 11 A. M. on Tuesday, the 23rd December,
1 .

S. L. SHAKDHER,
Secretary.
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LOK SABHA o

BULLETIN—PART 1
(Brief Record of Proceedings)

Tuesday, December 23, 1969/Pausa 2, 1891 (Saka)

No. 349
Obituary Reference

The Speaker; Shrimati Indira Gandhi; Dr. Ram Subhag Singh,
Sarvashri N. G. Ranga, Bal Raj Madhok, H. N. Mukerjee, R. Umanath,
Rabi Ray, Surendranath Dwivedy, Era Sezhiyan, Raghuvir Singh
Shastri, Yashwant Singh Kushwah, M. Muhammad Ismail, Tenneti
Viswanatham, Dr. Karni Singh and Dr. V. K. R. V. Rao made references
to the passing away of Shri Diwan Chand Sharma, who was a sitting
Member of Lok Sabha.

As a mark of respect to the memory of Shri Diwan Chand Sharma,
Members stood in silence for a short while and thereafter the House was
adjourned for the day.

(Lok Sabha adjourned ti'l 11 A.Mg.egn Wednesday, the 24th December,
1969)

S. L. SHAKDHER,
Secretary.
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LOK SABHA

BULLETIN—PART 1
(Brief Record of Proceedings)

Wednesday, December 24, 1969/Pausa 3, 1891 (Saka)

No. 350

1. Tribute to Mahatma Gandhi
The Speaker placed before the House the following Resolution i
tribute to' Mahatma Gandhi:— g paying

“That this House, on the occasion of the Centenary Year of
* 'Mahatma Gandbhi,

pays its respectful tribute to the memory of the Father of the
Nation, who led the country to Swarajya by non-violent
means, who infused a new spirit into the masses, who up-
lifted the teeming millions of the oppressed and the down-
trodden, who awakened the national conscience of the people,
and who inspired the people with a spirit of dedication and

service;
places on record its deep gratitude to that apostle of ahimsa who

crusaded for peace, justice ‘and equality and gave to the
strife-ridden world the message of universal brother-hood

and humanism; and
rededicates itself to promote the high ideals of truth, non-vio-
lence and service to the nation and to Humanity, for which
the Mahatma lived and sacrificed his life.”
The Resolution was adopted by the House with Members standing
in their places.
2. Starred Questions
The Question Hour having been dispensed with, replies to Starred
Questions Nos. 781—810 were laid on the Table.

Replies to Starred Questions Nos. 751—780 which were put down on
the Order Paper for the 23rd December, 1969, were also laid on the
Table today, the Lok Sabha having adjourned without taking up Ques-

tions on the 23rd December, 1969.
3. Unstarred Questions

Replies to Unstarred Questions Nos. 5151—5272 were laid on the
Table. '
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Replies to Unstarred Questions Nos. 4951—5150 which were put down
on the Order Paper for the 23rd December, 1969 were also laid on the
Table.

A statement by the Minister of Foreign Trade correcting the reply
given on the 19th November, 1969 to Unstarred Question No. 404 regard-
ing trade agreements with foreign countries was \also laid on the Table.

4. Short Notice Questions

Short Notice Questions Nos. 6, 7 and 8 addressed to the Minister of
Foreign Trade regarding India’'s Exports, to the Minister of Home
Affairs regarding Chandigarh Issue and to the Minister of Education
and Youth Services regarding disbandment of National Fitness Corps,

respectively, were orally answered and supplementaries were also
jéwered thereon.

5. Calling Attention

Shri R. Umanath called the attention of the Minister of Education
and Youth Services to the serious situation arising out of the reported
resignation of two more Directors of research laboratories under the
Council of Scientific and Industrial Research.

The Minister of Education and Youth Services made a statement in
regard thereto.

6. Apology by Sub-Divisional Magistrate New Delhi for sending incor-
' rect information re. arrest of Members

The Deputy Speaker informed the House of a communication dated
the 23rd December, 1969, from the Sub-Divisional Magistrate, Parliament
Street, New Delhi to the Speaker, tendering an unqualified wpology for
having furnished incorrect information in the previous communications
dated the 22nd December, 1969 that Sarvashri J. H. Patel, Janeshwar
Misra, Madhu Limaye and Arjun Singh Bhadoria, Members, Lok Sabha,
who were arrested on the 22nd December, 1969, were produced before

a Magistrate the fact being that they were actually produced much
later. P

7. Papers Laid on the Table

" The following papers were laid on the Table:—

(1) A copy of Notification No. G.S.R. 2707 published in Gazette of
India dated the 6th December, 1969 declaring M|s Bangalore
Cantonment Rama Vilas Nidhi Ltd. to be a °‘Nidhi’, under
sub-section (3) of section 620A of the Companies Act, 1956.

(2) A copy each of the following papers under sub-section (1) of
section 619A of the Companies Act, 1956:—

(i) Review by the Government on the working of the Cement

Corporation of India Limited, New 'Delhi for the Year
1968-69. '

(ii) Annual Report of the Cement Corporation of India Limited,
- New Delhi for the year 1968-69 along with the Audited
Accounts and the comments of the Comptroller and Audi-

tor General thereon.
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(3) (i) A copy of the Certified Accounts of the Indian Institute of
Technology, Kharagpur, for the year 1967-68 along with ‘he
Audit Report thereon, under sub-section (4) of section 23 of
the Institutes of Technology Act, 1961.

(ii) A statement showing reasons for delay in laying the above
Accounts.

(4) A statement correcting the answer given on the 31st July,
1969 to Unstarred Question No. 1585 by Shri Sheo Narain
regarding film directed by a producer of T.V. Centre.

(5) A copy of the Cinematograph (Censorship) Fifth Amendment
Rules, 1969 (Hindi and English versions) published in Noti-
fication No. G.S.R. 2536 in Gazette of India dated the 1Ist
November, 1969, under sub-section (3) of section 8 of the
Cinematograph Act, 1952.

(6) A copy of the Report of the Commission of Inquiry on Ganges
Water Pollution.

(7) A copy of the Report of the Experts’ Committee constituted by
the Government of India to study and report on the Techno-
Economic feasibility of lochting additional refining capacity in
Assam.

(8) A copy each of the following papers under sub-section (1) of
section 619A of the Companies Act, 1856:—

(i) Review by the Government on the working of the Hindustan
Steel Limited, Ranchi, for the year 1968-69.

(ii) Annual Report of the Hindustan Steel Limited, Ranchi,
for the year 1968-69 along with the Audited Accounts and
the comments of the Comptroller and Auditor General
thereon.

(9) Following statements showing the action taken by Govern-
ment on various assurances, promises and undertakin
given by the Ministers during the various sessions of Fourt

Lok Sabha:—

(i) Supplemeniary Statement Eighth Session, 1969.
No. IL

(i) Supplementary  Statement Seventh Session, 1968,
No. XIL ‘

(iii) Supplementary Statement Sixth Session. 1968.
No. VIIL

(iv) Supplementary  Statement Fifth Session, 1968.
No. XV.

(v) Supplementary  Statemen: Fourth Session, 1968.
XX1

(vi) Supplementary  Statement Third Session, 1967.
No. XVI1.

(vii) Supplementary Statement Second Session. 1967,
No. XXIII.

0) (i) A copy of Notification No. G.S.R. 1466 published in
(0 g;zette tﬁ_y India dated the 2ist June, 1969 declaring MiS.
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Ranipet Dinasekhara Nidhi Ltd.. Arcot, Madras to be a ‘Nidhi’,

‘under sub-section (3) of section 620A of the Companies Act,

(11)

1956
(ii) A statement showing reasons for delay in laying the above
Notification.

A copy each of the following Notifications issued under the
Central Excise Rules, 1944:—

(i) G.S.R. 2273 (Hindi version) published in Gazette of India

dated the 6th December, 1969 together with an explanatory
memorandum.

(i) G.S.R. 2730 (Hindi and English versions) - published in

Gazette of India dated the 6th December, 1969 together with
an explanatory memorandum.

(iii) G.S.R. 2732, G.S.R. 2733 and G.S.R. 2734 (Hindi and English

versions) pubhshed in Gazette of India dated the 6th
December, 1969 together with an explanatory memorandum.

(iv) G.S.R. 2751 (Hindi and English versions) published in

(12)

Gazette of India dated the 13th December; 1969 together
with an explanatory memorandum,

A copy each of the following Notifications (Hindi and
English versions) under section 159 of the Customs Act, 1962
and section 38 of the Central Excises and Salt Act, 1944:—

(i) The Customs and Central Excise Duties Export Drawback

(General) Forty-second Amendment Rules, 1969, published
in Notification No. G.S.R. 2749 in Gazette of India dated the”
13th December, 1969.

(ii) The Customs and Central Excise Duties Export Drawback

(13)

(14)

(15)

(16)

(General) Forty-third Amendment Rules, 1969, published
in Notification No. G.S.R. 2750 in Gazette of Ind1a dated
the 13th December, 1969.

A copy of Notification No. G.S.R. 2752 (Hindi and English
versions) published in Gazette of India dated the 10th Decem-
ber, 1969, under sect’on 159 of the Customs Act, 1962, together
with an explanatory memorandum,

A copy of Notification No. R.BI 1 (Hindi and English ver-
sions) published in Gazette of India dated the 6th December,
1969 making certain amendment to the Reserve Bank of India
(Note Refund) Rules, 1935, under proviso to section 28 of the
Reserve Bank of India Act 1934.

A copy of the Press Consultative Committee -, Rules, 1969
(Hindi and English versions) published in Notification No.
S.0. 4232 in Gazette of India dated the 17th October, 1969,
under sub-section (4) of section 8 of the Criminal and Elec-
tion Laws Amendment Act, 1969

A copy of the Ministers’ (Allowances, Medlcal Treatment and
other privileges) Amendment Rules, 1969, published in Noti-
ficatign No. G.S.R. 1974 (English versmn) and G.S.R. 1875
(Hindi version) in Gazette of India dated the 14th August.
1969, under sub-section (2) of section 1T of the Salaries and
Allowances of Ministers Act, 1952,
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{17) A copy of the Annual Report of the National- Coope
- Development Corporation for the year 1968-89, under rffu?
section (3) of section 14 of the National Cooperative Develop-
.ment Corporation Act, 1962,

(18) A copy each of the following Notifications under sub-section
(6) of section 3 of the Essential Commodities Act, 1955:—

(i) The. Cott'on Control (Amendment) Order, 1969 published in
Notification No. S.0. 3915 (Hindi version) and S.O. 3918
(English version) in Gazette of India dated the 27th Sep-
tember, 1969. ' ’

(ii) S.0. 4365 (English version) and S.0. 4368 (Hindi version)
published in Gazette of India dated the 1st November, 1969
making certain’ amendment to Notification No. S.R.O. 1317
dated the 9th June, 1956. '

(19) A copy of the Cardamom (Licensing and Registration) Second
Amendment Rules, 1969 (Hindi version) published in Notifi-
cation No. G.S.R. 2421 in Gazette of India dated the 18th
October, 1969, under sub-section (3) of section 33 of the Car-
damom Act, 1965.

(20) A copy of the Annual Report of the Coffee Board for the
year 1968-69.
8. Papers: relating to Estimates Committee

Shri M. Thirumala Rao laid on the Table five statemients showing
replies to the recommendations of the Estimates Committee, which were
not furnished by Government in time for inclus‘on in the relevant Action

Taken Reports. ’
9. Minutes of Committee on Petitions—laid on the Table

The Minutes of the Fortyeighth to Fifty-fifth sittings of Committee
on Petitions were laid on the Table.

10. Messages from Rajya Sabha
Secretary reported the following messages from Rajya Sabha:—

(i) That at its sitting held on the 22nd December, 1969, Rajya
Sjabha agreed without any amendment to the Salaries and
Allowances of Ministers (Amendment) Bill, 1969, passed by
Lok Sabha on the 24th November, 1969.

(ii) That at its sitting held on the 22nd December, 1969, Rajya
Sabha agreed without any amendment to the Foreign Ex-
change Regulation (Amendment) Bill, 1389, passed by Lok
Sabha on the 19th December, 1969.

(iii) That at its sitting held on the 22nd December, 1989, Rajya
Sabha agreed without any amendment to the Bihar Land Re-
forms Laws (Regulating Mines and Minerals) Validation Bill,
1969, passed by Lok Sabha on the 13th December, 1869.

11. Intimation Re; Conviction and Release of Members

The Deputy Speaker informed the House of four ideatical commu-
nications, dated the 23rd December, 1969, from the Judicia: Magistrates,
New Delhi, to the Speaker intimating that Sarvashri Madhu Limaye,

1584
: [P.TO



J. H. Patel, Janeshwar Misra and Arjun Singh Bhadoria, Members, Lok
Sabha, were tried at New Delhi Courts before the Judicial Magistrate,
New Delhi,; on a charge under Section 188 of the Indian Penal Code and
that they were found guilty of an offence under Section 188 of the Indian
Penal Code and were sentenced to imprisonment till the rising of the
Court on the 23rd December, 1969. The said Members were released
after the expiry of the sentence.

12. Reports of Estimates Committee

Shri M. Thirumala Rao presented the fol:owing Reports of the Esti-
mates Committee:—

(1) Ninety-sixth Report on action taken by Government on the
recommendations contained in the First Report of the Estimates

Committee on the Ministry of Information and Broadcasting—
Film Institute of India, Poona. :

(2) Ninety-ninth Report on action taken by Government on the
recommendations contained in the Forty-third Report of the
Estimates Committee on the Ministry of Food, Agriculture,
Community Development and Cooperation (Department of
Agriculture) —Fisheries Development.

13. Report of Committee on Petitions

Dr. (Mrs.) Maitreyee Bose presented the Sixth Report of the Com-
mittee on Petitions.

14. Presentation of Petition

Shri R. Umanath presentzd a petition signed by Shri Shibdas Mukerjee
. and others regarding the Banking Laws (Application to Cooperative
cieties) Act, 1965.

15. Statement by Minister

The Minister of State for Steel and Heavy Engineering made a state-
ment correcting the answer given on the 16th December, 1969 to Starred

Question No. 621 by Shri P. K. Vasudevan Nair regarding setting up of a
Pig Iron Plant at Goa.

16. Statement Under Direction 115

Shri Jyotirmoy Bosu made a statement regarding certain information
given by the Minister of Railways on the 25th November, 1969 in answer
to Unstarred Question No. 1235 about display of notices of sleeping and
sitting capacity in railway compartments.

T ’De_puty Minister of Railways laid on the Table a statement in

7. Personal Explanations under Rule 357

(i) Shri Madhu Limaye made a personal explanation regarding the
proceedings of the House on the 2nd Decerhber, 1968, about the loss of the

letter written by him to the Minister of Industrial Development, Internal
Trade and Company Affairs.

\Aii) Shri K. Lakkappa made a personal explanation regarding certain
incident which took p ace in the House on the 22nd December, 1969.
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18. Motion Re: Select Committee
Shri Tenneti Viswanatham moved the following motion:—

“That this House do appoint Shri Beni Shanker Sharma to th
Committee on the Bill further to amend the Income—t:xsiece:
1961 the Wealth-tax Act, 1957, the Gift-tax Act, 1958 and the
Companies (Profits) Surtax Act, 1964 vice Shri Brij Bhushan

Lal resigned.”
The motion was adopted.
19. Government Bill-Withdrawn

The Khadi and Other Handloom Industries Development (Additional
Ezxcise Duty on Cloth) Amendment Bill, 1967

The motion for leave to withdraw the Bill moved by Chowdhary Ram
Sewak was opposed. The motion was adopted and the Bill was withdrawn
by feave of the House.

. Government Bill-Introduced
The Customs Tariff Bill, 1969

he motion for leave to introduce the Bill moved by Shri Bali Ram
agat was opposed. The motion was adopted and the Bill was introduced.

21. Government Bill—Passed
The Assam Reorganisation (Meghalaya) Bill, 1969
Clause-by-clause consideration of the Bill continued.
Clauses 2 to 62 were adopted.

On amendment No. 31 to Clause 63, moved by Shri Shiva Chandra Jha,
the House divided, Ayes 7, Noes 204, The amendment was accordingly
negatived. . ‘

Clause 63 and 64 were adopted.
Clause 65 was adopted, as amended.

Clauses 66 to 77 and the First, Second, Third and Fourth Schedules
were adopted.

Clause 1, the Enacting Formula and the Long Title were also adopted.

The motion that the Bill, as amendéd, be passed was moved by Shri
Y. B. Chavan.

The following members took part in the debate:—

(1) Dr. Sushila Nayar
(2) Shri Shivajirao S. Deshmmukh
(3) Shri Surendranath Dwivedy

The motion was adopted and the Bill, as amended, was passed.
22, Government Bill—Motion for Reference to Joint Commitgoe—adoptod
The Commissions of Inquiry (Amendment) Bill, 1969

"The motion for reference of the Bill to a Joint Committee was moved
by Shri Vidya Charan Shukla.
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The motion was adopted as follows:—

“That the Bill to amend the Commissions of Inqui Act, 19
referred to a Joint Committee of the Houszs Z{nsisé.ngsc%f 2;
members, 30 from this House, namely:—

(1) Shri N. C. Chatterjee
(2) Shri Y. B. Chavan
(3) H. H. Maharaja Pratap Keshari Deo
(4) Shri C. T. Dhandapani
(5) Shri Surendranath Dwivedy
(6) Shri Hem Raj
(7) Shri V. N. Jadhav
(8) Shri Bhogendra Jha
(9) Shri N. Sreekantan Nair
(10) Shrimati Sucheta Kripalani
"= (11) Shri D. K. Kunte
(12) Shri Bal Raj Madhok
(13) Shri Dhuleshwar Meena
(14) Shri P. Ramamurti
(15) Shri S. S. Syed
(16) Shri Gajraj Singh Rao
(17) Shri Bhola Raut
(18) Shri Rabi Ray
(19) Shri R. Dasaratha Rama Reddy
(20) Shri Bishwanath Roy
(21) Dr. Sisir Kumar Saha
(22) Shri N. K. P. Salve
(23) Shri Shantilal Shah
(24) Shri Viren Shah
(25) Shri Biswanarayan Shastri
(26) Shri S. M, Siddayya
(27) Shri Sant Bux Singh
(28) Shri S. Supakar
(29) Shri P. R. Thakur
(30) Shri Vidya Charan Shukla, and

15 from Rajya Sabha;

That in order to constitute a sitting of the Joint Committee the quorum
shall be one-third of the total number of members of the Joint Comfmittee;

that the Committee shall make a report to this House by the last day
of the first week of the next session;

that in other respects the Rules of Procedure of this House relating to
Parliamentary Committees shall apply with such variations and modifica-
tions as the Speaker may make; and

that this House do recommend to Rajya Sabha that Rajya Sabha do

the said Joint Committee and communicate to this House the names
15 members to be appcinted by Rajya Sabha to the Jqint Committee.
23. Motion Re. Joint Committee on Government Bill—Adopted

The Medical Termination of Pregnancy Bill, 1969

The motion for concurrence in the recommendation of Rajya Sabha
for reference of the Bill to a Joint Committee of the Houses was moved
by Dr. 8. Chandrasekhar. :
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The motion was adopted as follows: —

“That this House do concur in the recommendation of Rajya Sabha

that the House do join in the Joint Committee of the Houses
on the Bill to provide for the termination of certain pregnancies
by registered medical practitioners and for matters connected
therewith or incidental thereto, made in the motion adopted by
Rajya Sabha at its sitting held on the 8th December, 1969 and
communicated to this House on the 10th December, 1969 and
do resolve that the following twenty-two members of Lok Sabha
be nominated to serve on the said Joint Committee, namely:—

(1) Shri Vidya Dhar Bajpai
(2) Shri Gangacharan Dixit
(3) Shri Ganesh Ghosh

(4) Shri Kameshwar Singh
(5) Shri S. Kandappan

(6) Dr. Karni Singh

(7) Shri Kinder Lal

(8). Shri P. Viswambharan
(9) Shri N. R. Laskar

(10) Hazi Lutfal Haque

(11) Shri M. R. Masani

(12) Shri Mohammad Yusuf
(13) Shri B. S. Murthy

(14) Shrimati Shakuntala Nayar
(15) Dr. Sushila Nayar

(16) Shri Partap Singh

(17) Shri Ram Swarup

(18) Dr. M. Santosham

(19) Shrimati Tara Sapre
(20) Shri M. R. Sharma

(21) Shri Babunath Singh
(22) Shri Jageshwar Yadav’.

24. Private Member’s Resolution—Negatived

Shri J. M. Imam concluded his speech on the following Resolution
moved by him on the 28th November 1969: —

“This House takes note of widespread criticism in the country re-

garding the failure on the part of the Union Food Minister, Shri
Jagjivan Ram to file his Income-tax and Wealth-tax returns and
also the serious financial irregularities committed by various
institutions with which the Union Food Minister is associated
and resolves that a Committee of Members of Parliament be
appointed to investigate these allegations and make a report

to the House.”

Seven amendments were moved bv Sarvashri Kanwar Lal Gupta, M.
Narayana Reddy, Abdul Ghani Dar. Janeshwar Misra and Vidya Dhar

Bajpai.

The following members took part in the debate.

(1) Shri N.-K. P. Salve

(2) Shri Morarji R. Desai

{3) Shri Kanwar Lal Gupta N
(4) Shri M. Kamalanathan
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(5) Shri Praka:zhchand B. Sethi
{On the motion mpved by Dr. Ram Subhag Singh that the debate
on the Resolution be adjourned till the next session, the House

divided, Ayes 82; Noes 194. The motion was accordingly
negatxved]

_(6) Shri Indrajit Gupta

(7) Shri Madhu Limaye

(8) Shri J. B. Kripalani

(9) Shri V. Viswanatha Meron
(10) Shri Surendranath Dwivedy
(11) Shri Jagjivan Ram
(12) Shrimati Indira Gandhi

Shri J. M. Imam replied to the debate.

All the amendments were negatived.

On the Resolution, the House dxvxded Ayes 75' Noes 158. The Resolu—
tion was acccrdingly negatived.
25. Messages from Rajya Sabha

Secretary repcrted the following messages from Rajya Sabha —

(i) That at its sitting held on the 22nd 'December, 1969, Rajya
Sabha agreed to the amendments made by Lok Sabha on the
27th Ncvember, 1069, in the Motor Vehxcles (Amendment)
Bill, 1968,

(ii) That Ra]xa Sabha had no recommendations to make t6 Lok
Sabha in regard to the Appropriation (Railways) Ne. 5 Bill,
1969, passed by Lok Sabha on the 20th December, 1969.

(iii) That RaJya Sabha had no recommendations ‘toa make - to Lok
Sabha in regard to the Appropriation (No. 5) Bill, 1969, pas
bv Lok Sabha on the 20th December, 1969.

(iv) That Ra]va Sabha had no recommendatmns to make to Lok
Sabha in regard to the Appropriation (No. 6) Bill. 1968, passed
by Lck Sabha on the 20th December, 1969.

(v) That Rajva Sabha had no recommendations to make to Lok
Sabha in regard to the Manipur Appropriation Bill. IW‘Vpassed
bv Lok Sabha cn the 20th December, 1969. :

(vi) That Rawa Sabha had no recommendations to’ make to Lok
Sabha in regard to the Bihar Aporopnatlon Bill, 1869, pamed
bv Lek Sabha on the 22nd December, 1969. -

(vii) That Raiva Sabha had no recommendations to make to LOK

v Sabha in regard to the Indian Tariff (Amendment) Bill 1969,

. vassed bv Lok Sabha on the 22nd December, 1969,

(viii) That at its sitting held on the 24th Deeember, 1969. Rajva
~ Sabha asreed withcut anv amendment to the Punjab Legisla-
~ tive Council (Abholitiony Bill. 1969. pasqed by Lok Sabha on

.// the 19th’ November, 1969

26. Discussion under Rule 193
Shri N. P. C. Naidu. raised a discussion on the instability of. nr;cgs«of

aﬂseedq especiallv groundnut. in the countrv resulting in lpsses to fatm- -
ers and burden on consumers. His sneech was n~t concluded.” S

The discussion was not concluded The House _was. adwurned for‘
want of quotrum.

(Lok Sabha adwumed sine die at 9,55 PM) O
S S. L SHAKDHER
Secretary.
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